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LOK SABHA DEBATES

LOK SABHA

Tussday, December 12, 2006Agrahayana 21, 1928 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaker # the Chairl

[English]
MR. SPEAKER: Shri Mohd. Tahir, Questions No. 282
ORAL ANSWERS TO QUESTIONS
[Transiation]
Revival of Sick Jute Mills

*282 +SHRI MOHD. TAHIR:
SHRI KAILASH NATH SINGH YADAV:

Wiil the Minister of TEXTILES be pleased to state:

(a) the target set and achievement made in regard
to jute production during each of the last three years
and the current year,;

(b) whether the Government proposes to close down
certain jute mills;

(c) if so, the reasons therefore and the measures
taken to protect the interests of workers;

(d) whether the Government proposes to revive the
already closed jute mills; and

(e) i so, the number of the jute milis referred to the
BIFR alongwith the steps taken for the revival of such
mills?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (e) A
Statement is laid on the Table of the House.

Statement

(a) The target set in the 10th Five Year Plan vis-a-
vis actual production of raw jute are -given below:-

Qty: In Lakh Bales

2003-04 2004-05 200506 2006-07

Target 100.00 10500 107.00  110.00
Actual Production 90.00 75.00 85.00 105.00

(b) Yes Sir. The Government had decided to close
down four of the six jute mills of National Jute
Manufacturers Corporation (NJMC), a Government of india
Undertaking.

(c) The four Mills proposed for closure have been
identified as unviable. For the welfare of the workers, the
Government has decided to offer a VRS package to the
workers of NJMC. In addition, till the VRS is finally
implemented, the government has been paying salary,
wages, PF, ES| and other statutory dues to the workers
through budgetary support to the NJMC.

(d) Does not arise as no mills of NJMC have been
closed as yet. However, the Government proposes to
revive two jute mills of NJMC, viz., Kinnison and Khardah,
where production has been stopped. Government of india
does not propose to take up revival of any Private or
State Govemmment owned mills.

(e) The total number of jute mills referred to BIFR is
30, including the six mills of NJMC. For the revival of
Kinnison and Khardah Jute Mills, proposal has been sent
to Bureau for Rehabilitation of Public Sector Enterprises
(BRPSE). Further steps for revival of these mills can be
taken after the decision of the BRPSE.

[Translation/

SHRI MOHD. TAHIR: Mr. Speaker, Sir, in the
statement it has been shown that the targets set for the
years 2003-04 to 2006-07 have not been achieved and
there is a continuous fall in it. it has been stated that a
decision has been taken to close four mills out of the
six. Will the Govemment stick to its decision? How the
target set will be achieved? Will the govemment take
this fact into account that the closure of a jute mill renders
thousands of workers and its employees jobless? In



3 Oral Answers

this way lakhs of jute workers have lost their jobs during
the last few years and they are on the verge ot starvation.
Therefore, | would like to ask whether the Govemment
have any scheme for rehabilitation of the jute workers?

SHRI SHANKAR SINH VAGHELA: Mr. Speaker, Sir,
these targets are set under the fibre Plan and are fixed
in advance by keeping in view the estimated production.
But the production depends on rainfall. if rainfall is good
production is good and if there is short rainfall, production
is suffered. The hon. Member has asked about closed
mills and their workers. | would like to inform, in this,
connection, that the Government are making payment of
salaries even today to the workers of those closed mills
78 Jute mills. all over the country are running in losses.
Out of 36 mills 30 mills have been referred to BIFR. of
these 6 mills are Government owned. Besides, salaries
are being paid to all the labourers at the govermnment
rates. The rehabilitation of workers and the revival or
modemization of these mills will be done in future as per
the recommendations of BRPSE and BIFR.

SHRI MOHD. TAHIR: Mr. Speaker, Sir, how many
States are being assisted by the Government at present
under the Special Jute Development Fund? Keeping in
view the closing down of the jute mills, will the goverment
consider an immediate increase in the amount of
assistance to these jute mills?

SHRI SHANKAR SINH VAGHELA: Mr. Speaker, Sir,
there are two types of mills. In NGMC we have six
Govermment mills and rest of the mills belongs to private
sector. Some of the private sector mills are eaming good
profit. We are concermed about only the Government
owned mills and we are not concomed about private
sector mills. But the facilities these mills are supposed to
get from the Govemment under various schemes are
being provided by the Jute Industry.

SHRI KAILASH NATH SINGH YADAV: Sir, | would
like to know from the hon. Minister whether any scheme
is being formulated to sell the land belonging to jute
mills to the private sector? If so, the reasons therefor? |
would like to know whether any assessment has been
made in regard to loss of production every year due to
these mills being closed and whether efforts are being
made separately for revival of these milis?

SHRI SHANKAR SINH VAGHELA: Mr. Speaker, Sir,
there are two types of jute milis. All the Government
owned jute mills are lying closed as these mills were

DECEMBER 12, 2006
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incurring losses. The Government are bearing foss of
about Rs. 4600 crore even today.’ Six mills are lying
closed. Despite all this we had constituted committee and
Shri Wazzahat Habibullah was the Secretary of the said
committee. The said committee visited those six mills.
The committee submitted its report in which it was stated
that two mills i.e. Kinnison and Khardah can be revived.
The proposal in this regard is before BRPSE and once
it is received back, we will look into it. Right now we
neither have any proposal to sell the land of the mills
nor we have moved any such proposal.

SHRI KASHIRAM RANA: Mr. Speaker, Sir, it is
imperative to start Technology Mission on Jute for
development of entire Jute Industry and for revival of
sick jute mills in the country. Technology mission on jute
should be started. Earlier also the Government had given
an assurance that this mission would be started soon. |
want to know from the hon. Minister as to when the
technology mission on jute will be started and when this
will be implemented?

SHR! SHANKAR SINH VAGHELA: Mr. Speaker, Sir,
there are four types of technology mission on Jute. Out
of these four, first two are with the Ministry of Agriculture
and the other two are with my Ministry. Market, godowns
and ponds come under the third mission and whatever is
required to be implemented we implement. There is a
proposal of implementing the same in West Bengal and
other states by locating them and what will have to be
done for washing in ponds etc. Under fourth type of
mission the Govemment provide 20 per cent subsidy. How
to impart training and how to develop machinery comes
under the fourth type of mission. According to me, the
activities of technology on cotton and jute policy-

[English]
It is under progress.

SHRI AMITAVA NANDY: Mr. Speaker, Sir, you know
that the jute industry now-a-days seems to be the sunrise
industry. Many diversifications are taking place. Even then
the managements of various jute industries are resorting
to anti-worker tactics. They are not paying the gratuity,
provident fund and other statutory dues to the workers.

May | ask the Govemment as to what is the amount
that ‘they have swindled from the provident fund and
gratuity of the workers? He has mentioned that thirty
mills have been referred to the BIFR. Would the Minister
name those thirty mills?



6 Oral Answers

[Transiation]

SHRI SHANKAR SINH VAGHELA: Mr. Speaker, Sir,
| have got the list which | will pass on to the hon.
Member. The hon. Member has asked about P.F. | would
like to inform him that till now we have made payment
of Rs.146 crore. We have paid Rs. 58 crore to ES! out
of it. So far as wages, salaries and other things are
concemed, the process of VRS is under proces. | would
like to assure the hon. Member that there will be no
problem in it as the labour is under our control. So far
as the list asked for by the hon. Member is concemed,
| will send it to him.

[English]

SHRI ADHIR CHOWDHURY: | do not have any quaim
to say that in compliance with the promises made in the
National Common Minimum Programme, the Government
has been pursuing vigorously to revamp the textile
industry, including the jute industry. The days of the golden
fibre are seem to be surging back. | am somry to state
that the highest number of sick jute industries are in
West Bengal. Nearly half of the sick jute industries belong
to West Bengal. It is said that jute sector in West Bengal
has been dominated by various fly-by-night operators and
other unscrupulous elements.

May | ask the hon. Minister whether the present
labour laws, including the jingoistic trade unionism which
is prevalent in West Bengal, are playing the role of a
disincentive? Do these things have any adverse effect on
the growth of jute industry?

[Trans/ation/

SHRI SHANKAR SINH VAGHELA: Mr. Speaker, Sir,
| do not want to level allegations against anyone but |
would like to say that Bangladesh and West Bengal are
naturally suitable for the good production of jute because
of availability of water and adequate rainfall. Bangladesh
is giving a good competition and the production has also
been good there. It is right that our mills of NJMC have
been closed down. Labour problems have been there
from time to time, but it is not so that mills have been
closed there due to this reason only. There might have
been delinquency on the part of management as they
should have been provided with some incentives, but it is
not so that only Unions are responsible for it. Now we
are going to revive two mills out of the six. If the BRPSE
clears the proposal | think these mills would start
functioning very soon.

AGRAHAYANA 21, 1928 (Saka)
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(Englisty

SHRI GURUDAS DASGUPTA: | must humbly submit
that it is not the jingoism of the trade unions that is
responsible for the decline of the jute industry in West
Bengal. .../Inferryptions)

MR. SPEAKER: Shri Dasgupta, you need not reply
to Shri Adhir Chowdhury.

..-(Intermyptions)

SHRI GURUDAS DASGUPTA: | am only making a
submission that it is not because of the jingoism of the
trade unions. The total delinquency of the jute
management and the total inaction of the Government to
discipline the jute industry have brought the national
industry of West Bengal, that is the jute industry, to a
standstill. The Government promises but does not take
any step. Under its very nose, delinquency is taking place.
Due to the closure of the NJMC, the whole jute industry
has been taken over by the speculators and traders who
are not interested in developing the jute industry.

In this background, | welcome the decision of the
Government to revive the two jute mills, Kinnison and
Khardah. But the point is the Government is inordinately
delaying the revival. The hon. Minister had assured us
several months back that the Govemment is going to
revive these two mills. But it is pending for months
together. Due to this delay, the machines are rotting and
the total loss is piling up.

Therefore, my pointed question to the hon. Minister
is this: How long he proposes to take to reopen these
two jute mills for which he is making promises for months
together?

[Translation]

SHRI SHANKAR SINH VAGHELA: Mr. Speaker, Sir,
| would like to give the example of the NTC and other
jute mills under the pubic sector. The nationalization of
these mills took place keeping in view the interests of the
poor and the labourers. But they incurred loss in the
production—The NTC is in loss and there is loss in other
jute mills too. Who is responsible for this? | do not want
to go into its details ...(Infermyptions) Regarding Kinnison
and Khardah, we have sent a proposal to the BIFR. It's
a judiciary system related matter. We have aiso asked
the BRPSE in May, 2006 to expedite the matter. They
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are giving hearing to the labour unions. If the hearing of’

the unions is completed with your help, then
-..(lmtermupions) we have given the proposal to the BRPSE
in May, 2006 .../#nMsrryptions)

[Engtish]

It is not with me. It is with BRPSE .../ Inferryptions)
[Translation]

Whenever the BRPSE asks us to reopen, we are
ready for that, we have sufficient funds and we have
also done the complete homework in this regard
...(Intermyptions)

[Engtish]

| cannot give any time limit because it is with BRPSE
...(Internypiions)

[Transiation]

MR. SPEAKER: Do whatever you can to expedite
this matter.

...(Intormuptions)
[English]
MR. SPEAKER: Mr. Minister, | am not allowing that
..{Interruptions)

MR. SPEAKER: As it is, we are not able to conclude
more than three questions, which is shameful.

...(Tnterruptions)
[Transiation]

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, farmers
in North Bihar have been producing jute on a large scale
for many years but for the last few years, all the jute
milis have been closed in Bihar and there is no scope
for the farmers to sell their jute. And | think the farmers
there have been rendered a jobless on a large scale
who had been eaming their livelihood from these jute
mills. Sir, through you, | want o know from the Hon.
Ministers whether there is any special scheme for the
farmers engaged in jute production, their safety and
security, for their livelihood, for giving them incentives or
whether any mill is proposed to be set up in the above
area of Bihar where the farmers are solely dependent on
jute farming.

SHRI SHANKAR SINH VAGHELA: We have a mill in
Bihar at Katihar. | myself had told the Secretary when
our farmer M.P. Yowraj ji called on me. in Katihar, there

DECEMBER 12, 2006
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is nothing except rust in machineries. If any private paity
comes to us in the coming days, we will utilize that land,
if the state government wishes so. We have handed over
two NTC mills to the Pondicherry government. Similarly,
if the West Bengal and Bihar Government come forward
and say that they would run those mifls in coliaboration
with any party, we would give them that land and
machinery as well. As far as the farmers are concemed,
we are fixing the MSP at Rs. 1000/- however, the market
value is Rs. 1400/- per quintal. We have been doing
commercial operation for the last two years so that the
farmers could get good prices, hence MSP was not
required. If even these rates come down, the government
would come to the rescue of the farmers through the
MSP operation and the Technology Mission one, two,
three and four are ultimately for the benefit of the farmers.

Fake Currency

*283. SHRI HEMLAL MURMU:
PROF. VIJAY KUMAR MALHOTRA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a large number of fake currency Is in
circulation in the country;

(b) if so, the amount of fake cumency seized in
various States during each of the last three years;

(c) the number of cases registered and persons
arrested in such cases;

(d) whether the Government has made any
investigation to find out the inflow/source of fake currency
in the country;

(e) if so, the details thereof;, and

(f) the steps/action taken by the Govemment to check
such sources/inflow of fake currency in the country?

THE MINISTER OF HOME AFFAIRS (SHR! SHIVRAJ
V. PATIL): (a) to (f) A statement is laid on the table of
the House.

Statement

Information available on recoveries/seizures made by
banks and law enforcement agencies suggests circulation
of fake Indian currency notes.

As per information compiled by the National Crime
Records Bureau, the State/UT-wise details of fake Indian
cumrency notes recovered/seized and number of cases
registered during the years 2003, 2004 and 2005 is given
in Annexure-l. The number of persons arrested under
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counterfeiting during the same period is given in Annexure-
.

As per reports, fake Indian currency notes are
smuggled into the country through conscious couriers,.
smugglers, petty traders, terrorists and insurgents through
clandestine means.

The Govemment has taken a number of steps to
curb circulation of fake currency notes in the country.
These inter-alia include round the clock vigilance by the
security forces and Customs authorities manning the
borders to prevent smuggling of fake currency notes into

AGRAHAYANA 21, 1928 (Saka)
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the country, upgradation of intelligence network, conduct
of special operation along the borders, introduction of
modem surveillance equipment including night vision
devices, erection of fencing along the borders, training of
law enforcement agencies and dissemination of information
on security features through print and electronic media
for the benefit of public. Further, based on the
recommendations of an Expert Committee set up by the
Ministry of Finance, additional security features have been
incorporated in Indian bank notes making counterfeiting
extremely difficult. The Central Bureau of investigation has
been nominated as the nodal agency to monitor
investigation of fake cumency cases.

Annexure |

Statement of Counterfeit Currency (Recovered and Seized) dunng 2003-2005
(State'UT-wise and Denormination-wise)

2003 2004 2005
Sl. No. State/U.T. Value in Rs. Total no. Value in Rs. Total no Value in Rs. Total no.
of FIR’s of FIR's ol FAR's

) 6 RS )] (R+S) () 5] (R+5)
1 2 3 4 5 ] 8 8 10 1" 12 13 "
1 Andva Pradesh 179120 3785685 5514805 244 1540760 4605770 6146530 163 796810 13607580 14406400 231
2 Anmnachal Pradesh 0 13000 13000 7 0 200 200 3 0 39400 39400 4
3 Assam 1265200 1733400 3001600 67 675250 570580 145600 48 848540 050560 17991000 W4
4  Bhw 30770 281540 3812310 44 2605610 26300 2633910 10 1302330 723300 2205630 28
5. Chattisgarh 500 160600 170100 12 0 23750 275% 8 0 348630 348630 56
6. Goa 11250 18300 30150 3 0 0 0 0 0 72150 72150 6
A Gujarat 2131810 4357410 6489220 247 1457950 1365200 2843150 120 1219950 2061800 3281750 419
8 Heryana 0 383000 383000 v 0 31580 315930 ¥ 0 15630  1563%0 37
9. Himachal Pradesh 0 11600 11600 2 0 3=/ 3B/ 6 0 12000 12000 5
10.  Jammu & Kashmir 278130 611800 809330 24 550640 1326800 18B0S30 31 221950 1940800 247170 2

1. Jarhand 0 30 369 0 144400 144400 12 0 6169 6160
12 Kamaaka 991200 1625285 2616485 108 1541080 72540 2266550 48 2050080 2768890 579670 118

13, Ker 401300 958225 136085 89

5440, 612700 1207040 88 512640 2061475 26M115 @
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1 2 3 4 5 6 7 8 8 10 1" 12 13 "
4. Madhya Pradesh 5060 9R10 44270 20 794140 389160 1183300 2% 900810 660340 1581150 42
15, Msharashia 4191570 2501205 6782775 183 3454360 11603230 15097590 119 1578085 6132606 7710861 225
6. Manipr 0 211500 211500 7 0 414600 414600 4 0 1063050 1063050 11
1. Meghaey 0 20600 30600 6 0 B0 35700 2 0 “i%n 14180 3
18 Mizem 1400 268400 269600 12 0 785000 7965000 7 0 J400 3400 5
19.  Nagaland 0 1730 127300 5 0 0 0 0 0 48500 43500 6
2. Orssa 670 130310 47700 9 57480 49500 624450 5 60 19600 646650 17
2. Purjab 20 4039650 4038350 38 0 7205070 7205070 63 0 375040 375200
2 Rajasthan 1787710 52870 281750 2 2105060 3827818 593678 R 15540 4013540 52670 2 &
2. Skidim 0 342000 342000 4 0 130 1300 1 0 1000 1000 2
4. Tami Nadu 1503710 1741560 3M5270 47 1694000 6568440 8263300 49 1346670 2054310 3400800 48
% Tipm 0 13100 113100 10 0 9500 9500 0 gm0 900 16
28 Uttar Pradesh 3179450 3133480 6317330 158 2069285 4351175 6720460 119 2608315 2878325 5384640 204
Zl.  Utamnchal 0 720 720 7 0 5m00 57500 16 0 1W100 1100 23
2. West Bangal 329010 695150 3W4160 & 1513670 1220900 2740570 100 1372810 1760100 3132910 2R

Total (States) 24974110 28001530 52975660 1445 21514935 40608443 68123378 1137 17445150 47622626 64967776 1963

Ulnion Terrilories
2. Andaman & Nicobar 4550 € 40 1 0 0 0 0 0 0 0 0
. Chandigerh T4 1600 773050 2 1245080 28350 1273430 4 121240 0 1212340 0
3. Dadra & Nagar Havel 0 9%0 9900 1 0 0 0 0 0 1150 11150 4
%2  Damen & Du 0 1800 1800 3 0 0 0 0 0 8800 8800 5
B Dehi 3BX790 299950 3826740 11 4316080 1442100 5758190 31 2081290 2810 18
3. Lakshadweep 0 0 0 0 0 100 100 1 0 0 0 0
% Pondicheny 0 200 200 1 0 2200 2000 2 0 0 0 0

Total (UTs) 4270 31D 461640 19 SS61IT0 1470 703460 3B 3293630 1000470 433100 27
Total (Al-ndia) 29276300 28315180 57532080 1464 27076105 48081893 75157988 1175 20736780 48532006 6270678 1960

Not- (R) Recovered (no. of Pieces Detested at Banks, Treasures etc.,)

(S) Selzed (No. of pieces seized by Police)
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Annexure |l
Persons Arrested under Counterfeitng dunng 2003-2005
8.No. State/UT 2003 2004 2005
1 2 3 4 5
1. Andhra Pradesh 380 395 417
2. Arunachal Pradesh 4 1 1
3. Assam 100 104 140
4, Bihar 108 145 106
5. Chhattisgarh 1 70 51
6. Goa 2 0 6
7. Guijarat 145 94 99
8. Haryana 64 51 44
9. Himachal Pradesh 3 4 8
10. Jammu & Kashmir 15 38 34
1. Jharkhand 21 21 51
12. Kamataka 116 127 113
13. Kerala 237 139 128
14. Madhya Pradesh 26 65 80
15. Maharashtra 166 198 234
16. Manipur 12 7 4
17. Meghalaya 4 2 6
18. Mizoram 13 4 12
19. Nagaland 2 Y 6
20. Orissa 28 21 52
21. Punjab 134 155 136
22, Rajasthan 66 107 100
23. Sikkim 0 0 0
24, Tamil Nadu 122 80 82
25. Tripura 10 18 36
26. Uttar Pradesh 258 308 354
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4 5
27. Uttaranchal 87 20 41
28. West Bengal 135 176 215
Total (States) 2269 2350 2556
29, ASN Islands 0 0 0
30. Chandigarh 2 7 0
31 D&N Haveli 0 0 0
32 Daman & Diu 1 0 0
33. Dethi UT 53 82 51
34. Lakshadweep 0 0 0
35. Pondicherry 1 2 0
Total (UTs) 57 91 51
Total (Al-india) 2326 2441 2607

Source: Crime in India

SHRI HEMLAL MURMU: Mr. Speaker, Sir, as per
the reply given by the Government to the question asked
by me, fake cumency notes worth Rs. 40 crore have
been in circulation in the country in the last three years
and this is very dangerous for the Indian economy. As
per the Government’s reply to the unstarred question No.
598 dated 24.11.06 regarding seized fake curmency, it was
stated that the information was being collected whereas
in the newsitem published in ‘The Times of India’ dated
18 September, 2006, it was reported that the most of the
fake currency notes were coming from Quetta. As per a
magazine report published from Mumbai, the head of the
CBI on 6 January, 2006 had cited shortage of manpower
as the main reason for circulation of fake currency and
non-investigation into all such cases. Despite that the
Govemment do not want to give information in connection
with the circulation of fake currency. Because some big
shots of the country are invoived in this trade. My question
is that the Govemment should give the details of the
recovered/seized fake currency notes by the banks, police
agencies and other enforcement agencies in each state
of the country during the year 2006 tili date along with
the full details in regard to the names of the persons and
neighbouring countries involved in it.

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, the matter
of take currency is looked after by the Finance Ministry
and when any one is amested in this connection, the
State police is asked to file a case against him and if
the CB! arrests any such person, it is empowered to file
a case against him. All these figures are with the Finance
Ministry. As per the figures available with me, | cannot
give the detailed reply to all his questions and that too
verbally. The chart available with me will be given to the
hon. Member and will also be laid on the Table of the
House as well.

SHR! HEMLAL MURMU: Mr. Speaker, Sir, 4629 FIRs
were filed and 7374 persons arrested under the recovery
and seizure campaign of fake currency during the last
three years. | want to know whether the Government
would reveal the names of such persons in order to give
information to the common man in this matter as also the
effective steps taken to prove the guilt of the officers of
in it or the number of such officers who have been
awarded punishment in this connection.

SHRI SHIVRAJ V. PATIL: Sir, the cases which have
been filed against such persons are in the public domain
and anyone can get information about them. The
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Govemment cannot furnish information about which are
in the courts cases them. To inform the common people
the Ministry of Finance has given information about such
cases through newspapers, magazines, on T.V. and
through other modes as well. In that case action is taken
not only against Government officials, but also against
the people possessing fake currencies or who are printing
them or the govemment officials who help them in that
process. The involvement of Government officers is less
in comparison to others in it.

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir,
now it has been said that

[English]
the Central Bureau of Investigation has been nominated
as the nodal agency.

[Translation]

Have they taken note of the statement of the Chief of
CBL..* (interryptions) in which he ...(Interryptions)

MR. SPEAKER: Please do-not take names.
[Enghish]
Do not take the name.
[Transiation]

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir,
please expunge the name from record.

CBI Chiet has said that fake currency is being
regularly sent by Pakistan. It is also one of the forms of
attack. The other thing pointed out by him is

[English]
the premier investigating agency has just 8 investigating
officers in its cyber crime cell.

[Translation]

He said that there is shortage of manpower in the agency.
That is why they cannot tackle it as the number of officials
is well short of the required number. Our laws are also
not as strict as they should have been. Therefore there
is a need to bring changes in the laws. He has also
stated that huge quantity of fake currencies is being sent
to Maharashtra, Gujarat, Tamil Nadu, Andhra Pradesh,
Punjab and Uttar Pradesh from Pakistan and they have
made Nepal, Bangladesh, Srilanka and Thailand their
transit points. Similar other methods are also being
adopted. Hence | would like to know from hon. Minister
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regarding the steps which have been taken to check the
invasion being camied out by Pakistan in the form of
sending fake currencies to India.

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, it is very
essential to keep in mind that if we take steps by
assuming that fake currencies are coming only from
abroad or being printed in other countries, our steps will
be weakened. Some people also try to manufacture fake
currency in our country too. So it is necessary to adopt
a two-pronged strategy. We have also to take action
against them who are involved in this work here. We
take such steps with the help of state police and CBI.

Sir, the workload on CBI has increased so much that
each case is being tried to be sent to CBI. It is true that
the number of officers in CBI is few and the entire country
comes under its jurisdiction. Therefore, it should also be
kept in mind as to how much we should depend on CBI.
The state police have to take care of it.

Sir, so far as the issue of fake currency of other
entire country is concerned it is discussed by our
Secretaries when they meet. If this issue gets aggravated,
it is discussed at Foreign Minister level and attempt is
made to solve it through diplomatic channel. The issue is
brought to the notice of the officers, Ministers and
Govemments of other countries and steps are taken to
check it.

PROF. VWJAY KUMAR MALHOTRA: Mr. Speaker, Sir,
hon. Minister said that there is shortage of manpower in
CBL. | would like to know what he is doing to address
this problem?

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, my
problem is that neither CBl! nor Ministry of Finance is
under me but question has been asked to me.

...(Interruptions)

MR. SPEAKER: Why are you getting agitated. It is
not good to get so much agitated.

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, therefore
this question should have gone to the Ministry of Finance
or Ministry of Personnel.

[English]

MR. SPEAKER: We have the Deputy Prime Minister
in waiting | Next, Shri Anwar Hussain.
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[Transiation]

SHRI SHIVRAJ V. PATIL: Despite that | did not refuse
to answer it, | answered it. | will answer it after consulting
them.

[Englsh]

MR. SPEAKER: | would request the hon. Minister
not to take note of supplementary to supplementary
question. Shrimati Minati Sen.

SHRI ANWAR HUSSAIN: Sir, you have already called
me.

MR. SPEAKER: Yes, | asked you to put the
supplementary. | am sorry. Sometimes it gets confused.
So many things are said. Shri Anwar Hussain, please
put your supplementary.

SHRI ANWAR HUSSAIN: Sir, the SSP of the Special
Task Force Shri Bhagat Singh is reported to have
remarked in the AHimdustan Times dated November, 24
and | quote.

“Instead of sending fake currency notes to chest for
destruction, the private banks have been pushing
them back into the market.”

This is a serious allegation. So, | would like to know
whether it is really a fact. If it is so, which are the private
banks that are doing so and what steps the Government
has taken against those banks?

MR. SPEAKER: | think the Finance Minister wouid
be able to answer this.

[Translation]

SHRI SHIVRAJ V. PATIL: Sir, if such things are
happening anywhere it is really a serious thing and
Ministry of Finance will certainly take steps in this regard
and they do not have any problem about it. But where
has it taken place, on what basis it is being said and if
this is true how much it is true, it is also necessary to
take all these things into account in Parliament. Taking
all these things into account whatsoever can be done,
the Government will certainly do that.

[English]

MR. SPEAKER: That is a very serious matter.
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SHRIMATI MINATI SEN: Mr. Speaker, Sir, apart from
take notes or currency, circulation of Bhutanese and Nepali
currency in North Bengal is rampant, especially in
Jalpaiguri. May | know from the hon. Minister, through
you, as to what action the Government is taking to stop
the circulation of foreign currency in border areas?

SHRI SHIVRAJ V. PATIL: Sir, it the currency is
coming from some other country and that currency is
also fake currency, it would be necessary for the State
Police to find out who are responsible for that and if it
is brought to the notice of the CBI, the CBI also will take
action against those who are responsible for it. It is done
in this manner. But the Finance Ministry had appointed a
Committee. That Committee has evolved a system to
deal with these matters and that procedure is being
followed.

[Translation]

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir,
the hon. Minister's reply is comect in so far as fake
currency is being printed both in India as well as outside
it. But, Pakistan's name invariably figures regarding the
coming in of fake currency mainly from abroad. But, even
more serious is the news often published in the
newspapers that such fake Indian currency is being printed
in the Pakistan's Government Press and is being sent to
our country through drug mafia and Malhotra ji has
mentioned the names of the States. Are the Government
aware of this .../ Infterruptions)

[English]

MR. SPEAKER: Mr. Geete, it is a very serious
allegation that in Government Press it is happening.

[Translation]

SHRI ANANT GANGARAM GEETE: These news are
being published in the news regularly that fake currency
is being sent to our country through drug mafia. if the
government have information about this .../Interryptions)

[English]

MR. SPEAKER: However, | have no knowledge. But,
it is a very serious allegation.
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[Transiation]

SHRI ANANT GANGARAM GEETE: What are the
steps being taken by the Govemment to check it? ..
.(Interruptions)

MR. SPEAKER: It must be serious. if the allegation
is true, then it is very serious.

SHRI SHIVRAJ V. PATIL: Sir, care should be taken
to see that whatever is said in the House should not
affect the relations with a neighbouring country. Thus, as
per the rules. So every Precaution is taken above it.
Thus, as per the rules, a question should not be asked
on the basis of some report in media. .../Infsrruptions)

MR. SPEAKER: All right. Please, speak.

SHRI ANANT GANGARAM GEETE: The Government
can tell that it is wrong. You should say that it is wrong
....(Interruptions)

MR. SPEAKER: Pleass, take your seat. You have
asked your question. Now you should let him answer it.
It is not necessary that the reply should be to your liking.

SHR!I SHIVRAJ V. PATIL: So, if somebody is saying
that it is in my knowledge, then, | will make a reply also
and tell the House that if it is true then we will take
action on it. But, if others ...(Inferryptions)

[English]
MR. SPEAKER: Yes, you are right.
[Transiation]

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir,
many such statements have been made by the
Govermnment officials. ...(/ntermuptions)

[English]

MR. SPEAKER: Hon. Members, as the hon. Minister
is saying, | also felt it is a very serious charge that the
Government of India Press is deliberately making fake
currency. What he is saying is that you should take full
responsibility for this.

SHRI SHIVRAJ V. PATIL: Sir, if the hon. Member is
willing to take this responsibility, diplomaticaliy we will
definitely raise this issue with the Government against
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which this allegation is made. But if the hon. Member is
not taking that responsibility and saying. ...("nterruptions)
[Trans/ation]

SHRI ANANT GANGARAM GEETE: Sir, how can a
Member take responsibility? Which Member of the House
will take responsibility? ...(Jnterruyptions)

[English]

SHRI SHIVRAJ V. PATIL: That is the rule.
[Translation]

MR. SPEAKER: Your Please sit down.
[English]
He is a senior Member.
[Transiation]

You have made your point, Geete ji. Please, take your
seat now.

...(Interruptions)

[English]

MR. SPEAKER: Please, 1 request you.
[Trans/ation]
Please, have patience to hear.
[Enghish]
Please, have the patience to hear him.
[Translation]

SHRI ANANT GANGARAM GEETE: If it is wrong,
then we will accept it. ...(dnlernuptions)

MR. SPEAKER: You have made your point.
...(Interruptions)
[English]

SHRI SHIVRAJ V. PATIL: | think, the hon. Member
will hear me first and then get up... (/nterruptions)
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MR. SPEAKER: You are right.

SHRI SHIVRAJ V. PATIL: And then ask anything with
your permission.

[Translation]

| was saying that if such an allegation has been
levetied against someone and the Members of the House
are taking responsibility for it then, the Government will
definitely look into it. But, if some Member is saying here
something on hearsay then it will not be acceptable. If
tomorrow he would claim that he was not aware of it
and he had raised the matter only because someone
else had told him so then he cannot have it both ways
...(Tmterryptions). But, whatever has been said here is a
very serious allegation and the govemment’s view is that
such things do not happen. But, if it is happening then
we will definitely take up the matter in the talks to be
held with the other Government.

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, | would
like to till the hon. Home Minister that fake currency
notes of Rs.500 denomination are entering Bihar through
Nepal border in large numbers.

[English]
MR. SPEAKER: The same question was put.
[Transiation]

SHRI RAGHUNATH JHA: Hundreds of persons have
been arrested and recovery has also been made. What
action is being taken by the Govemment? The rule has
changed there and whether you have talked to the
Govermnment there or not? This has been brought to Bihar
through IS| agents only. What concrete steps he would
like to take to check it?

SHRI SHIVRAJ V. PATIL: Sir, we can take action if
it is Indian currency. We can also take action against a
person if he is bringing here fake cumrency of another
country too.

SHRI RAGHUNATH JHA: | am talking about notes of
Rs.500 demominotion. ...(/nfermptions)

[English]

MR. SPEAKER: H | may say so, please do not do
that,
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[Translation]

It is not proper. You ask question and interrupt the

Minister. It is not possible that the reply should always
please you. '

SHRI! SHIVRAJ V. PATIL: Most of the fake notes are
of Rs. 500 denomination followed by those of Rs. 100
denomination. The Finance Ministry has taken action in
this regard by constituting a special committee. They have
recommended to change the ink and to incorporate some
features through which it can be easily ascertained
whether a note is genuine or not. They have also
recommended to install ultra violet machines inside the
Banks. They have tried to check it by installing
machines. All this work is done by either the Bank
or the State Police or CBI. Action will definitely be taken
in such cases as decided and ordered by the Finance
Ministry.

[English]

MR. SPEAKER: Q. No. 284: Dr. Dhirendra Agarwal-
Not present.

Shri Jivabhai Ambalal Patel-Not Present.

Q. No, 285: Smt. Sangeeta Kumari Singh Deo—Not
Present.

Shri Brajesh Pathak
import of Agricuitural Produce
[Translation]

*285.+SHRI BRAJESH PATHAK:
SHRIMATI SANGEETA KUMARI SINGH DEO:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether the content of agricultural produce in

(b) if so, the details thereof alongwith the reasons
therefor; and

{c) the steps taken by the Govemment in this regard?
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(English]

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) No, Sir.
As per Import Export Data maintained by Department of
Commerce, the share of Agricultural produce in total
imports was 5.24% in the year 2003-2004 which has
declined to 4.11% in 2004-05 and to 3.16% in 2005-
20086.

[Translation]

SHRI BRAJESH PATHAK: Mr. Speaker, Sir, India has
all along been know for agriculture. Agriculture is the
mainstay of more than 65 per cent population of the
country even today. The hon. Minister and the Government
have come out with the reply that agricultural import is

decreasing. | want to know from the hon. Minister, through’

you, as to the time by which India, a predominantly
agricultural country, will become self-reliant in agriculture?

[(English]

SHRI JAIRAM RAMESH: Sir, the hon. Member has
asked what is the proportion of agriculture in total imports
of the country. The answer is very clear. As a proportion
of total imports, agriculture is accounting for a declining
proportion. Right now, the imports of agriculture account
for no more than three per cent of our total imports. |
would like to inform the hon. Member, through you, that
it accounts for about nine per cent of the total exports.
Overall in the trade scenario, agriculture accounts for
about nine per cent of exports and about three per cent

of imports.
[Transiation]

SHRI BRAJESH PATHAK: Mr. Speaker, Sir, only the
hon. Minister and the Government can say as to where
the Government figures have been taken from and what
is the basis thereof. | want to state that a huge quantity
of wheat was produced in India last year. The govemment
rates for procurement of wheat were so low that the
farmers sold it to a private company of Australia at the
rate of Rs. 800 to 900 per quintal instead of selling it to
the Government agency. It is a matter of grief as to what
policy did the Government of India, particularly the
Govemment of Uttar Pradesh adopt and how did it frame
it that India had to import the same wheat from the same
company at the rate of Rs. 1100 per quintal. | want to
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know from the hon, Minister as to what were the reasons
that wheat was imported to India from the same company
at the rate of Rs. 1100 per quintal which had eartier
been permitied to purchase wheat at the rate of Rs. 800
and Rs. 9007

[English]

SHRI JAIRAM RAMESH: The decision to import wheat
was taken largely because of a shortfall in domestic
procurement of wheat. The shortfall of procurement of
wheat was in Punjab and Haryana; but most substantially,
the shortfall of procurement was in the hon. Member's
own State of Uttar Pradesh. This was the reason why
the Government was forced to place orders on import of
about 5'/, million tonnes of wheat, out of which 2.7 million
tonnes has already arrived. The decision to import wheat
has been taken only to build up food stocks so that the
procurement programme is not affected.

SHR! K.S. RAO: A large number of farmers in this
country are capable of producing not only to meet the
requirement of the country but also to export the
agricultural produce. The major reason that is coming in
the way is only the unremunerative price to them. While
we are prepared to subsidise by purchasing the food-
grains from outside the country at a price higher than the
Minimum Support Price, if we were to increase the
Minimum Support Price to the farmers, they can produce
much more. | would like to know from the hon. Minister
whether he will suggest to the Cabinet or the Prime
Minister and the Agriculture Minister to increase the
Minimum Support Price for those food-grains which our
peopie can produce in abundance rather than subsidizing
the imports.

MR. SPEAKER: This is really for the other Ministry.

SHRI JAIRAM RAMESH: Mr. Speaker, Sir, | would
like to convey through you to the hon. Member that
imports of agricultural commodities are resorted to when
there is a shortfall in domestic production. The most
important agricultural commodity that is imported is edible
oil. About 60 per cent of the imports of our agricultural
commodities is edible oil. We produce about eight miltion
tonnes of edible oil, and we import about four million
tonnes of edible oil. In spite of record production in
oilseeds in the country, we have been unable to meet
the growing demand. As demand for edible oil is going
up, domestic production has not been able to keep pace
with it, and we have imported four million tonnes of edible
oil.
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For the last 25 years, domestic production of puises
has stagnated at about 13 million tonnes. We import about
two million tonnes of pulses. We import cashews because
we do not have adequate production of cashews in the
country. | might say that in a large number of cases, we
import raw materials and we export value added products.
india is the largest importer of raw cashews but we are
also the largest exporter of processed cashews. So, we
import agricultural commodities not because we like
imports; we import agricultural commodities because there
is a shortfall in domestic production, and consumption is
going up.

As far as hon. Member's question is concemed, it is
not a simple matter that just by increasing Minimum
Support Price you are going to get a response in terms
of increased production. It depends on technology; it
depends on the soils on which many of these crops are
grown. It is a fact that almost 85 per cent of the oilseeds
and pulses are grown in rain-fed conditions. So, even if
you have a remunerative Minimum Support Price, it is
unfikely that you are going to get the supply in response,
as the hon. Member is thinking he will get.

MR. SPEAKER: | think, a very exhaustive answer
has been given; now there shall hardly be any
Supplementary.

[Transtiation]

SHRI GANESH SINGH: Mr. Speaker, Sir, the Minister
has just given the details of continuous fall in the import
of agricultural produces. But he did not state as to which
of the produces is/are being imported continuously. | want
to now from the hon. Minister whether he is going to
launch any new programme to increase production of
those agricultural produces which are being imported
continuously.

[English]

SHRI JAIRAM RAMESH: Sir, | have already
mentioned that edible oils and pulses account for almost
70 per cent of the imports of agricultural commodities. |
do want to bring, through you, Sir, to the hon. Member’'s
attention the fact that the Govemment monitors the import
of agricultural commodities. We monitor the imports on a
quarterly basis of about 240 critical agricultural
commodities. This information is available on the website.
it is in the public domain. We make sure that we are up
to date on what is the import that is taking place, and by
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and large, Sir, as | have explained, imports of agricuitural
commodities are taking place where there is a shortfall in
domestic production. Whenever domestic production
increases, automatically imports fall.

MR. SPEAKER: You have answered it.
Now, Shri Ramdas Athawale.
[Translation]

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, there
is good production of :fruit horticulture in our country.
Apples, grapes and pomegranate of our country are very
sweet. In spite of this apple is being imported from other
countries. | want to say that there is no need to import
apple from outside when we export it. The apple of our
country is sold at Rs. 50 per kilo .../nfsrmuptions)

MR. SPEAKER: Please put question.

SHRI RAMDAS ATHAWALE: The apple we import is
sold at the rate of Rs. 100 a kilo, which does not taste
so good either. | want to know from the hon. Mimster as
to what is the need to import these things from outside?

[English]

SHRI JAIRAM RAMESH: Sir, the hon. Member has
asked a specific question on apples. | might mention here
that the total import of apples is about three to four per
cent of our total consumption. In other words, out of apples
worth Rs. 100 that we consume in India, only apples
worth Rs. 3 is imported largely from Australia and New
Zealand. Sir, as a result of these imports from Australia
and New Zealand, farmers of Himachal Pradesh are
actually getting better prices. | am not justitying imports.
All | am saying is that when India has removed its
quantitative restrictions, there is an import duty of 50 per
cent on apples, there is still apple import taking place,
and it is not to the detriment of the local farmers.

SHRI SURAVARAM SUDHAKAR REDDY: Sir, the
Indian peasants would like to know about the
discrimination. Six rupees a kilo is paid for the
procurement of Indian wheat while Rs. 10 a kilo is paid
for the foreign imported wheat.

MR. SPEAKER: He has already answered it.

'SHRI SURAVARAM SUDHAKAR REDDY: Sir, he only
said theoretically. He said that there is a big problem of
some technology or there is no necessity of technology.
It is a question whether you are ready to pay. There is
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a fiasco of the procurement last year with only two million
tonnes of wheat could be collected and 28 million tonnes
of wheat was there earlier. During this period, everybody
was telling that because of lack of proper price, Indian
peasants were not ready for procurement. | would like to
know whether the Government is ready to mend its
methods and give equal price and equal respect to the
Indian peasants. You please give what you are paying to
the foreigners to the Indian peasants also. That is what
they are asking.

SHRI JAIRAM RAMESH: Sir, the Minimum Support
Price is fixed after very careful consideration by the
Commission on Agricultural Costs and Prices. Various
methods are used, and a formula is finally arrived at for
calculating the Minimum Support Price. It is not true to
say that the Indian farmer has been consistently
discriminated against. In fact, Sir, if you look at all the
figures, the terms of trade in the last decade has moved
in favour of the Indian agriculture.

Now, it is true that in the last decision that we took
to import wheat, an argument was made as to why we
are not paying more to the domestic farmers and paying
more to outsiders. The fact of the matter is that, if | may

say so, when we import, we pay in dollars, and when we-

pay the procurement price we pay in rupees. We have
...{Interryptions) Sir, let me finish my reply. ... Inferruptions)

MR. SPEAKER: Please sit down. Nothing will be
recorded.

...(Intesruptions)*

SHRI JAIRAM RAMESH: Let me finish, Sir.
...(Intarmyptions)

MR. SPEAKER: Let him finish.
..(Intsrruptions)

MR. SPEKAER: Nothing will go on record except what
the hon. Minister says.

...(Interruptions)”
MR. SPEAKER: What is this? Let us hear him.

...(Interruptions)

*Not recorded.
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MR. SPEAKER: He is a celebrity economist.
Economists know too much than an ordinary person.

...(/nterryptions)

SHRI JAIRAM RAMESH: | am trying to make a simple
point that as of now, we do not have a foreign exchange
constraint, but we do have financial conditions, which
provide the background to taking decisions on procurement
prices. In spite of that, this time, the MSP that was
announced for wheat well in advance, has been a record
Minimum Support Price for wheat. So, it is not true to
say that the Government has discriminated against
Minimum Support Price or procurement price.
...(Interruptions) The fact of the matter is this.

...(Interruptions)

MR. SPEAKER: Nothing will be recorded except the
answer of the hon, Minister.

...(Interryptions)*
SHR! JAIRAM RAMESH: Let me complete, Sir.
MR. SPEAKER: Yes, please complete.
[Translation]
What is this, leave it, you sit down, please.
...(Interruptions)
[English]

SHRI JAIRAM RAMESH: Sir, consistently, we have
been increasing procurement prices; we have been
increasing Minimum Support Price. But this procurement
is not going to increase in spite of an increase in the
procurement price because of the failure of the
procurement machinery.

MR. SPEAKER: All right. You have just said.

SHRI JAIRAM RAMESH: Then, the Government has
no altemative but to import wheat because we have the
Public Distribution System to maintain... /nferryptions)

MR. SPEAKER: We should all practice brevity.

“Not recorded.
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[Transiation]
Monitoring of Multinational Detective Companies

*286. SHRI SANTOSH GANGWAR: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the multinational detective companies
have spread their network in the country in the absence
of any regulatory law in this regard;

(b) it so, the details thereof;

(c) whether the Government has any system to
monitor the mode of functioning of such agencies; and

(d) i not, the steps Government is contemplating to
enact a law to put in place a mechanism for the
monitoring of these multinational private agencies?

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ
V. PATIL): (a) to (d) At present the Govermnment does not
maintain any data on private detective agencies. However,
the Government is proposing to enact a law to regulate
all private detective agencies in the country.

MR. SPEAKER: All right.
[Transiation]
What else do you want to ask.

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, the
hon. Minister has given a very brief reply. ... Interryptions)

[English]

MR. SPEAKER: Brevity is sometimes good. Brevity
is always a virtue.

[Transiation]

SHRI SANTOSH GANGWAR: Sir, the Minister has
given such replies to the House with twice or three during
the last year. | would like to draw your attention towards
a statement made by the hon Minister.
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[English]

“With terrorism posing a real time threat, Government
said on Saturday, it was planning to rope in the
services of around 50 lakh private security guards in
the country for information gathering to boost its
intelligence network.”

[Translation]

Last time we had brought a Bill in this regard and
had given our consents to it. The above statement seems
to convey that the Government lacks a good network for
gathering information and hence it is going to borrow the
services of these 50 lakh guards. In the prevailing situation
we do not have any data about the private agencies
which investigate into the personal lives of people living
outside and in the country. Anyone can get any
information: about us and publish it in newspapers. The
Govemment have been saying since last year or so that
it would bring a Bill to check such activities. | had read
that the Bill would be brought during the Winter Session.
Only four days are left for the Winter Session to end. |
would like a categorical answer in this regard from the
hon. Minister whether he is in a position to fix a time limit
for it.

SHRI SHIVRAJ V. PATIL: Sir, the country has been
facing this problem for the last 50 years and when, last
year, we were discussing the Private Security Agencies
Regulation Bill in the House, the Hon. Members had
asked if we would bring the Private Detective Agencies
Regulation Bill as well. At that time | had confirmed that
we would bring such a Bill. We have taken appropriate
steps in this direction. The Bill has been prepared by our
Ministry and it has been sent to the Law Ministry. The
Law Ministry is examining whether it has been drafted
properly or not. But the Law Ministry has many other
important Bills with it, so it has sought some time. | hope
to bring this Bill in the next session and also that required
steps in this regard would be taken by that time.

[English]
MR. SPEAKER: Thank you.
{Transiation/
SHRI SANTOSH GANGWAR: It is evident that Indian

and foreign agencies are involved in espionage in the
country. A lot of Esplonage activities are being camied
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out in the country. And as you are well-aware sting
operations are also being conducted with the help of
electronic media. You can also watch it.

MR. SPEAKER: | do not want to watch it.

SHRI SANTOSH GANGWAR: Sir, what can be done,
there is no altemative. We come to know many things
about the country and the world through newspapers.
These people investigate matters and then report them.
Until a Bill is brought to make such people responsible
for their acts of omission and commission and keep a
check on their modus-operandi these things would go

on. | do not agree with the Minister that this Bill is likely,

to be brought in the next session. The Bill should be
brought soon to check such activities. The Govemment
agencies are not doing anything in this regard. Indian,
American and Russian agencies are working in the
country. Is the Minister aware of this fact? If he is, then
what steps he is taking to curb their activities and what
action of immediate effect does he intend to take in this

regard?
[Engiist]

SHRI HARIN PATHAK: It is a very good question.
[Trans/ation]

SHR!I SHIVRAJ V. PATIL: Mr. Speaker, Sir, it is
necessary to differentiate between private detective
agencies and Government detective agencies. Private
detective agencies provide services to individuals. When
parents fix the marriages of their children they take the
help of such agencies to check the antecedents of the

prospective bride or groom. Moreover, when two’

companies prepare to carryout any transactions they use
such agencies to satisfy themselves about the credentials
of the other party. But these private detectives agencies
do not interfere in the working of the Govemment. We
have made a provision that if such agencies get any
information which is connected to the country and is of
public interest then it would be their responsibility to bring
it to the Government’s notice. In this way the private
detective agencies may assist the govemment. The private
agencies are working for the Govenment of India and
the State Govemments also have their own agencies and
they should also function. If someone wants work in a
personal capacity then that person should be given only
that work in respect of which he could be relied upon.
This is the perspective in which the said legisiation is
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being formulated. Your question is in the right perspective,
we propose to bring this Bill, which has been delayed for
a long time. It is hoped that the Bill would be brought in
the forthcoming Parliament session but this may not be
taken as an assurance to the House. But | do hope that
it would be brought in the forthcoming session. If the
Law Minister had not other major Bills pending with it, it
would have been brought during this session itself.

[English]
MR. SPEKAER: It is expression of hope.

SHRI VARKALA RADHAKRISHNAN: Sir, | am really
surprised to know that the Govemment does not maintain
any data on private detective agencies. As far as |
understand, even with the present law, you can take
action against the private detective agencies, which are
working against the interests of the States. There are
private agencies, which are giving information to foreign
countries and are making use of it. It has been reported
several times in the Press. But | am sorry to know that
you do not have any detail; it is regretiul. .../Interruyptions)

MR. SPEAKER: Put your question, please.

SHRI VARKALA RADHAKRISHNAN: Mr. Minister, you
must have some details. You have a law to check it.
With all authority, | tell you that the present law is quite
capable of acting against it. But still you do not act and
you do not have the data. Now, you are in the process
of bringing an Act, and that is being considered by the
Law Ministry. But how long will it take? Let me have the
answer.

MR. SPEAKER: Your question will drive away the
detective agencies.

... (interryptions)

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): He is a good detective. Who
knows?. ...(Interruptions)

SHR} SHIVRAJ V. PATIL: Sir, | can understand the
feelings of the hon. Member.

MR. SPEAKER: He is a lawyer also.

SHRI SHIVRAJ V. PATIL: He is a lawyer; and he
has been a very distinguished pariamentarian.....
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MR. SPEAKER: That | am realizing everyday!

...(Interruptions)

SHRI VARKALA RADHAKRISHNAN: But that is not
the question. | want the answer of my question, which is
conceming about data ...{/mlerruptions)

SHRI SHIVRAJ V. PATIL: Sir, the State Govemments
do have some information about the agencies, which are
carrying on these kinds of duties and tasks.

The Union Govemment is also having the information.
What is not available in the law. Under the law, it becomes
necessary for them to first get the licence or pemmission
from the State Government and then camy on with their
duties and tasks. Now, that is what is to be done by
them. Then, who can do it, who cannot do it and when
can the licence be cancelled—all these details are
provided in the law. For your information, very respectfully,
| would like to submit that there is no existing law as
such for this purpose. That is why, we are drafting a new
bill for this purpose. ...{Interryptions)

MR. SFEAKER: There should be no interruption
during answer.

SHRI SHIVRAJ V. PATIL: As far as taking action is
concemed, it is one thing. As far as maintaining a list
and register is concemed or giving licence is concemed,
it is another thing. If anybody is acting, if anybody is
violating the human rights or the rights given to the
individuals under the Constitution, action certainly can be
taken. That is a different thing. | am replying to a question
whether the Government is intending to have a law or
not. | am saying, ‘yes’. Since you have suggested, we
have accepted that suggestion. We are in the process of
drafting the law, and that Bill will be introduced. it could
have been introduced if there were no big Bills pending
with us. it could have been introduced in this Session
also. But in the next Session, we would be in a position
to introduce the Bill. But | am again submitting that it
should not be treated as an assurance.

MR. SPEAKER: It is an expression of hope.
[Transiation]
Incentives in Special Economic Zones

*287. SHRI KASHIRAM RANA:
SHRI HARISINH CHAVDA:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:
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(a) the criteria laid down by the Govemment for grant

of permission for setting up of units in designated Special
Economic Zones (SEZs); and

(b) the steps taken by the Government to ensure
that the applicants are treated without discrimination
irrespective of their size?

[English]

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) The criteria for grant
of permission for setting up units in the designated SEZ
have been laid down in Rule 18 of the SEZ Rules, 2006
which were published in part || Section 3 sub-section (I)
of the Gazette of India Extraordinary on 10th February,
2006 under GSR No. 54 (E). The important criteria
amongst the provisions are that the proposal should meet
the requirement of positive net foreign exchange eamings;
availability of space and other infrastructure support as
confirmed by the developer in writing and that the applicant
should give undertaking to fulfill the environmental and
pollution control norms, as may be applicable. Applications
for establishment of units in the SEZs fulfilling these criteria
are considered by the Approval Committee without any
[Translation/

SHR! KASHIRAM RANA: Mr. Speaker, Sir, hon.
Minister has referred to various criteria of Rules of 2006.
But | want to tell the hon. Minister that the SEZ rules of
2006 are being violated at various places in the country.

[English]

According to the rules: “The developer cannot sell
the land to-not more than one unit holder or cannot sell
their piot to another.”

[Translation]

And there are various such SEZs. | would like to
quote an instance here. In Surat, same plot of land has
been alotted to several persons in the SEZ, complaints
have been lodged in this regard, but to no avail. The laid
down norms are being violated. Do the Govemment
propose to take any steps in this regard? Would the
Govemment like to give any assurance to the Unit holders
amid the reports of RBI and the Ministry of Finance that
there is loss to the tune of Rs.1 lakh 70 thousand crore
causing wide apprehension among the unit holders that
their' benefits may be forfeited?

SHRI KAMAL NATH: Mr. Speaker, Sir, this House
has passed the SEZ Act. As far as Surat SEZ is
concerned, this one is an old SEZ. This SEZ was started
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when this Act was not enacted. After enactment of the
SEZ Act, the Surat SEZ also comes under it. | would like
to thank the hon. mamber for bringing it to our notice
and this will be probed into, if there are complaints that
same plot of land is being sold several times, then
necessary probe will be ordered into that.

[English]

MD. SALIM; Sir, there should be a Half-an-Hour
discussion on this issue. ...(Infermyptions)

SHRI BASU DEB ACHARIA: Sir, there should be a
full-fledged discussion. ... Interryptions)

SHRI KINJARAPU YERRANNAIDU: Sir, this is an
important issue. There should be a separate discussion.
...(interryptions)

[Transiation]
MR. SPEAKER: You please give your notice first.

...(Intermuptions)

WRITTEN ANSWERS TO QUESTIONS
[Transiation]
Simplification of Export Procedures

*284. DR. DHIRENDRA AGARWAL:
SHRI JIVABHAI A. PATEL:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether the proceduresformalities involved in
exporting have been adequately simplified as envisaged
in the foreign trade policy;

(b) if so, the details thereof, and

(c) the steps taken/proposed to be taken by the
Government to further simplify the procedures in this

regard?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHR! KAMAL NATH): (a) to (c) Govemment has taken
several steps to simplify the procedures. It is a continuous
and ongoing exercise. To make the export promotion
schemes user friendly, major simplification of procedures
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has been introduced. To that end, EDI enabled single
application form covering all export promotion schemes
has been introduced. Online exchange of data with
Customs in the Department of Revenue, remittance of
application: fees through electronic fund transfer (EFT)
are some of the other steps which have already been
taken to further simplify the procedures for the exporters
availing the export promotion schemes.

Export to Pakistan

*288. SHRI CHANDRA MANI TRIPATHL
SHRIMAT!I RUPATAI D. PATIL:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) the details of the items being exported to Pakistan
under South Asian Free Trade Agreement (SAFTA);

(b) whether there has been any hurdles in exporting
the products to Pakistan as agreed upon in SAFTA; and

(c) if so, the action taken by the Government in this
regard alongwith the outcome thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) The notification issued by the
Government of Pakistan on 1st July 2006 for tariff
reductions under the Agreement on South Asian Free
Trade Area (SAFTA) was with a rider which makes imports
from India subject to their Import Policy Order which
prescribes a List of importable items from India called
Positive List. The Positive List, which then consisted of
773 items, has been expanded to 1075 items vide Order
dated.

3.11.2006 issued by the Ministry of Commerce,
Government of Pakistan. The details are available in the
Website www.commerce.nic.in under the heading “Trade
Agreements/Transit Arrangements—India-Pakistan Trading
Arrangement'.

(b) The Pakistan's notification is a derogation of
SAFTA as the Article 7 of the SAFTA provides that tariff
liberalizations of SAFTA would cover all tariff lines except
those items kept in the Sensitive List (Negative List) by
each member state.

Although the SAFTA has come into force from 1st
January 2006, in view of different budget periods of
member states, it was decided that the phased Tarift
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Liberalization Programme (TLP) would come into effect
from 1st July 2006 (Nepal from 1st August 2006) with
the condition that the TLP for the first two-year phase
would be completed by 31 December 2007. The member
states have issued notifications accordingly.The trade data
under SAFTA has not been compiled as yet

The effect of Pakistan's notification is to limit SAFTA
taniff concessions for India only to the items on the said
Positive List. This additional condition was neither
discussed by Pakistan during the SAFTA negotiations nor
figured in the Instruments of Ratification submitted by
them to SAARC Secretariat. Government of Pakistan had
ratified SAFTA without any reservations. Hence, SAFTA
would have litle operational meaning if Pakistan does
not folow SAFTA Agreement in letter and spirit.

(c) india had, in July 2006, conveyed its concems to
the SAARC Secretariat and requested for holding a
meeting of SAFTA Ministerial Council (SMC), which is
the highest decision-making body of SAFTA, for
addressing this issue. During the 27th SAARC Council of
Ministers’ Meeting, which concluded in Dhaka on August
2, 2006, India had very forcefully raised concerns
regarding non-implementation of SAFTA by Pakistan,
pointing out that this was a negation of SAFTA and
jeopardized its implementation. After protracted
negotiations, it was finally agreed that the next regular
meeting of the SAFTA Ministerial Council (SMC) would
have to resolve this issue before the next session of the
Council of Ministers with a view to ensuring smooth
implementation of the Agreement. The issue is now slated
to be discussed in the next SMC meeting to be organized
shortly by the SAARC Secretariat as per the mutual
convenience of the Member States.

[English]
Foreign Direct Investment
*289 SHRI TARIT BARAN TOPDAR: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the sectors and the countries identified as sensitive
for foreign investment vis-a-vis India’s national security;

(b) whether the Government proposes to review
Foreign Direct Investment (FDI) in this regard; and

(c) if so, the details thereof?
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THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) to (c) Government has put in
place a liberal Foreign Direct Investment (FDI) policy under
which FDI up to 100% is permitted, on the automatic
route, in most sectors and activities. Review of FDI policy
is undertaken periodically to review/revise sectoral caps
and where necessary, build-in sector-specific sensitivities.
FDI policy is incorporated in the Foreign Exchange
Management (Transfer or Issue of Security by a Person
Resident Outside India) Regulations, 2000 under the
Foreign Exchange Management Act. These Regulations
indicate the countries from where investment is not
permitted.

[Tranalation]
International Trade Classification Code

*290. SHRI RAJIV RANJAN SINGH "LALAN": Will the
Minister of TEXTILES be pleased to state:

(a) whether separate Intemational Trade Classification
Code (ITCO) has been framed for the handioom industry
in the country;

(b) if so, whether it has been implemented;

(c) if not, the reasons for the delay alongwith the
problems being faced by the handloom industry due to
its non-implementation; and

(d) the steps taken by the Govemment for its early
implementation? '

THE MINISTER OF TEXTILES (SHRI SHANKER
SINH VAGHELA): (a) and (b) Separate International Trade
Classffication Codes for the handioom products are yet
to be notified by the Central Board of Excise and Customs,
Ministry of Finance.

(c) and (d) The matter of allotment of separate
international trade classification codes (ITC codes) for
handloom products is pending before the Central Board
of Excise and Customs (CBEC), Ministry of Finance, which
is the nodal office for the notification of ITC Codes. The
Ministry of Textiles has vigorously pursued the matter
with the CBEC, where the matter is now before an Inter-
Ministerial Committee constituted for the purpose. The
Ministry of Textiles has followed this matter in the Ministry
of Commerce as well, and has also been providing all
possible information to the said Committee as and when
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required for earliest notification of ITC Codes. The
Handloom Export Promotion Council (HEPC), which is a
national level autonomous body in the country for
promoting export of Handloom goods, has also taken up
this matter with the CBEC as well as the Directorate
General of Foreign Trade, Department of Commerce.

Though separate ITC (HS) Codes may facilitate
collection of export data of handloom products and
knowing the export trends, yet even in the absence of
separate ITC Codes, the Government of India has been
taking requisite policy initiatives to promote handloom
exports from the country.

[English]
Funds for Girls Hostels

*291. SHRI MANJUNATH KUNNUR: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether assistance was given to voluntary
organisations for running girls’ hostels under the scheme
of “Strengthening boarding and hostel facilities for girls®
by the Govemment;

(b) it so, the details of the assistance provided during
the last three years, State-wise;

(c) whether grants for the year 2005-06 and 2006-07
have been released;

(d) if not, the reasons therefor; and

(e) the action takernvbeing taken on the proposals
pending from the voluntary organisations already running
such hostels?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) Yes, Sir.

(b) Grants released under the “Scheme for
Strengthening of Boarding and Hostel facilties for Girl
Students of Secondary and Higher Secondary Schools”
during the last three years are as under:-

2003-04 - Rs. 5,91,89,000/-
2004-05 - Rs. 3,72,36,000/-
2005-06 - Rs. 3,89,90,000/-
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Grants under this scheme are released directly to
the voluntary organizations and no state-wise alocation
is made.

(c) to (e) Because of problems encountered in its
effective implementation, it was decided not to release
any grant for 2005-06. Tata Institute of Social Sciences
(TISS), Mumbai has been entrusted with evaluation of
the scheme. At present, no new applications pertaining
to the years 2005-06 & 2006-07 are being considered
under the scheme.

Procurement of Spices

*292. SHRI K. FRANCIS GEORGE: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has procured spices
through the State Trading Corporation Limited during the
current financial year due to steep fall in price of various
spices;

(b) if so, the reasons therefor;

(c) whether the Government proposes to set up an
exclusive company for the procurement and marketing of
spices, especially Pepper, Cardamom, Vanilla, Turmeric
etc. and

(d) if so, the details in this regard?

"THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) No, Sir.

(b) Does not arise.

(c) and (d) No, Sir. The Government does not propose
to set up an exclusive company for this purpose. However,
the Spices Board has proposed a scheme of equity
participation for such purpose in its Xith Five Year Plan
proposais.

[Translation]
Export of iron Ore

*293 SHRI RAJNARAYAN BUDHOUA:
SHRiI AJIT JOGI:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:
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(a) the quantum of iron-ore exported from the country,
and foreign exchange eamed during each of the last three
years, country-wise;

(b) whether the targets are fixed for the export of
iron ore;

(c) it so, the targets fixed for the current year; and
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(d) the steps taken by the Govemment to ensure
adequate availability of iron ore to the domestic industries
in view of the rising prices of iron?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) Detalls of iron-ore exported
from the country and foreign exchange eamed during each
of the last three years, country-wise are as under:-

(Quantity in Million Tonnes; Value in Rs. Crore)

2003-04 2004-05 2005-06 (Prov.)

Quantity Value Quantity Value Quantity Value
China 42.06 5535.63 59.39 11132.69 74.13 15186.31
Japan 13.10 996.10 11.13 1128.00 10.33 1506.18
S.korea 2.15 146.66 2.18 397.60 1.32 158.18
Taiwan 0.88 74.55 0.61 111.25 0.14 15.88
Europe 2.47 157.75 2.89 527.09 2.10 350.28
Others 1.92 131.39 1.94 353.83 1.25 158.17
Total 62.58 7042.08 78.14 13650.46 89.27 1735.00
Source: (1) Quantity: GMOEA, KIOCL, NMDC, MMTC & Pvt. Mine-owners

(2) Values: Estimated based on the quantities and price trend during the years and information by GMOEA, KIOCL & MMTC

(b) and (c) Export target for iron ore for the current
year has been fixed as US$ 4681 million.

(d) The steel and iron ore prices are dereguiated
and determined by the market forces with no role of the
Govemment in the matter. The existing iron ore export
policy regulates and promotes judicious use of iron ore
for domestic purpose and export of surplus quantity.
During 2005-06, India produced 155 million tonnes of
iron ore. After meeting domestic demand of 58 million
tonnes and exports of 89.27 million tonnes, India had a
surplus of about 8 million tonnes.

[English]
Rapid Action Forces

*294. SHRI KIRTI VARDHAN SINGH:
SHRI BRAJA KISHORE TRIPATHY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether certain police officers from India have
been deputed to various UN missions;

(b) if so, the details thereof for each of the last three
years;

(c) whether a Women Rapid Action Force (RAF) team
is proposed to be deputed in Liberia under UN Mission
as reported in 7he Times of India dated November 12,
2006;

(d) it so, the details thereof, and

(e) the stepe taken by the Government for providing
them the requisite training for the assignment including
the safety measures thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) Civilian Police Officers and Formed Police Units
drawn from the States/UTs and CPOs were deploysd in
various UN Missions during the last three years as under.
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Year Kosovo Georgia Cyprus Sudan  Sierra Leone Cote D'lvorie Total
2004 216 - - 05 221
2005 091 - 08 21 11 121
2006 037 01 08 27 04 77
TOTAL 344 01 16 48 05 14
Formed Police Unit's
S.No. Strength Deployment Duration
From To
1. 40 Personnel of RAF/CRPF 01.09.2003 31.08.2004 Kosovo
2. 80 Personnel of RAF/CRPF 13.03.2004 31.03.2005 Kosovo
3. 40 Personnel of RAF/CRPF 11.09.2004 31.08.2005 Kosovo
4, 80 Personnal of RAF/CRPF 01.04.2005 31.08.2005 Kosovo
5. 125 Personnel of ITBP 9.11.2005 Till Date Kinshasha (Congo)
6. 1256 Personnel of BSF 28.11.2005 Till Date Lubumbashi (Congo)

{c) to (s) A Memorandum of Understanding has been
signed between the Government of India and the United
Nations for deployment of one CRPF Female Formed
Police Unit (FFPU) on Peacekeeping Operations in Liberia
comprising 125 personnel. Strict norms have been adopted
for selection and training of the contingent.

Setting up of Adivasi Bhawans

*2905 SHRI KINJARAPU YERRANNAIDU: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

{a) whether there is any proposal for construction of
Adivasi Bhawan in designated places to give a platform
to tribals for showcasing their tribal folk arts, culture and
tribal artefacts;

(b) if so, the details thereof and the amount allocated
for the same;

(c) whether the construction of these Bhawans has
started; and

(d) it not, the reasons therefore alongwith the
corrective action taken thereon?

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R.
KYNDIAH): (a) The Central Govemment has a proposal
to set up an Adivasi Bhawan at Delhi. There is no
proposal to set up other Adivasi Bhawans at designated
places.

(b) to (d) Land for construction of the Adivasi Bhawan
has been requested for. Funds for construction will be
provided only once the land is available and construction
will be taken up thereafter.

Committee on Foreign Educational Institutions

*296. MS. INGRID MCLEOD:
SHRI CHENGARA SURENDRAN:

Will the Minister of
DEVELOPMENT

HUMAN RESOURCE

(a) whether a high powered committee headed by
Prof. C.N.R, Rao has given its recommendations on the
entry of foreign educational institutions into the country;

(b) it so, the details thereof;, and
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(c) steps taken by the Government for the
implementation of the recommendations made by Prof.
C.N.R. Rao Committee?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHR! ARJUN SINGH): (a) and (b) The
Committee constituted by Government under the
Chairmanship of Prof. C.N.R. Rao, has recommended,
among other things, that operation of foreign education
providers should be allowed only after putting in place
suitable regulatory mechanisms. The Committee has
suggested that higher education should not be allowed to
be commercialised; standards of quality should be
ensured, and there should be provision for substantial
security deposits and, if warranted, its forfeiture to
safeguard students’ interests. The Committee has also
recommended that foreign education providers should not
be allowed to function as profit-making enterprises with
the right to repatriate surpluses to their parent institutions
and, therefore, india should not make any commitments
under GATS in WTO which may be violative of this
principle. The Committee’s recommendation is to
discourage franchising and the setting up of off-shore
study centers by foreign education providers. it has also
been recommended that courses offered in India by
foreign education providers should be at par with those
offered in the country of origin, both in content and
nomenciature.

(c¢) The Committee’'s recommendations have been
kept in view in the legislative proposal under formulation.

Care to Orphans

*297. SHRI RANEN BARMAN: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleassd to
state:

(a) whether the Government has made any
assessment about the children who became orphan due
to various reasons in the country during the last three
years;

(b) if so, the details thereof; and

(c) the steps taken by the Government to ensure
that such children are not deprived from basic necessities
such as education, shelter and health?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
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RENUKA CHOWDHURY): (a) to (c) The Ministry of
Women and Child Development has made no such
assessment. However, in order to ensure that such
children are not deprived of the basic necessities such
as education, shelter and health, this Ministry supports
the State Governments/Union Territory Administrations and
Non-Govemmental organisations with financial assistance
under the following schemes:

(i) A Programme for Juveniie Justice: to meet
50 per cent of the expenditure requirements of
State Governments/Union Territory
Administrations for establishing and maintaining
homes under the Juvenile Justice [Care and
Protection of Children] Act, 2000 as well as for
up keep of children in them.

(i) Scheme of Assistance to Homes [Shishu
Greh] for children to promote In-country
adoption for providing institutional care and
protection to children up to 8 years of age who
are either abandoned or orphaned/destitute and
their rehabilitation through in-country adoption.

(i) An Integrated Programme for Street Children:
tor children without home and family ties.
Assistance is provided to Non-Governmental
organisations for implementing projects, which
render facilities like shelter, nutrition, education,
heaith, safe drinking water and recreation to
these children.

(iv) Scheme for the Welfare of Working Children
in Need of Care and Protection: under which
assistance is provided to Non-Govemmental
organisations for implementing projects, which
render facilities like non-formal education,
vocational training etc., to working children to
facilitate their entry/re-entry into mainstream
education in cases where they have either not
attended any leaming system or where for some
reasons their education has been discontinued
with a view to preventing their exploitation.

[Translation]
Export of Cement

*298. SHRI KRISHNA MURARI MOGHE:
SHRI ASHOK ARGAL:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:
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(a) the details of cement exported during each of
the last three years;

(b) whether cement export is adversely affecting the
domestic market;

(c) i s0, whether the Government proposes to impose
ban on its export; and

(d) if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) Details of cement exported
during each of the last three years is as follows:

(in million tones)

AGRAHAYANA 21, 1928 (Saka)
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(b) and (c) No, Sir.
(d) Does not arise.
Import of Tea
*299. SHRIMAT! KIRAN MAHESHWARI: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the details of the tea exported during each of the
last three years, country-wise;

(b) whether the domestic demand of tea was not
met due to inadequate production of tea;

(c) if so, whether the Govemment proposes to import

Year Cement (including clinkers) tea to meet the domestic demand; and
2003-04 9.00 (d) if not, the steps taken by the Government to
meet the domestic demand?
2004-05 10.06
THE MINISTER OF COMMERCE AND INDUSTRY
2005-06 . 9.19 (SHRI KAMAL NATH): (a) The country-wise details of tea
exported during the last three years are as under:-
(Qty. in million kgs./Value in Rs. Crores)
Countries 2003-04 2004-05 2005-06 2006-07 (Apr.August)
Qty. Value Qty. Value Qty. Value Qty. Value
United Kingdom 20.75 177.12 19.88 184.91 20.81 177.14 5.00 57.08
Germany 5.13 107.32 5.06 112.65 4.27 82.50 1.79 39.61
Russian Federation 42.76 274.10 36.87 272.44 33.10 241.09 13.34 91.80
Kazakhstan 13.07 120.96 13.63 143.31 7.34 74.74 1.50 14.67
Poland 5.71 33.01 4.71 34.64 3.92 30.75 1.40 13.36
USA 8.45 110.76 7.93 115.98 8.96 131.30 2.7 45.36
ran 1.63 10.23 6.78 81.26 §.27 52.98 1.23 11.58
UAE 25.70 280.84 24.28 271.42 26.03 263.28 5.61 60.32
Iraq 14.27 87.41 38.38 204.45 28.69 148.57 19.74 101.15
Pakistan 6.54 28.95 4.68 22.61 10.57 43.24 7.66 51.76
Australia 4.49 70.69 4.90 83.31 474 81.40 2.1 40.74
Others 3457  335.60 38.71 397.73 27.36  304.61 13.46 1561.72
Total 183.07 1636.99 205.81 1924.71 181.06 1631.60 75.55 679.15

{Source: Tea Board)



51 Written Answers

(b) and (c) The production of tea is adequate to
meet the domestic demand as the following figures
indicate. So, there is no question of importing tea to meet
domestic demand.

Year Production Consumption
(Million Kgs.) (Million Kgs.)
2003 878.13 714.00
2004 892.96 735.00
2005 927.98 790.00

(d) Does not arise.
Retail trade Centres

*300. DR. CHINTA MOHAN:
SHRI RAMJI LAL SUMAN:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether foreign capital investment in the country
is growing at slow pace;

(b) if so, the reaction of the Government and action
taken in this regard;

(c) whether sizeable foreign investment in retail sector
is on luxurious goods than on essential goods; and
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(d) it so, the reasons therefor alongwith the brands
which have been permitted to trade in retail sector and
have also set up retail trade centres in the country?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) No, Sir. Foreign Direct
Investment (FDI) inflows in the country registered a growth
of 45% in the year 2004-05 and 72% in 2005-06. In the
current financial year, up to September 2006, FDI equity
inflows have increased by 100%, as compared to the
inflows received in the corresponding period of the
previous year.

(c) and (d) With a view to attracting investments in
production and marketing, improving the availability of such
goods for the consumers, encouraging increased sourcing
of goods from iIndia, and enhancing competitiveness of
Indian enterprises through access to global designs,
technologies and management practices, Government vide
Press Note 3 (2006 Series) dated 10-2-2006 has allowed
FDI up to 51%, with prior Govemment approval, in the
retail trade of 'Single Brand’ products, subject to the
conditions contained in it. These are usually high-end
products which have a limited demand, require higher
investment and target a specific set of clientele.

Government has approved 7 proposals for FDI in
Single Brand Product retailing during March-November
2006. Details of these proposals are given in the enclosed
Statement.

Statement

Retail Trading Approvals

SLNo. Name of the Products Brand Approval
Company Date
1 2 3 4 5
1. M/s SSIPL All types of footwear, NIKE BRAND 31-5-2006
Retail Pvt. Ltd. sportswear, boots, slippers,
formerty sandals, athletic shoes and
M/s. Moja Shoes apparels.
Pvt. Ltd.
2. M/s LV Trading India LVM products including Diary LOUIS VUITTON 29-8-2006

refills paper, 2. Pens and pens
refilis, 3. Shoes, 4. Trunks
travel bags/purses, 5. Other

articles of leather,
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1 2 3 4 5
6. Sunglasses, 7. watches,
8. other articles of plastic,
9. jewellery imitation
10. Ties, 11 Textile
(scarfs and shawis),
12. Umbrellas,
13. Ready to wear.
3. M/s Liadro To establish network of retail LLADRO 19-10-2006
Commercial S.A boutiques for marketing
porcelain figurines under the
brand name “LLADRO".
4. M/s Fun Fashion Fendi products. including shoes, FENDI 6-10-2006
India Pvt. Ltd. wearing apparel, Trunks/travel
bags/purses, sunglasses, watches,
jewellery imitation, textiles.
5. M/s Damro Fumiture Knock Down fumiture. DAMRO 19-10-2006
Pvt. Ltd.
6. M/s RINO Greggio Silverware, cutlery, traditional ARGENTERIE 19-10-2006
Argenterie, S.p.A home accessories, modern GREGGIO
home accessories and
gift items.
7. M/s Mitsui Automotive Retail trading of Toyota TOYOTA 6-11-2006
Investment B.V Make cars
[English] of a NGO is done in cases where it is found that the

Blacklisted NGOs

*301. SHRI HARIBHAU RATHOD: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Govenment has blacklisted certain
NGO's connected with HRD activities during the last three

years;

(b) it so, the details thereof alongwith the reasons
therefor; and

(c) the steps taken by the Government in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b): Yes,
Sir. A list of NGOs blacklisted during the last three years
2005-06) is given in the enclosed Statement. Blacklisting

NGO is either not in position/existence or not functioning
from the given address, or for non-submission of Audited
Accounts/Utilisation Certificates, or for submission of fake
inspection reports purported to be from the District
Magistrate or some other Competent Authority, or where
Grants were not utilised for the Projects as per the
objectives of the Schemes and for such other
administrative and financial irregularities.

(c) Complaints received against NGOs are verified
through the concemed State Govemments. Wherever
considered necessary, NGOs are proceeded against under
the relevant provisions of the Revenue Recovery Act/
Criminal Procedure Code, in consultation with State
Govemments. While the blacklisted NGOs shall no more
be entitled for Government Grants in future, the
Government, from time to time, also reviews and modifies
the existing schemes with a view to plug the loopholes in
the Schemes, if any.
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Statement

List of NGOs Blackiistod during the last three years 2003-04 to 2005-06

S.No.

Name of the Scheme

Name of the NGO/Organisation

2

3

10.
11

12.
13.
14,

15.

16.

17.

i8.

19.

Sarva Shiksha Abhiyan (SSA)

Scheme of Vocationalisation of
Secondary Education at + 2 level

44 44884 88 8

%

Scheme for Strengthening of
Students of Secondary and
Higher Secondary Schools

$ 8 8 8

Friends of Tribal Society (ITS), Kolkata

Smt Raj Laxmi Shiksha Avam Samaj Kalyan Samiti 337- Vivekanand
Colony Sherpur, Madhya Pradesh

Society for Technical Education & Training, 6, Maiviya Nagar, Bhopai
(MP)

Pragati Mahila Mandal, C-7, Gandhi Nagar, Gwalior, Madhya Pradesh
Prasad Ekta Samiti, S-1309, New Darpan Colony, Madhya Pradesh

Etsutehukha Colony Multi purpose Welfare Society Ltd., Wokha Town,
Nagaland

Women Home Production Society, Wokha Town, Wokha, Nagaland
Menchu Club, P.O. Wokha Town, Nagaland.

Baimiki Development Society of India, 159/F, S.K. Puri, Bihar
Chankan Welfare Society Dimapur (Nagaland)

Sundenla Women Society, Merangyimsen Khel, Chudhuyimiang
Viltage Distt: Mokokchung, Nagaland

Yanchano Women Society Dimapur (Nagaland)
Evergreen Women Waelfare Society Dimapur (Nagaland)

Trongdibs Teka Society Thunyehro Tsam Village Tuensang District,
Nagaland

Gram Bharati Sansthan, M-54, Darpan Colony Thatipur (Muner)
Gwalior, Madhya Pradesh

Anupam, Nawadha Distt, Bihar

Anurag Seva Santhan, Vaishali, Bihar

Uttari Bihar Vikas' Parishad, Seeohar, Bihar
Sewashram, Baniyadhi, Distt. Giridh, Jharkhand
Help Vihar, Jharkhand
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21.

217.

28.

8

45,

Central Hindi Directorate, Dethi

d

¢ 8 ¢ 8 8 8 & 8

&

&

Sansadiya Hindi Parishad, New Delhi

Dr. Usha Bala, New Deihi

The Jhanmandal Foundation, Barabati, Maharashtra
J&K Rashtrabhasha Prachar Samiti, Srinagar (J&K)
Thampasewa Hindi Vidyalaya, Manipur

Rashtrabhasha Mahavidyalaya, Imphal, Manipur
Awangkhunau Sahakari Rashtrabhasha Hindi Mahavidyalaya, Manipur
Hindi Parishad Academy Engineering, Ranchi, Jharkhand
The Assam Sahitya Sabha, Jorhat, Assam

Assam Sahitya Sabha, Jorhat, Assam

Assam Sahitya Sabha, Guwahati, Assam

Urvashi Rashtrabhasha, Guwahati, Assam

Urvashi Rashtrabhasha Prachar Vidyalaya, Assam

Hindi Shiksha Sangh, Bangalore

Hindi Shikshan Sangh, Bangalore

Bharatiya Hindi Vidyalaya, Mysore

Bharati Hindi Vidyalaya, Mysore

Indian Folklore Society, Calcutta

Amar Pragati Charaaur Samjunnay, West Bengal
Rashtrabhasha Hindi Shikshan Parishad, Midnapur, West Bengal
Hindi Vikas Samiti, Madras

Kerala Hindi Sahitya Mandal, Cochin

Dr. T.P. Meenakshi Sundaram President Society, Kerala
Prantiya Samaj Kalyan, Kimin, Nagaland

President Rnjyoung Hutancher Ringa, Gangtok, Sikkim
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[Transiation]
Extension to Validity area Arm Licences

2746. SHRI RASHEED MASOOD:
SHRI BHANU PRATAP SINGH VERMA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the number of arm licences in Delhi which have
been issued by other States and are valid throughout the
country;

(b) whether the arm licences issued to property
dealers, money lenders and others in Delhi are being
misused by them;

(c) if so, the action taken by the Government against
them;

(d) the number of amm licences which have been
issued by the State Government of Jammu and Kashmir
and registered in Delhi;

(e) whether the Government proposes to constitute a
high powered Committee to extend the validity area of
arm licences issued in Delhi;

(f) if so, whether the Government proposes to limit
the validity of am licences issued outside Delhi within
Deihi onty;

(g) if so, the details thereof;

(h) the number of am licences whose validity has
not been extended despite recommendation of DCP
licencing; and

(i) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! S. REGUPATHY): (a) 8232 Arms
Licences issued by other States have been registered in
Dethi and are having All India validity.

(b) and (c) As per information received from Dethi
Police, no record regarding arm licences issued to
property dealers, money lenders etc. is maintained as
these are granted as per the need of the applicant
irrespective of their profession. Details of misuse of ams
licences in Delhi recorded by Delhi Police are indicated
below:
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Year No. of cases
2003 17
2004 21
2005 24
2006 (upto 30 November) 22

Action taken in cases of misuse of arm licences
includes issue of show cause notice to the hoiders of
such licences and suspension/canceliation of their licences.

(d) 195 amm licences which have been issued by
various authorities of Jammu and Kashmir have been
registered in Delhi.

(e) No such proposal is at present under consideration
of the Government.

(f) and (g) Do not arise.

(h) As informed by Govemment of NCT of Delhi,
during the period 2003 to 2006 (upto 24th November)
out of 3747 applications recommended by DCP (Licencing)
for extending the area validity in respect of Non-Prohibited
Bore Amm Licences, 1555 applications were approved and
1818 applications were rejected by Govemment of NCT
of Delhi. Decision in respect of 374 applications
recommended by DCP (Licencing) depends on their final
scrutiny by Government of NCT of Delhi.

(i) As per the information provided by Govemment of
NCT of Delhi, on the receipt of the rcommendations from
DCP/Licencing, the cases are scrutinized and
recommended/rejected on the basis of the policy/guidelines
issued by the Ministry of Home Affairs/Govemment NCT
of Delhi.

[English]
Physically Handicapped Employees

2747. SHRI JOACHIM BAXLA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether physically handicapped employees of
Kendriya Vidyalaya Sangathan are entitled for vehicle
allowance and other benefits;
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(b) if so, the details thereof;

(c) whether the teachers presently working in Kendriya
Vidyalayas of West Bengal region have been deprived of
these facilities;

(d) if so, the time by which the handicapped teachers
are likely to be given their right, and

(e) the action proposed to be taken against the erring
officers/employees responsible therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) Yes, Sir. As per Govemment of india’s
order dated 3.10,1997, handicapped employees not
staying within the campus having the place of work or
within one Km. from the place of work are eligible to
draw Transport Allowance at double the rate prescribed
for normal individuals.

(c) No, Sir.
(d) and (e) Do not arise.
Grants for Hospitals

2748. SHRI HANSRAJ G. AHIR: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether the Government are aware of
the irregularities in disbursement of grants for the
scheme of ten beds hospital and mobile hospitals for
tribal areas;

(b) if so, whether any action is likely to be taken to
penalise the persons who have embezzled the amount
of grants meant for development of tribal areas;

(c) if so, whether any monitoring agency has been
deployed to monitor actual expenditure of various voluntary
organisations in tribal areas who have received this grant;
and

(d) i so, the details thereof?

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R.
KYNDIAH): (a) and (b) No such case of irregularity and
embezzlement of funds released under Grant-in-aid to
NGO scheme for the projects related to Ten Bedded
Hospital and Mobile Dispensary has come to the notice
of this Ministry.
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(c) and (d) The Ministry has adopted a decentralized
procedure since 2005-06 for scrutiny, identification and
recommendation of the NGO projects through the State
Governments/UT Administrations. As per the procedure,
the States are required to constitute a Multi-disciplinary
State Level Committee involving officials of various
departments and non-officials and scrutinize each and
every proposal of the NGO and thereafter recommend
the same on the basis of the Inspection Reports received
from the concemed District Collectors/Authorities and also
on the basis of their need in service deficient tribal areas,
in order of priority. NGOs are also required to fumish
utilization certificates for funds released, before fresh funds
are sanctioned.

[English]
Drainage and Sewerage System in UT

2749. SHRI DAHYABHAI VALLABHBHAI PATEL: Wil
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has any proposal to
improve the drainage and sewerage system in the UT of
Daman and Diu;

(b) if so, the total funds allocated by the Government
for this purpose during each of the last three years;

(c) whether such funds utilised by the UT of Daman
and Diy;

(d) if so, the details thereof;
(e) if not, the reasons therefor; and

(f) the mechanism adopted by the Govemment to
check proper utilisation of such Govemment funds?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Yes, Sir.

(b) to (e) As the technical sanction to the project has
been obtained from Ministry of Urban Development only
on 24.11.2006 for an amount of Rs. 868.47 lakh, the
requisite funds will be allocated by the Planning
Commission once the Administrative sanction for the
project is obtained from that Ministry.

(f) The Government periodically monitors the utilization
of plan funds allocated to the UT Administration by the
Planning Commission.
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Herb Export Processing Zones

2750. SHRI K.C. PALLANI SHAMY: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Govemment proposes to set up Herbs
Export Processing Zones in various parts of the country,
particularly in Tamil Nadu;

(b) if so, the details thereof and the locations identified
for setting up of the same; and

(c) the time by which it would be set up?

THE MINISTER OF STATE IN THE DEPARTMENT

OF COMMERCE, MINISTRY OF COMMERCE AND

INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) No Sir.
However, we have inputs from SHELLAC Export
Promotion Council under this Ministry that they have a
proposal of setting up of a Senna & Other Medicinal Herbs
Park at Tuticorin, Tamil Nadu. The Project aims to provide
state-of-the-art Herbal Park to promote Cultivation. Pre-
processing, Intermediaries processing, Manutactwiing &
Export of Herbal & Medicinal products. The Districts
identified for setting up of the Project in Tamil Nadu are:—

* Thoothukudi
o Twunelveli

¢ Virudhunagar

L]

Madurai
+ Ramanathapuram
[Translaton]
indian Institute of Handloom Technology

2751. SHRI PUNNU LAL MOHALE: Wil the Minister
of TEXTILES be pieased to state:

(a) the location-wise details of the Indian Institute of
Handioom Technology operating in the country;

(b) the main functions of the Indian Institute of
Handioom Technology;

(c) whether the Government proposes to set up new
Indian Institute of Handloom Technology in the country
especially in Chhattisgarh where production of handioom
items took place at a large scale; and
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(d) it so, the location-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) At
present, 4 Indian Institutes of Handloom Technology
(IHTs) at Varanasi, Salem, Guwahati and Jodhpur are
functioning in the Central Sector and 3 Institutes namely,
Shri Pragada Kotaiah Memorial Indian Institute of
Handlocom Technology at Venkatagiri, Kamataka Handloom
Technology Institute at Gadag and Indian Institute of
Handloom Technology, Janjgir, Champa are functioning
in the State Sector with an objective to provide technically
qualified manpower, primarily to meet the requirement of
the Handloom Sector.

(c) and (d) Yes Sir, The Govemment proposed to
set up new Indian Institute of Handioom Technology at
Baragarh (Orissa) under Central Sector. An Indian Institute
of Handloom Technology at Janjgir, Champa, Chhattisgarh
has started functioning w.e.f. 1st July 20068 under State
Sector.

[Engtish]
Production of Spices

2752. SHRI JASHUBHAI DHANABHAI BARAD: Will
the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) the total quantity and value of each of the spices
produced in the country during the last three years, State-
wise:

(b) the quantity of spices consumed locally in the
country, State-wise;

(c) the total quantity of spices exported and foreign
exchange eamed therefrom during the last three years
with individual break up of these spices; and

(d) the steps taken/proposed to be taken to boost
the export of spices?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) During 2004-
05, the total quantity of spices produced in the country is
40.38 lakh tonnes valued at Rs. 18994.31 crores. The
state-wise details of major spices for the last three years
are given in the enclosed statement-l.
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(b) The estimated quantity of major spices consumed
in the country are given in enciosed Statement-i| . State-

wise data is not maintained.

(c) The total quantity of spices exported and foreign
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exchange eamed during the last three years spice-wise
are given in the enclosed Statement—iii.

(d) The steps taken/proposed to be taken to boost
export of spices are given in enclosed Statement—IV.

Statement |

Statewise Production and Estimated Vakwe of Black Pepper

(Prodn. in M.T., Value in Rs. Lakhs)

States 2002-03 2003-04 2004-05

Prodn. Value Prodn. Value Prodn. Value
Karnataka 2320 2049 2360 1749 2360 1630
Kerala 67360 59492 69020 51151 74980 51796
Tamil Nadu 870 768 930 689 210 629
Andamans 110 97 120 89 120 83
Total 70660 62407 72430 53678 78370 54138
Trade Estimate 65.00 62.00 70.00

Statewise Production and Estimated Vake of Cardamom (Small)
Prodn. in M.7., Vake in Rs. Lakhs)

States 2002-03 2003-04 2004-05

Prodn. Value Prodn. Value Prodn. Value
Kerala 8680 48717 8875 32041 8616 25695.5
Karantaka 2310 12965 1740 6282 1879 5605
Tamil Nadu 930 5220 965 3484 920 2744
Total 11920 66902 11580 41807 11415 34043

Statewise Production and Estimated Value of Chillies
(Prodn. in M.T., Value in Rs. Lakhs)

States 2002-03 2003-04 2004-05

Prodn. Value Prodn. Value Prodn. Value
1 2 3 4 5 6 7
Anchra Pradesh 408810 130737 797000 311946 748510 214897
Andaman and Nicobar 440 141 680 266 970 278
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1 2 3 4 5 6 7
Arunachal Pradesh 2340 748 2430 951 2640 758
Assam 9780 3128 9690 3793 9160 2630
Bihar 3700 1183 1960 767 2250 646
Chhattisgarh 1540 492 4250 1663 3600 1034
Gujarat 10470 3348 24570 9617 26520 9614
Himachal Pradesh NA NA 220 86 200 57
Jammu and Kashmir 960 307 1000 301 1060 304
Kamataka 153440 49070 94500 36987 94500 27131
Kerala 790 253 680 266 780 224
Madhya Pradesh 31630 10115 38370 15018 42920 12322
Maharashtra 52400 16758 44100 17261 48100 13810
Manipur 6080 1944 6160 2411 6160 1769
Meghalaya 1200 384 1170 458 130 385
Mizoram 1300 416 2310 904 1190 342
Nagaland 7290 2331 7290 2853 7290 2093
Orissa 62910 20119 63180 24729 59380 17048
Punjab 14310 4576 14620 5722 15410 4424
Rajasthan 13630 4359 29680 11617 31130 8937
Tamil Nadu 40650 13000 40070 15683 44640 12813
Tripura NA NA 5560 2176 5560 1596
Uttar Pradesh 10790 3451 12850 5029 13630 3913
Uttaranchal 4080 1298 5270 2063 5230 1502
West Bengal 62170 19882 66250 25930 61440 17639
Total 900690 288041 1273860 498589 1233600 354167

Statewise Production and Estimated Value of Cardamom (Large)

(Prodn. in M.T.,, Value in Rs. Lakhs)

States 2002-03 2003-04 2004-05

Prodn. Value Prodn. Value Prodn. Value
Sikkim 4650 6573 5401 " 6209 4980 4576
West Bengal 650 919 753 866 793 729
Total 5300 7492 6154 7075 5773 5304
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Statewise Production and Estimated Value of Ginger
(Prodn. in M.T., Value in Rs.

States 2002-03 2003-04 2004-05
Prodn. Value Prodn. Value Prodn. Vaiue
Andhra Pradesh 3310 1354 5340 3661 10910 14222
Andamans and Nicobar 1280 524 1630 1118 1830 2386
Arunachal Pradesh 32330 13223 37180 25491 32880 42862
Assam 115230 47129 115550 79221 123980 161633
Bihar 730 299 570 391 560 730
Chhattisgarh 1100 450 1350 926 1320 1721
Gujarat 19410 7939 22940 15728 26920 35093
Himachal Pradesh NA NA 14660 10051 14570 18993
Jammu and Kashmir 50 20 40 27 30 39
Karantaka 14380 5881 10850 7439 10850 14144
Kerala 32410 13256 32970 22604 45010 58675
Madhya Pradesh 5330 2180 6280 4306 5930 7730
Maharashtra 1250 511 570 391 1240 1616
Manipur 2100 859 2100 1440 2100 2738
Meghalaya 45650 18671 49220 33745 47140 61452
Mizoram 31140 12736 29580 20280 38070 49628
Nagaland 13330 5452 13330 9139 12730 16595
Orissa 29490 12081 30020 20582 29790 38834
Rajasthan 640 262 580 398 170 222
Sikkim 23610 9656 33530 22088 34710 45248
Tamil Nadu 6670 2728 5600 3839 11080 14444
Tripura 5450 2229 5450 3737 5450 7105
Uttar Pradesh 1580 645 2370 1625 2370 3090
Uttaranchal 16020 6552 17080 1710 17080 22265
West Bengal 20210 8266 18270 12526 22070 28770

Total 422700 172884 457060 313360 498800 650236
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Statowise Production and Estimated Vakwe of Turmeric
(Prodn. in M.T.,, Value in Rs. Lakhs)

States 2002-03 2003-04 2004-05

Prodn. Value Prodn. Value Prodn. Value
Andhra Pradesh 283540 118832 320680 154632 417820 220525
Andeman and Nicobar NA NA NA NA 670 354
Arunachal Pradesh 1950 817 1530 738 1790 945
Assam 8320 3487 8420 4060 8400 4434
Bihar 2870 1203 2880 1389 2790 1473
Chhattisgarh 520 218 620 299 840 338
Gujarat 14690 6157 11180 5391 14120 7453
Himachal Pradesh NA NA 130 63 1140 602
Jammu and Kashmir 20 8 Neg 0 Neg 0
Kamataka 28600 11966 26380 12720 26380 13923
Kerala 6940 2909 5650 2724 6240 3293
Madhya Pradesh 540 226 680 328 640 338
Maharashtra 8220 3445 8530 4113 8540 4507
Manipur 230 96 230 m 230 121
Meghalaya 8680 3638 8660 4176 9440 4982
Mizoram 2790 1169 2260 1090 1650 871
Nagaland 3050 1278 3050 1471 650 343
Orissa 55970 23457 56420 27206 55980 29546
Rajasthan 210 88 370 178 200 108
Sikidm 1300 545 1700 820 1740 918
Tamil Nadu 64540 27049 67250 32428 118450 62518
Tripura 6600 2766 6600 3183 6600 3483
Uttar Pradesh 2030 851 2140 1032 2140 1129
Uttaranchal 3470 1454 7390 3563 7390 3900
West Bengal 21350 8948 24500 11814 24480 12921

Total 526430 220627 567250 273528 718120 3798024
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Statewise FProdiction and Estimated Valve of Carander
(Prodn. in M.T., Value in Rs. Lakhs)
States 2002-03 2003-04 2004-05
Prodn. Value Prodn. Value Prodn. Value
Andhra Pradesh 13720 3559 16000 4461 9310 1773
Assam 16600 4306 16610 4631 18970 3612
Bihar 1570 407 1550 432 1360 259
Chhattisgarh NA NA 1160 323 1010 192
Kamataka 1110 288 1190 332 1190 227
Madhya Pradesh 12660 3284 46970 13095 52580 10011
Himachal Pradesh NA NA 130 36 680 129
Gujarat 1820 472 5710 1582 10830 2024
Orissa 8950 2322 9000 2509 8550 1628
Rajasthan 122710 31831 286380 79843 169830 323336
Tamil Nadu 4710 1222 8050 2244 8390 1597
Uttar Pradesh 3090 802 3240 903 2730 520
Uttaranchal 2010 521 1390 388 1390 265
‘Total 188950 49014 397380 110790 286620 54572
Statewise Productiona nd Estimated Value of Curmin seed
(Prodh. in M.T., Vakuwe in Rs. Lakhs)
States 2002-03 2003-04 2004-05
Prodn. Value Prodn. Value Prodn. Value
Rajasthan 70478 §7397 120981 80210 69083 47197.4
Gujarat 64275 52346 81999 54365 106975 730746
Total 134753 109743 202980 134576 176068 120272
Statewise Production and Estimated value of Fenne/ Seed
(Prodn. in M.T,, Value in Rs. Lakhs)
States 2002-03 2003-04 2004-05
Prodn. Value Prodn. Value Prodn. Value
Rajasthan 2053 1052 4589 2295 4224 1933
Gujarat 25099 12861 46799 23409 46450 21256
Uttar Pradesh 450 231 364 182 442 202
Total 27602 14143 51762 26886 51116 23391
Statewise Production and estimated Vakse of Fenugreek Seed
(Prodn. in M.T., Value in Rs. Lakhs)
States 2002-03 2003-04 2004-05
Prodn. Value Prodn. Value Prodn. Value
Rajasthan 56175 9488 71826 12347 54559 6549
Gujarat 7494 1266 6695 1151 7014 1099
Uttar Pradesh 156 26 143 25 206 32
Uttaranchal 396 67 1019 175 1019 160
Total 64221 10847 79683 13698 62798 9840
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78
Statewise Production and Estimated Vaiwe of Garc
(Prodn. in M.T., Value in Rs. Lakhs)
States 2002-03 2003-04 2004-05
Prodn. Value Prodn. Value Prodn. Vaiue
Assam 21970 7716 22000 37.03 22180 4392
Bihar 3240 1138 3580 603 3730 739
Chhattisgarh 2250 790 2580 434 2310 457
Gujarat 46390 16292 181370 25476 14430 38583
Himachal Pradesh NA NA 2830 476 144360 28583
Jammu and Kashmir 340 19 360 61 410 81
Karantaka 3980 1398 2900 488 2900 574
Kerala 10470 3677 10850 1826 5200 1030
Madhya Pradesh 76590 26898 137880 2205 178520 35347
Maharashtra 44100 15488 45600 7674 37500 7425
Nagaland 550 193 550 93 550 109
Mizoram 80 28 50 8 50 10
Orissa 33830 11881 34320 5776 31010 6140
Punjab 14980 5261 15220 2562 15810 3130
Rajasthan 75300 26445 122900 20684 89650 17751
Tamil Nadu 3380 1187 3410 574 2630 521
Uttar Pradesh 113930 40012 139530 23483 140080 27736
Uttaranchal 7470 2623 7590 1277 7590 1503
Total 458850 161148 703520 118402 689230 136468
Statewise Production and Estimated Vakswe of Clove
(Prodn. in M.T., Value in Rs. Lakhs)
States 2002-03 2003-04 2004-05
Prodn. Value Prodn. Value Prodn. Value
Kerala 53 220 49 104 53 132
Tamil Nadu 1116 4624 1567 3298 1121 2792
Karantaka 194 804 194 an 194 483
Andaman and Nicobar 5.60 23 850 18 11.63 29

Total 1369 5670 1809 3831 1380 3436
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Statewise Prodixction and Estimated Valve of Nutmeg
(Prodn. in M.T,, Value in Rs. Lakhs)
States 2002-03 2003-04 2004-05
Prodn. Value Prodn. Value Prodn. Value
Andaman and Nicobar 2 2 3.37 3 455 5
Kerala 2086 2285 2427 2450 2427 2688
Kamataka 120 132 120 121 120 128
Total 2208 2419 2560 2575 2552 2720
Statewise Production and Estimated Value of Cinnamon
(Prodn. in M.T., Value in Rs. Lakhs)
States 2002-03 2003-04 2004-05
Prodn. Value Prodn. Value Prodn. Value
Kerala NA 0 NA 0 NA 0
Andaman and Nicobar 8 5 1 6 14 7
Kamataka 69 42 89 38 69 35
Total 77 47 80 44 83 42
Statewise Production and Estimated Value of Tamanind
(Prodn. in M.T., Value in Rs. Lakhs)
States 2002-03 2003-04 2004-05
Prodn. Value Prodn. Value Prodn. Value
Kerala 29614 5053 29406 5099 29945 9824.95
Tamilnadu 68801 11779 65876 11423 87136 22027.3
Kamataka 67253 11514 67256 11662 672256 22066.7
Andhra Pradesh 13405 2295 13405 2324 2721 7454.76
Total 178973 30640 176943 30509 187058 61373.7
Statewise Production and Estimated Value of Dil Seed
(Prodn. in M.T., Value in Rs. Lakhs)
States 2002-03 2003-04 2004-05
Prodn. Value Prodn. Value Prodn. Value
Guijarat 4489 1226 6807 1882 8567 2180
Rajasthan 1841 503 1841 512 1841 469
Total 6330 1729 8648 2404 10408 2649
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Statowise Production and Estimaled Value of Ajwan Seed
(Prodn. in M.T., Value in Rs. Lakhs)

2002-03 2003-04 2004-05
Proxin. Vakie Prodn. Value Prodn. Value
Rajasthan 1253 550 9649 4779 5784 2992
Gujarat are 165 556 275 3744 1837
Total 1629 715 10205 5055 9528 4929
Statewise Production and Estinated Valuse of Saffron
(Prodn. in M.T., Value in Rs. Lakhs)
States 2002-03 2003-04 2004-06
Prodn. Value Prodn. Value Prodn. Value
Jammy and Kashmir 6.53 3085 5.15 2138 483 1539
Total 6.53 3086 5.15 2138 483 1539
Statowise Production and Estimated Value of Celery Seed
(Prodn. in M.T., Value in Rs. Lakhs)
States 2002-03 2003-04 2004-05
Prodn. Value Prodn. Value Value
Punjab 3000 796 3000 801 4577 1287
Total 3000 796 3000 801 4577 1287
Note: Value is estimated based on the Avg. Domestic Price of the respective spices.
Source: Cardamom: Estimate by Spices Board.
Other spices: State Eco. & Stav/Agriculture/Horicuiture Departments.
Statement N
Production & Consumption Spices in India
(Quantity in Tonnes)
Spice 200209 200304 200405
1 2 3 4 5 6 7 8 9 10 1" 2 B
Pepper (+) 65000 1532 21600 5783 62000 14334 16635 50699 70000 17725 14150 7575
Cardamom (Smel) 1@y 2 6R 11561 11580 60 757 10888 11415 ®W o0 1w




81 Wnitten Answers AGRAHAYANA 21, 1928 (Saka) to Questions 82

1 2 3 4 5 8 7 8 9 10 1 2 1
Cardamom (Large) 5300 4319 M50 8169 6154 4141 24 wn 53 4100 %0 6
Chili 900660 1638 8102 821306 1273860 2138 8655 1180423 1233600 500 138000 1096280
Ginger 42700 17883 8461 43192 457080 34291 4896 496655 498800 14100 13000 499900
Turmeric S2640 1313 3402 495341 567250 305 M4 5321 178120 1620 43000 67670
Garic 458850 40650 153 497061 703520 143 3691 7IM8R 220000 250 706960
Coriander 188950 67 18085 17152 730 1050 1018 37412 28660 75 W 2556
Cumin 14783 B3 142 1278 22980 0 X% 797 19762 178068 0 M3 1370 1643
Fennel b1 0 4180 22 5I7R 0 5007 46745 51116 0 T0 44016
Fenugreek 64221 0 1319 51028 79683 0 @2 T e@m 0 1970 49048
Nutmeg & Mace 200 1% 1% 208 2550 W Md 2 2R 180 120 2
Temasind 178973 0 12500 165383 175043 0 1077 16386 187058 0 700 179658
Clove 199 6867 5 8183 1609 1567 W mRr 1% N 0 240
Other Spices %NS 2775 SM MO1 41630 2980 4% 2004 43R 9113 463 2707
Tota ASIN 12166 264107 4035160 126235 254382 307013 4036832 99100 335488 3602444

Note: Consumption is Estimated based on (Production + Import - Export)
Statement I
ltern-wise Export of Spices from India

(Qty. in Tonnes & Value in Rs. Lakhs)

2003-04 2004-05 (E) 2005-06 (E)
tem Qty. Value Qty. Value Qty. Value
1 2 3 4 5 6 7
Pepper 16,635 14276.96 14,150 12140.00 16,700 14050.00
Cardamom (S) 757 3691.70 650 2389.50 875 2700.50
Cardamom (L) 924 1234.46 950 1134.00 1,025 1060.00
Chilli 86,575 36687.81 138,000 49900.50 113,250 40350.00
Ginger 4,696 2275.45 13,000 5§950.00 7,250 4075.50
Turmeric 37,044 13111.73 43,000 15650.00 46,500 15300.00

Coriander 20,018 7200.95 33,750 8266.00 22,750 6410.00
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1 2 3 4 5 6 7

Cumin 7,957 5883.79 13,750 10190.00 12,000 8800.00
Celery 4,815 1520.33 4,100 1300.50 3,400 1265.00
Fennel 5,007 2211.48 7,100 2529.50 4,100 1860.00
Fenugreek 6,932 1554.56 13,750 2660.50 12,250 2400.00
Other Seeds (1) 14,031 3396.85 11,100 2613.50 6,250 1700.00
Garlic 3,691 1422.64 2,250 560.50 29,250 3450.00
Tamarind 12,077 1852.11 7,500 2000.00 10,250 2750.00
Nutmeg & Mace 1,420 2638.14 1,250 2235.00 1,630 3255.00
Vanilla 27 3872.04 43 2875.90 72 1211.00
Other Spices (2) 7,214 4096.64 8,495 3843.10 6,750 3588.50
Curry Powder 8,318 6805.28 7,750 6610.00 9,000 7699.50
Mint Products (3) 10,110 39435.51 9,300 40776.50 11,000 §7500.00
Oils & Oleoresins 5,133 37991.76 5,600 46475.00 6,225 50000.00
Total 254,382 191160.19 335,488 220000.00 320,527 229525.00
Value in Million US$ 416.56 490.60 517.80

(1) Include Bishops Weed (Ajwanseed), Dil Seed, Poppy Seed, Aniseed, Mustard efc.
(2) iInclude Asafoetida, Cinnamon, Cassia, Cambodge, Saffron, Spices (NES) etc.

(3) Inciude Menthol, Menthol Crystals and Mint Ols.

Source: DGCI&S, Calcutta/Shipping Bils/Exporters’ Retums.

Statement i chemical and microbial contaminants and
chemical composition of spices.

Steps taken fo export of 5 e Adoption of quality certification procedures

Spices Boad is taking a number of steps to boost Womﬁﬁmxso' HACCP, SQF
the export of spices are detailed below: ' .
* Development of innovatives packaging for
e Upgradation of technology for high end value branded consumer packs for spices and spice
addition and developing capabilities to meet the products and adoption of barcode.

emerging global food safety standards. » Promotion worldwide direct sale of premium

« Adoption of high-tech processing technologies category of braned Indian spices viz. “Flavourit”
such as cryo-grinding steam sterilization, super since March, 2005.
tiuid e.xtraction and advanced system of « Promotion of export of organic spices, and
packaging.

e Quality improvement.

* Govemment of India has been giving a freight
subsidy of Rs. 7 per kg. i.e. Rs. 5 for ocean

* Assistance for setting up/upgradation of in-house
laboratories of exporters for testing among other
things, pesticide residues, aftatoxin, physical,
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freight and Rs. 2 for intemal transport subsidy
for encouraging export of pepper up to a
maximum of 20,000 MTs.

[Tranaslation]
Fire Safety Measures in KVs/NVs

2753. SHRI SANJAY DHOTRE: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether all the Kendriya Vidyalayas and Navodaya
Vidyalayas across the country are equipped with fire
extinguishers;

(b) if so, the details thereof;

(c) if not, whether all the Kendriya Vidyalayas and
Navodaya Vidyalayas across the country are proposed to
be equipped with fire extinguishers;

(d) whether guidelines on fire safety measures have
been issued to all the States of the country; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A
FATMI): (a) and (b) Yes, Sir. Fire extinguishers have been
provided in all Kendriya Vidyalayas and Navodaya
Vidyalayas across the country.

(c) Does not arise.

(d) and (e) Yes, Sir The Minister of Human Resource
Development has written on 27.7.2004 to all Chief
Ministers of State/UTs to sensitize teachers towards safety
of student, keeping building free of inflammable materials,
ensuring adequate emergency exits, providing adequate
water and sand for the purpose of fire fighting. Similarty,
instructions to house the school in buildings, which are
structuralty safe, have been issued by National Disaster
Management Division of Ministry of Home Affairs on
2.9.2004 and by Ministry of Human Resource Development
on 5.11.2004.

(English]
Visit of Foreigners

2754. SHRI NAVEEN JINDAL: Will the Minister of
HOME AFFAIRS be pleased to state:

AGRAHAYANA 21, 1928 (Saka)
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(a) whether foreign nationals have to register
themselves on their amival in India;

(b) if so, the time frame within which they have to
register, country-wise;

(c) the rules pertaining to their registration;

(d) the number of registration offices in the country,
State-wise;

(e) whether any suggestions/complaints have
been received from foreigners regarding registration
rules;

(f) if so, the action taken to review the rules:

(g) whether Indian nationals are also required
to register themselves on their arrival on foreign land;
and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR!I SHRIPRAKASH JAISWAL): (a) to
(h) The regulations goveming the entry, stay, movements,
departure etc., in India of a foreigner are contained in the
Passport (Entry into india) Act, 1920, the Registration of
Foreigners Act, 1939, the Foreigners Act, 1946 and the
Rules and Orders made thereunder.

Foreigners entering into India on long-term visa, i.e.
for a period of more than 180 days (on Student Visa,
Employment Visa, Research Visa, Medical Visa etc.) are
required to get themselves registered within 14 days of
their arrival with the concerned Foreigners Regional
Registration Officers (FRROs)/Foreigners Registration
Officer (FRO).

Apart from Foreigners Regional Registration Officers
(FRROs), under the Bureau of Immigration, located at
five places i.e. in Mumbai, New Delhi, Chennai, Kolkata
and Amritsar, the State Governments have designated
centain authorities to act as Foreigners Registration Officers
(FROs) for the purpose of registration etc. of foreigners in
india. Usually, the District Superintendent of Police is
designated to act as FRO of the District.

However, Pakistani nationals visiting India are required
to register themselves at the check-post of entry within
24 hours of their reaching the specified places of stay,
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report their arrival in writing to the prescribed authority or
the nearest police station. They will also make a similar
report 24 hours prior to their intended departure from each
place of stay.

Foreigners are not required to get themselves
registered, i their continuous stay in India does not exceed
more than 180 days. The requirement of registration by
foreigners with the concemed FRRO/FRO is important from
the security point of view and helps in keeping track on
the activities and movements of the foreigners in the
country and as such relaxation in registration rules may
not be desirable.

As regards the requirement of registration of Indian
nationals on arrival in foreign countries, the information
primarily relates to policies/practices of foreign
govermnments and as such it is not possible to fumish any
details on this. However, it is understood that in many
countries the visiting/resident Indian nationals are required
to be registered with the local immigration authorities apart
from their registration with the Indian Embassy located
abroad.

DECEMBER 12, 2006
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Textile Milis

2755. SHR! HARIBHAU RATHOD: Will the Minister
of TEXTILES be pleased to state:

(a) the number of textiie mills both in public and
private sectors functioning in the country, particularly in
Maharashtra, State-wise;

(b) the number of closed milis out of them;

(c) the number of workers enrolled in each of such
mills including the number of workers rendered jobless
due to closure of some mills;

(d) whether the Govemment propose to set up some
more mills or to revive the closed mills, particularty in
Maharashtra; and

(e) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The
total number of functioning and closed textile mills in the
country, and particularly in Maharashtra as on 3ist
October 2006 in public and private sector is given below:

Functioning Total Closed Total

Public Private Public Private
All India 58 1186 1244 63 348 a1
Maharashtra 11 66 77 12 29 4

(c) Total number of workers in the functioning and
closed textile mills in the country, and particularly in

Maharashtra as on 31st October 2006 in public and private
sector is given below:

Functioning Total Closed Total
Public Private Public Private

All India 33660 438441 472101 65432 212670 278102

Maharashtra 6575 44730 51305 11183 38473 47656

(d) and (e) Government does not set up any textile
mill in the country. Govermment provides a policy regime
to fadiiitate setting up of textile mills by the private sector.
As far as National Textile Corporation is concemed, the
Government has approved revival of 40 loss making
functioning milis throughout the country. This includes 15
milis of State of Maharashtra.

Complaints against Armed Forces

. 2756. SHRI K.S. RAO: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of complaints of oppression and high
handedness, received against the conduct of armed forces
in the North-Eastem States during each of the last three
years, State-wise;
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(b) the action taken on such complaints; and

(c) the steps taken to check the recurrence of such
complaints in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The number
complaints of oppression and high-handedness received
by the Central Para Military Forces, Assam Rifles and
the Army against the conduct of the security forces
personnel during the years 2004, 2005 and 2006 (till
30th November, 2006) are as under:-

Year No. of complaints received
2004 32
2005 20

2006 (up till 30th November, 06) 19

(b) Cases in which abuse of power is established
after proper inquiry, action against the guilty security forces
personnel is taken in accordance with the laws/rules
conceming the particular Force.

(c) As far as Central Para Military Forces are
concemed, an inbuilt institutional mechanism has been
put in place for initiating disciplinary proceedings in such
instances. The respective field officers have also been
sensitized about the need for maintaining highest order
of discipline and good behavior and also impose severe
punitive actions with the aim of preventing reoccurrence
of such offences. Supervisory officers closely monitor all
operations and appropriate cognizance is taken of
deviations, if any. In case of Army, detailed instructions
in the form of “Do's and “Don'ts” while observing Amed
Forces (Special Powers) Act and providing aid to civil
authorities have been issued to Amrmy wherein respectful
treatment of elders, women and children is emphasized.
In addition Chief of the Army Staff has also issued
direction to the troops operating in counter insurgency
operations wherein guidelines for the conduct of troops
are laid down.

Annual Examination System

2757. SHRI MILIND DEORA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

AGRAHAYANA 21, 1928 (Saka)

lo Questions 20

(a) whether the National Council of Educational
Research and Training (NCERT) has decided to abolish
the age-old annual examination system to reduce stress
among the students as reported in Asian Age edition dated
October 14, 2006;

(b) the time by which new system is likely to be
introduced;

(c) the manner by which the proposed new
examiination pattem will be known as and will be different
from the present system;

(d) whether the proposed pattem will be binding on
all State Governments/Education Boards;

(e) if so, whether guidelines have been prepared and
issued to all Slate Governments/Education Boards, and

(f) if so, the details thereof alongwith the reaction
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) In the National Curriculum Framework 2005
prepared by National Council of Educational Research
and Training (NCERT), it has been recommended that
under no circumstances Board—or State—level
examinations should be conducted at other stages, of
schooling, such as Class V, Vil or XI. It has also
suggested that Boards should consider, as a long-term
measure, making the Class X examination optional, thus
permitting students continuing in the same school (and
who do not need a Board certificate) to take an intemal
school examination instead.

(b) to (f) No timeframe can be fixed for this purpose
because it needs a considerable amount of interactions
and discussion with different stakeholders before it is
accepted by all.

Target/Achievement under RMK

2758. SHRI G.M. SIDDESWARA: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) the schemes for promotion and support of women
undertaken by Rashtriya Mahila Kosh (RMK) during the
last three years, State-wise;
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(b) whether any targets fixed and achievement under
RMK for disbursement of loans, charity during each of
the last three years;

(c) if so, the details thereof, State-wise;

(d) whether the Govemment has observed/proposes
to review the Rashtriya Mahila Kosh;

(e) if so, whether any committee has been constituted

to look into the entire gamut of Rashtriya Mahila Kosh;
and

(f) it so, the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) The RMK has various credit
schemes for promotion and support of women, common
for all the States. The details of RMK loan schemes
available during the last three years are given in the
enclosed Statement-i

(b) RMK does not grant any charity. However, during
the last three years disbursement of loans has been as
under:

2003-2004 Rs. 14.46 crores
2004-2005 Rs. 18.87 crores
2005-2006 Rs. 20.68 crores

(c) The State-wise details are given in the enclosed
Statement—il.

(d) to (f) Yes, Sir. A Sub-Committee has been
constituted by RMK to look into the Financial and
Operational matters of Rashtriya Mahila Kosh. This
Committee, comprising ten members, has representatives
of Ministry of Women Child Development, Ministry of
Finance, RBI, NABARD, SIDBI, SBl and RMK.

Statement |
Loan Schemes of RMK
Loan Promotion Scheme

RMK provides small loan maximum upto Rs. 5 lacs

to promote the activity of thrift and credit among newer’

and smaller but potentially capable organisations.They
should have six months experience in thrift & credit
tivities.
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Main Loan Scheme

Organisations having minimum 3 years experience in
thrift and credit activities are being considered under the
scheme.

Maximum Loan Rs. 3 crores
(Rs. 1 crore per State)

Revolving fund Scheme

Organisations having 5 years experience in the field
of micro-credit with satisfactory track-record are being
considered under this scheme. The organisations can
revolve principal amount sanctioned by RMK for income
generation activities among the SHGs.

Maximum Loan Rs. 5 crores

Bulk Lending Scheme

Larger organisations having satisfactory track-record,
good credit rating, sound financial base can avail funds
in bulk under this scheme.

Maximum Loan Rs. 5 crores

Refinance Scherme

RMK provides 100% refinance assistance to Mahila
Urban Cooperative Banks on finances provided by them
to poor women either directly or through SHGs within the
noms of the RMK Main Loan Scheme.

Franchisee Scheme

Smaller NGOs of the state can avail loan directly
from franchisee appointed by RMK for that state without
sending their proposal to RMK.

Maximum loan Rs. 5 crores
(i) To be eligible for applying credit limit up to Rs.

1 crore, the NGO should have availed of a

minimum Rs. 1 crore loan under micro credit

schemes of RMK/SIDBI/NABARD/Commercial
Banks/Other financial agencies.

(i) To be eligible for applying credit limit above Rs.
1 crore, the NGO should have availed of a
minimum Rs.2 crores loan under micro credit
scheme of RMK/SIDBI/NABARD/Commercial
Banks/other financial institutions.
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Gold Credit Pass Book Scheme

This scheme of providing hassle free finance has
been designed for medium and large NGOs to revoive
the fund sanctioned by RMK for 3 years.

Maximum credit limit : Rs. 5 crores

Two types of facilities under this scheme are available
to NGOs/MFls as under:

(i) Partner and Non-partner NGOs of RMK may be
sanctioned credit limit depending upon their track
record with RMK/other funding agencies.

(i) Existing borrowers can also apply for additional
loan.

Features

(1) The -organisation may recycle Principal amount
sanctioned to SHGs for a period of 3 years.
However, it has to deposit quarterly interest in
time.

(2) Any number of drawals and repayment within
sanctioned limit would be possible under this
scheme. The organisation can make requisition
for funds by fax any time within sanctioned limit.
Similarly, it can repay any amount any time.

(3) A Gold Credit Pass Book would be provided to
the borrowing organization and the pass book
will be valid for 3 years subject to annual review.

Housing Loan Scheme

This scheme has been designed with a view to
provide Shelter/repair of house to Self Help Group
members through Partner NGOs of RMK.

Maximum amount: Rs.50,000/- per beneficiary for
construction/repair of low cost house.

Family Loan Scheme

This scheme has been launched by RMK with a view
to free the poor women from the debt trap of money
lenders in getting loan for family expenditure for medical
care, education, social/religious functions, foodgrains etc.

Amount of Loan
Aggregate finances for all purposes should not

exceed seven times of saving of the beneficiary or
Rs. 10,000/- per year whichever is lower.
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Working Capital Term Laan

This scheme has been launched with a view to
provide hassle-free Working Capital and Term Loan to
the intermediary organisations for backward and forward
marketing linkage of products of women SHGs/
Individuals and group entrepreneurs including land
purchase, leasing, technology transfer, education and skill
upgradation.

Special Eligibility Norm

The borrowing organization should have availed a
minimum loan of Rs. 25 lakhs or above under micro credit
scheme of RMK/SIDBI/NABARD/Commercial Banks/Other
Financial Institutions. (This condition will not be applicable
for Govt. Organizations).

RAMK Resource Centre

This scheme has been launched by RMK with a
view to remove the regional disparties by appointing
reputed Government Organizations/Government
Undertakings/NGOs/Research Institutions/Universities/
Academic Institutions having adequate infrastructure to
extend their services for capacity building and training in
the areas of Agriculture, Non-agriculture, IT, skill
development, skill up-gradation, exposure efc. to the SHG
members/group leaders & implementing agencies for
qualitative expansion of RMK's programmes all over the
country.

Statment H

Loans Disbursed State-wise for the last three yesrs

(Rs. in lakhs)
States 2003-2003  2004-05 2005-06
1 2 3 4
AP 436.69 655.25 523.25
Assam - 27.50 -
Bihar 14.08 71.95 20.50
Chhatisgarh - - -
Delhi 45.00 89.50 95.00
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1 2 3 4
Haryana 20.00 37.50 17.80
Himachal Prades  150.00 - 150.00

Jammu and Kashmir - - -

Jharkhand 15.00 - 2.50
Kamataka 2.50 20.00 -
Kerala 5.50 22.50 2.50

Madhya Pradesh  135.00 217.50 255.50

Maharashtra 27.50 76.95 38.00
Manipur 4.50 6.50 -
Mizoram - 2.00 -
Nagaland - 6.00 15.00
Orissa 51.75 156.75  271.50
Pondicherry - - -
Rajasthan 73.50 96.50 16.50
Tamil Nadu 358.70 286.00  586.00
Uttar Pradesh 55.50 33.00 26.50
Uttranchal 19.00 16.37 16.37
West Bengal 31.85 65.10 31.50
Total 1446.07  1886.87 2068.42

investment in Assam

2759. SHRI M.K. SUBBA: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether Malaysia and other South Asian countries
have shown keen interest to invest in Assam and
the North-Eastern Region, in industries specific to this
region;

(b) if so, whether any trade delegation had lately
visited Assam to explore areas of industries and trade
for investment; and

(c) if so, the outcome thereof alongwith the action
taken by the Government to accelerate the process?
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THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) The regional office of RBI at Guwahati,
which covers the North Eastern States, has recorded an
FDI fiow of Rs. 13.40 crore from South Asian countries
tor the period from January 2004 to September 2006.

(b) As per information received from the Govemment
of Assam, an exploratory delegation had come from
Bangladesh regarding making industrial investments in
Assam. However, no concrete proposal has yet been
received.

(c) Government is continuously studying various
possibilities for investment and industrial development of
NE States including Assam.

Setting up of Technical Universities

2760. SHRI BADIGA RAMAKRISHNA: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government has constituted a
Committee under the Chaimanship of Dr. G. Sanjeeva
Reddy to study the prospects of setting up of technical
universities to address the gap between demand and
supply of technically qualified persons in the country;

(b) i# so, the terms of reference of the Committee;
and

(c) the time by which the Committee is likely to
submit its Report?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) to (c) A Committee under the
Chairmanship of Dr. G Sanjeeva Reddy has been
constituted to study the prospects of establishing a
Worker's Technical University which could help address
the gap between demand and supply of technically
qualified personnel The Committee is yet to submit its
report.

Evaluate the Progress of Development of Women

2761. SHRI S.K. KHARVENTHAN: Will the Minister
of WOMEN AND CHILD DEVELOPMENT be pleased to
state:
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(a) whether the National Commission for Women
(NCW) has visited various States to evaluate the progress
of the development of women in the country;

(b) if so, the findings thereof, State-wise;

(c) whether NCW has submitted its reports to the
Govemment in this regard; and

(d) it so, the future course of action, if any, decided
by the NCW/Government?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) to (c) Yes, Sir. National
Commission for Women has informed that it visited States/
Union Territories (UTs) and organized review meetings/
consultations in the States/UTs with the Chief Secretaries
of the States, Secretaries of the different departments of
the State, State Women Commissions, Director Generals
of Police and other police officers and NGOs to evaluate
the progress of women in the country and prepared
Gender Profiles. The general findings for each of the
States show that problems faced by women are low levels
of education, poor access to health care, low social status,
economic backwardness and violence like dowry/demands,
rape, female foeticide etc.

(d) The Chairperson and Members of NCW review
the status of women in the States by holding meetings
with the Chief Secretary and other officers during their
visits to various States. NCW also sponsors Public
Hearings and Research on various issues related to the
status of women. Important issues such as declining sex
ratio, child marriage, health issues pertaining to women,
educational and literacy status etc., are reviewed by NCW
regularly as per its mandate.

Arrears of Property Tax to NDMC

2762. SHRI E.G. SUGAVANAM: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the amount of arrears of property tax to
NDMC has been accumulating year after year;

(b) if so, the details thereof;

(c) whether the NDMC have taken any action to
recover the arrears of property tax;
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(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b)
Year-wise details of arrears of property tax for the period
from 2001-02 to 2005-06 payable to New Delhi Municipa!
Council are as under:

Year Amount of arrears (Rupees in crore)
2001-02 459.66
2002-03 459.42
2003-04 543.78
2004-05 556.00
2005-06 592.17
Total 2611.03

(c) to (e) The action taken by the New Delhi
Municipal Council to recover the dues of outstanding
property tax include issuance of notices under section
100 (1) of the NDMC Act, 1994 and rent attachment
orders.

[Transiation]
Risk fund for Minerals

2763. SHRI JAI PRAKASH (MOHANLAL GANJ): Will
the Minister of MINES be pleased to state:

(a) whether the Government proposes to set up a
Risk Fund to promote important and valuable minerals in
the country; and

(b) if so, the details thereof and the present status of
the said proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) No, Sir.

(b) In view of (a) above, does not arise.
Sick iron Ore Mines

2764. SHRI RAMDAS ATHAWALE: Will the Minister
of MINES be pleased to state:
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(a) the number of sick iron ore mines as on
November, 2006 in the country, State-wise;

(b) the time since when these iron ore mines are
sick;

{c) the reasons of their sickness;

(d) whether the Govemnment proposes to revive these

(e) if so, the details thereof and the steps taken in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) to (c) Mining
is a depleting industry. Mines need to be closed because
of several reasons including exhaustion of ore, poor grade
of ore, lack of demand. There is no provision in the
Mineral Conservation and Development Rules, 1988 for
fumishing information by the mine owners on sick mines.

Therefore, the State-wise details of individual sick iron.

ore mines are not centrally maintained.

(d) and (e) The Government has no specific scheme
for revival of sick mines. However, where the closure or
temporary discontinuance is due to lack of demand, it is
feit that steps taken to liberalise the economy and
increase in industrial production would result in increasing
demand for minerals and to make such mines economical.

Tralning to Police Force

2765. SHRI KULDEEP BISHNOI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether any training programme has been made
for the police forces of the country to tackie the biological,
chemical and radio-active terrorists’ attacks;

(b) if so, the details thereof; and

(c) the steps taken by the Government to impart
training to the police forces to face the sudden terrorist
attacks?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! SHRIPRAKASH JAISWAL): (a)
and (b) Training programmes are organized for CPF
personnel to tacide the. situation arising out of Nuclear,
Biological and Chemical attacks. The training includes:-
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() Delivery system

(i) Type of radiation

(i) Characteristics and type of biological agents.
(iv) Classification and types of chemical agents.

(v) Effects of Nuclear, Biological and Chemical
Wartare on human beings and equipment.

(vi) Measures to manage after effects.

(c) Standard Operating Procedures (SOPs) for
responding to terrorist attacks using Chemical Weapons
and involving use of Radioactive Materials have been
circulated to the concemed Ministries/Departments/
Agencies/ Governments and Union Territory administration
for drawings up their individual SOPs/Action Plans and
also to initiate necessary preparedness measures as
mentioned in the said SOPs.

Four out of the eight battalions of the National
Disaster Response Force have been earmarked
specifically for RNBC disaster/terrorist strikes.

[Engilish]
Competition with Muiti-National Companies

2766. SHRI TUKARAM GANGADHAR GADAKH: Wiill
the Minister of SMALL SCALE INDUSTRIES be pleased
to state:

(a) whether due to the entry of Multi-National
Companies (MNCs) in India, small scale industries are
being closed down;

(b) the number of small scale industries in operation
in 1995 and 2005;

(c) the details of sectors/business suffered most due
to entry of MNCs;

(d) whether due to closure of thousands of small
scale industries, lakhs of people rendered jobless and
the trend is increasing year after year, and

(e) if so, the steps taken by the Govemment to revive
such units and to provide employment to people rendered
unemployed?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
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(SHRI MAHABIR PRASAD): (a) to (d) Information on
closure of small scale industries (SSis) and number of
persons rendered jobless as a resuit, whether on account
of entry of Multi-National Companies (MNCs) or otherwise,
is not maintained centrally. The estimated numbers of

SSls (both registered and unregistered) in operation during’

1995-96 and 2005-06 were 82.84 lakh and 123.42 lakh
respectively. During this period, the number of SSI units
is estimated to have grown at an average annual
rate (compounded) of 4.07 percent, while the employment
in these units has grown from 197.93 lakh to 294.91
lakh.

(e) The promotion and development of SSls is
primarily the responsibility of State Govemments and Union
Teritory Administrations. In order to help the SSis with
easier availability of credit, technology upgradation,
infrastructure and marketing facilities, etc., the Central
Government implements a number of schemes/
programmes.

The Reserve Bank of India (RBI) issued detailed
guidelines to banks in January 2002 on detection of
sickness in SSI at an early stage, taking remedial
measures and rehabilitation of potentially viable sick SSI
units. As a sequel to the “Policy Package for Stepping

up Credit to Small and Medium Enterprises (SMEs)"

announced by the Government in August 2005, the RBI
has also issued guidelines in September 2005 on debt
restructuring of small and medium enterprises (SMEs) to
facilitate restructuring of debt of all eligible SMEs.
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The persons, if any, rendered jobless due to closure
of SSi units can avail of self-employment opportunities
under the Pradhan Mantri Rozgar Yojna (PMRY) and
‘Rural Employment Generation Programme (REGP) being
implemented by the Central Govemment throughout the
country.

Setting up of Alumina/Aluminium
Plant in Orissa

2767. SHRI GIRIDHAR GAMANG: Will the Minister
of MINES be pleased to state:

(a) whether the State Government of Orissa had
recommended for mining lease for selling up Alumina and
Aluminium plants in Orissa;

(b) if so, the details of the area leased out and the
names of the industries thereof; and

(c) the steps so far taken by the Government
regarding the rehabilitation, environment and forest
clearance?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) Yes, Sir.

(b) As per the information given by the Govemment
of Orissa. the details are as under—

Sl.No. Name of the Industries Name of the applicant Location Area (in Hects.)
1. M/s Sterlite Industries (India) Ltd. M/s OMC Ltd. Lanjigarh, 721.323
(Vendanta Alumina Ltd.) Kalahandi
District
2. M/s Aditya Aluminium Project -do- Kodingamali, 715.075
(Hindalco Industries Ltd.) Koraput (revised 447.25)
District
3. M/s Utkal Alumina Intemnational -do- Baphalimali. 1388.74
Ltd. (INDALCO) Rayagada District

(c) The Govermment of Orissa has informed that it
has framed the “Orissa Resettlement and Rehabilitation
Policy, 2006". Rehabilitation of the displaced/affected
persons is done by the Govemment of Orissa as per the
provisions of the said policy. Ministry of Environment and

Forests (MoEF) has informed that it had received a
proposal for Environmental Clearance in respect of
Lanjigarh Bauxite Mining Project of M/s Orissa Mining
Corporation Ltd. in June 2005. The project was appraised
by the Expert Committee (Mining) in March. 2006. MoEF
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has closed the file on 1.12.2006 since the project
proponent did not submit the clarifications on various
issues requested by the Expert Committee. As regards
Forest Clearance, MoEF has informed that a proposal for
diversion of 660.749 hect. of forest land in favour of
M/s Orissa Mining Corporation has been received by it
The overall matter of Forest Clearance is subjudice in
the Hon’ble Supreme Court.

Guidelines to stop Sexual Abuse

2768. SHRI EKNATH MAHADEO GAIKWAD:
SHRIMAT! NIVEDITA MANE:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the working group set up by the
Government on empowerment of women has
recommended for the implementation of the “Vishaka

i in schools for girls and teachers to stop sexual
abuse;

(b) if so, the details thereof, and

(c) the steps taken by the Government to implement
these guidelines and to stop the harassment to the girl
child?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) No, Sir.

(c) The steps taken by the Govermnment to implement
the guidetines laid down by the Supreme Court in the
Vishaka case to prevent sexual harassment at workplace
are given in the statement enclosed. Among various
authorities, the Central Board of Secondary Education
has also been requested to ensure compliance with the

Statement

Details of steps taken by the Govemment to implement
the guidaiines laid down By the Supreme Court and fo
create awareness about the issue of sexual
harassmernt at workplace

* The Govemment has requested all he Central
Ministries/Departments, Chief Secretaries of all
the State Governments/Union Territory
Administrations, Universities/Institutions, Central
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Board of Secondary Education, All India Council
of Technical Education to constitute complaints
committees and to ensure that the guidelines
laid down by the Supreme Court in the Vishaka
case for prevention of sexual harassment at
workplace are implemented.

The National Commission for Women (NCW)
formulated a Code of Conduct for Workpiace,
putting down the Supreme Court's guidelines
mentioned above in a simple manner. This has
been circulated to State Commissions for
Women, Non-Govemmental Organisations, the
apex bodies of the Corporats Sector, Public
Sector Undertakings, Media, Ministries/
Departments and other institutions.

The NCW has instituted a series of interactive
meetings with Public Sector Undertakings/Banks/
Universities/Educationat Institutions/Hotels/Media
etc. to assess the extent of implementation of
the guidelines

Department of Public Enterprises issued circular
in May, 1998 to all administrative Ministries/
Departments concerned with Central Public
Sector Establishments to direct the Chief
Executives of CPSEs under their administrative
control for adherence and compliance of the
Supreme Court's guidelines on prevention of
sexual harassment by making amendments in
the CDA Rules of the CPSEs.

So far as implementation of the Supreme Court
guidelines in regard to setting up of complaint
committee in small establishments like shops and
call centres are concemed, section 1(3) of the
Industrial Employment (Standing Orders) Act,
1947 applies to every establishment wherein 100
and more workers are employed. However,
appropriate Government may apply the
provisions of the Act to any industrial
establishment employing less than 100 persons.
Since the State Govemments are the appropriate
Government in respect of commercial
establishments like shops and call centers,

- necessary instructions have been issued by the

Ministry of Labour and Employment during
January, 2005 to all Labour Secretaries asking
them to take suitable action to apply the

provisions of the Industrial Employment (Standing
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Orders) Act, 1946 to small establishments like
call centres and shops in the unorganised sector.

* The Central Civil Services (Conduct) Rules, 1964
have been amended to include sexual
harassment as a misconduct. The Central Civil
Services (Control, Classification and Appeal)
Rules, 1965 have been amended during July,
2004 to provide that the Complaints Committee
established in each Ministry or Department or
Office for inquiring into complaints of sexual
harassment shall be deemed to be the inquiry
authority appointed by the disciplinary authority
and the Complaints Committee shall hoid the
inquiry as far as practicable in accordance with
the procedure laid down in these rules (i.e the
procedure for holding inquiry into disciplinary
proceedings for award of a major penalty).

* Amendments have been made to the Industrial
Employment (Standing Orders) Act, 1946 so that
the sexual harassment of women at workplace
in the private sector could constitute an offence
for which a workman is liable for disciplinary
action.

* Media campaign has been undertaken by the
Ministry of Women and Child Development to
create awareness on various issues conceming
women and children, including compliance with
the Supreme Court’s guidelines on the prevention
of sexual harassment of women at workplace.

Withdrawal of Grant by UGC

2769. SHRI PARSURAM MAJHI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the University Grants Commission (UGC)
has proposed to withdraw financial assistance given to
some Universities; and

{b) if so, the details thereof alongwith the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) There is no such proposal
under consideration of University Grants Commission.
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insurance Cover to Victims of Disaster

2770. SHRI SUGRIB SINGH:
SHRI KISHANBHA! V. PATEL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government proposes insurance
policy for all kind of things and peopie not covered by
some kind of insurance;

(b) if so, the details thereof;

(c) the extent to which such proposal is likely to
reduce the liabilities of the Government in the event of
a disaster strike in the country;

(d) the details of the recommendations considered
by NDM Authority so far in this regard; and

(e) the time by which such proposals are likely to be
finalised?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) There is
no such proposal under consideration of the Government.

(b) to (e) Do not arise.
National Silk Museum

2771. SHRI G. KARUNAKARA REDDY:
SHRI M. SHIVANNA:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Government has received any
proposal from the Government of Karnataka for
upgradation and equipping the museum at Kamataka State
Sericulture Research & Development Institute.

(b) if so, the response of the Union Govemment in
this regard;

(c) whether the Government proposes to establish a
National Silk Museum; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHR! E.VK.S. ELANGOVAN) (a) Yes Sir.
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(b) to (d) A proposal was sent to Ministry of Culture
by the Department of Commerce & Industries, Government
of Karnataka under the Scheme “Promotion and
Strengthening of Regional and Local Museums” for the
up-gradation of present museum at KSSR&DI. It was also
proposed to establish a National Sitk Museum, at a total
cost of Rs. 45.00 lakhs.

The State Government of Karnataka has requested
the Ministry of Culture, Govermment of India to consider
the proposal of KSSRDI, for financial assistance and to
provide Central assistance to the tune of 80% of the
estimated cost and the balance 20% was proposed to be
met out of KSSRDI's own resources.

The Ministry of Culture, Government of India has
informed the State Gowt. that the Expert Committee has
not recommended the grants to KSSRDI as limited funds
are available under the said scheme.

Undertrials in Tihar Jail

2772. SHRI KISHANBHAI V. PATEL:
SHRI SUGRIB SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a large number of prisoners who have
served 75% or more of their term are languishing in Tihar
Jail and are waiting for High Court to hear their appeals
as reported in 7imes of India dated October 09, 2006;

(b) if so, the details and the reaction of the
Govemment in this regard;

(c) the number of prisoners who have completed their
full sentence without their appeals being heard by High
Court, and

(d) the action taken/proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) There
were 234 convicts lodged in Dethi Prisons who had been
in jail for more than seven years as on 5th August, 2006.
Out of these, 42 prisoners had spent more than half of
their sentence while their appeals were pending. Nine
prisoners, whose first appeals were pending before the
High Court of Dethi, were released during the period from

DECEMBER 12, 2006

to Questions 108

2004 to 2006 (till 22nd November) on completion of their
sentence. As per information received from the High Court
of Delhi, all these appeals have been accorded priority
and are being listed for hearing and disposal, regulardy
before a specially constituted Division Bench. In addition,
two more single Benches have also been allotted to hear
such appsals.

[Transiation]
Admission in liTs

2773. SHRI MOHAN SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is contemplating to
develop a new system for making competitive exams for
admission in most prestigious educational institutes like
Indian Institute of Technology (IITs) more transparent and

Jistic:

(b) if so, the details thereof alongwith the reasons
therefor;

(c) whether the Government has received complaints
from various quarters in this regard;

() if so, whether the Government propose to
constitute a committee of experts to review the said
inconsistencies and anomalies of the examination system;

(e) if not, the reasons therefor; .

(H whether the Government propose to increase the
number of seats in said institutes from 2007-08 onwards;
and

(g) if so, the number of seats proposed to be
increased?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) From 2007 onwards the
following features have been incorporated in Joint
Entrance Examination (JEE) for admission to IiTs:

(i) # will be a single-tier exam based on objective-
type questions with two papers, each of 3 hours'
duration, each consisting of separate sections
in Physics, Chemistry & Mathematics;
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(i) Question papers will be retained by students;

() Model answers will be put up on websites of all,

iTs'; and,
(lv) Performance card will be sent to each student.

These changes have been made to reduce the stress
on the students and introduce a mechanism to assure
the faimess of the examination.

(c) and (d) A Committee of experts consisting of
Directors of Indian Institute of Technology (liTs), Indian
Schoo! of Mines (ISM) & Institute of Technology-Banaras
Hindu University (IT-BHU) and all JEE Chairmen and Vice-
Chairmen already exists which takes all necessary steps
from time to time to improve the system.

(e) Do not arise.

(f) and (g) The decision to increase the number of
seats is taken by the Institutes themselves.

[Engish]
Discrimination of Tribal Students

2774. DR. R. SENTHIL: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether the National Commission for Scheduled
Tribes or Government has received representations
alleging discriminations in AlIMS/IITs/lISs Bangalore and
liMs;

(b) if so, the details thereof; year- wise and institute-
wise; and

(c) the measures being taken by the Government to
set right the injustice meted out to ST students?

THE MINISTER OF TRIBAL AFFAIRS (SHRI PR.
KYNDIAH): (a) No Sir. However, the National Commission
for Scheduled Tribes, taking suo-moto cognizance of the
news report appeared in Indian Express dated 29.6.2006
alleging harassment and discrimination of Scheduled

Caste/Scheduled Tribe medical students in allotment of

hostel rooms, residing in AlIMS hostels, requested both,
the Ministry of Health and Familty Welfare and the Director,
AlIMS to investigate in the matter/conduct an inquiry and
submit a detailed report to the Commission. As per the
Enquiry Report submitied by AIIMS, the allegations were
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found to be untrue as the allotment/changes of rooms in
all the hostels were made, based on the requests by the
students themselves.

The Commission intervened in another case following
the news item that appeared in the Hindustan Times dated
7.9.2006, on the request of this Ministry helped Shri
Balaram Tudu, a tribal student from Orissa who had
wrongly been deprived of admission in IIT Kharagpur, to
get admitted by creating one additional seat.

(b) and (c) Do not arise in view of (a) above.
Set up of Shelter Homes for Women

2775. PROF. M. RAMADASS: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) the current status of establishing shelter homes
for women in different circumstances;

(b) whether a survey has been conducted by the
Ministry to find the adequacy of such homes and aiso to
identify the places where such houses would be set up;

(c) if so, the findings of such a survey;

(d) whether the Govemment has a proposal to set
up one shelter home in each district; and

(e) if so, the time-bound strategy to be adopted to
implement this scheme?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) The Ministry of Women and
Child Development is running Scheme of “Swadhar—A
Scheme for Women in Difficult Circumstances” under
which 151 Swadhar Shelter Homes have been sanctionad
til date.

(b) and (c) The proposals for setting up Swadhar
Homes are received by the Ministry of Women and Child
Development from the State Governments based among
other things on the need for home in a particular area.
The State Governments have been requested to assess
the need for such homes in their states.

(d) and (e) The attempt of the Ministry of Women
and Child Development is to set up one home in each
district during the 11th plan period.
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Basic Amentities in MCD Schoois

2776. SHRI RAGHUNATH JHA:
SHRI PRABHUNATH SINGH:

Wilt the Minister of HOME AFFAIRS be pleased to
state:

(a) whether basic amenities are not available in
Municipal Corporation of Dethi (MCD) schools;

(b) # so, the total number of teachers, students,
classrooms, desks, school-wise together with the
information regarding availabifity of toilets, drinking water,
fans, tubelights etc.;

(c) whether the Commissioner, MCD visited some
schools;

(d) if so, the findings of his visit; and

(e) the measures taken by the Government to
improve the working/basic amenities of MCD schools?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b)
No, Sir. Municipal Corporation of Dethi has intimated that
basic facilities/amenities like teachers, class-rooms, desks,
tollets, drinking water, fans, tube-lights, etc. are provided
to schoois under it. There are 1786 schools under
Municipal Corporation of Dethi in which approximately
9,05,136 students are enrolled. There are approximately
20,631 teachers, 23,700 classrooms and 2,52,000 desks.
The number of students, teachers, class rooms and desks
changes from time to time depending on various factors
such a dropping outtransfer of students, resignation/
retirement of teachers etc. Provision for basic amenities
like toilets, drinking water, lighting arrangements etc. has
been made in these schools. In such schools where
buildings are under construction, altemate arrangements
to provide these amenities are made such as holding
classes in tents, providing water through tankers etc. Jute
Patties, Tat Patties and Darries are available for all the
students m schools where desks are not provided.

(c) to (e) No, Sir. However, the Additional
Commissioner in charge of Education visited a number
of schools and, based on his findings, corrective measures
to improve the condition of these schools have been
taken by Municipal Corporation of Delhi including
sanctioning of funds for camying out minor repairs and
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maintenance of buildings; constitution of Zonal Public
Grievance Committees for redressal of grievances of
public; increasing the frequency of inspections by
supervisory officers; establishment of computer aided
learning centers in 1381 schools; grant of funds to
municipal teachers for developing teaching leaming
material; and grant of funds under Sarv Shiksha Abhiyan
for funds under Sarv Shiksha Abhiyan for repair and
purchase of school equipments.

ITranslation]

Mahatma Gandhi Antarrashtriya Hindl
Vishwavidyalaya

2777. SHRI AVTAR SINGH BHADANA:
SHRI J.M. AARON RASHID:
DR. RAJESH MISHRA:
SHRI SAJJAN KUMAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Committee constituted to inquire into
the serious allegations against the Vice-Chancellor of
Mahatma Gandhi Antarrashtriya Hindi Vishwavidyalaya,
Vardha has submitted its report to the Govemment;

(b) if so, the details thereof;

{c) whether the Government has studied the said
report; and

(d) if so, the status of the action taken in this matter?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT!I D.
PURANDESWARI): (a) to (d) The Fact Finding Committee,
constituted with the approval of the President of India in
his capacity as the Visitor of Mahatma Gandhi
Antarrashtriya Hindi Vishwavidyalaya, Wardha, to review
the work and progress of the University since its inception
has submitted its resport. Apart from dealing with the
tenure of the first Vice Chancellor, the Committee has
made certain recommendations in its report with a view
to improving the quality of teaching and leaming in the
University, developing requisite infrastructure on the
University Campus, including construction of hostel,
residential accommodation for faculty and staff and
expansion of library sic. The Committee has aleo made
certain observations with regard to existing authorities of
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the University and the need to develop a perspective
plan for its future development, for which discussions have
been held with the officers of the University Grants
Commission and the University on 27th & 28th October,
2006.

[Engiish]
Right to Education Bill

2778. ADV. SURESH KURUP: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is aware of the criticism
that the Government has abdicated its Constitutional
responsibility by asking the State Governments to adopt
the Model Right to Education Bill, 2006 rather than
passing a Central legislation to guarantee free and
compulsory primary education to all children;

(b) if so, the details of the reasons in this regard
along with the measures taken or proposed to be taken
by the Govemment to implement the 86th Constitutional
Amendment;

(c) whether the Model Bill does not provide for a
25 per cent reservation of seats in private schools for
children from poor families;

(d) if so, the reasons therefor; and

(e) the steps proposed to provide a common school
system for all children in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) There has been criticism in certain quarters
regarding the Central Govemment's role regarding the
Model Right to Education Bill, 2006.

{b) The Central Advisory Board of Education (CABE)
in its meeting on 10-11 August, 2004, had constituted a
Committee under the chairmanship of Shri Kapil Sibal,
the then Minister of State for Sciences Technology and
Ocean Development, to suggest a draft of the legislation
envisaged under Atticle 21A of the Constitution. The
Report of the Committee, containing “gssential provisions”
of the draft legislation, was submitted on 2.7.2005, and
considered by CABE in its meeting on 14-15 July, 2005.
Based on the suggestions and comments received during
the CABE mesting, a complete version of the draft
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‘legislation was prepared and circulated to the States/UTs.

Based on further consultations, a draft Model Right to
Education Bill, spelling out broad parameters and features
for achieving the Constitutional mandate of free and
compulsory education was drafted and circulated as
framework to the States/UTs to seek their comments
thereon.

(c) and (d) The draft Model Bill does not contain any
specific provision regarding reservation of 25% of total
seats available in the private un-aided schools for children
from poor families. However, Section 13 of the draft Model
Bill provides that if a school is already under obligation,
at the commencement of this Act, to either the Central
Government or an appropriate government or any
authority/agency representing or acting on their behalf to
provide free education to a specified number of children
as a consequence of having received land/building/
equipment/other facilities either free of cost or at
subsidized rates, such school shall continue to discharge
such obligation notwithstanding the provisions of this Act.

(e) The recommendations of the committee,
constituted by the CABE to examine in detail the issue
concemning Common School System have been sent to
the State Govemments.

Appointment of Computer Teachers

2779. SHRI PRABHUNATH SINGH: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether there are no sanctioned/regular posts for
computer teachers in the Kendriya Vidyalaya Sangathan
(KVS),

(b) if so, whether KVS has hired the services of
professional computer teachers on contractual basis;

(c) it so, the reasons theretor;

(d) whether Govemment proposes to appoint the
computer teachers without further delay;

(e) if so0, the steps taken thereon; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (f) Keridriya Vidyalaya Sangathan (KVS)
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has 755 sanctioned posts of Post Graduate Teachers in
Computer Science for those Vidyalayas which are having
higher secondary classes. Till the regular recruits join
these posts, the Vidyalayas have to engage suitable
persons on contract basis. An advertisement for filling up
755 posts of Post Graduate Teachers (Computer Science)
in Kendriya Vidyalayas has already been published in the
“Employment News™ in its issue dated 30th September
2006.

[English]
Crime against Chiidren by institution Co-ordinator

2780. SHRI RAGHUVEER SINGH KOSHAL:
SHRI GANESH PRASAD SINGH:

Will the Minister of WOMEN AND CHILD

DEVELOPMENT be pleased to state:

(a) whether there is a wide spread violation of
Children Adoption Act by the NGOs throughout the country
particularly in Delhi;

(b) if so, whether the Dethi Govemment has ordered
a Magistrate inquiry against some of the NGOs who has
exported about 800 children under the cover the Juvenile
Justice Act;

(c) it so, the details of action taken against such
NGOs;

(d) whether government proposes to issue any
directions to the State Government to stop this malpractice;
and

(e) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) to (8) No, Sir. The Ministry
of Women and Child Development takes cognizance of
any incident of imegularities/malpractices coming to its
notice and takes action as considered appropriate in
consultation with the concerned State Government.
Govemment of India has issued Guidelines for In-country
Adoption—2004 and Guidelines for Adoption from India-
2006 in order to streamiine procedures for adoption and
have a reguiatory mechanism in place. State Governments
are also regularly conveyed the need to maintain a strict
vigil 80 as to prevent irmeguiarities/malpractices in adoption
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[English]
Holistic Development of Child.

2781. SHRI JYOTIRADITYA M. SCINDIA:
SHRIMAT! JAYABEN B. THAKKAR:
SHRI RAVI PRAKASH VERMA:
SHRI ANANDRAO VITHOBA ADSUL:
SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI KULDEEP BISHNOI:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

{a) whether there is any proposal to combine existing
programmes under an ambitious Integrated Child
Protection Scheme to create a strong protective
environment for children, diversify and institutionalise
essential services and mobilise inter-sectoral response for
strengthening child protection;

(b) if so, the salient features thereof;

(c) whether there is a proposal to form an appropriate
authority for child protection to implement these
programmes;

(d) # so, the details thereof; and

(e) the measures taken by the Union Government in
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) The Working Group
on the Development of Children for the 11th Five Year
Plan has recommended a new Centrally sponsored
Scheme—integrated Child Protection Scheme (ICPS)” to
address the issue of child protection and build a protective
environment for children. The aims of the proposed
Integrated Child Protection Scheme (ICPS), inter-alia, are:

(i) improved institutional care;

(i) quality non-institutional and altemative care;
(fii) counseling and family support,

{(iv) training and capacity buiiding.

The new scheme ICPS proposes to bring existing
schemes and programmes, like A Programme for Juvenile
Justice, An Integrated Programme for Street Children, and.
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Assistance to Homes for Infant and Young Children for
Promoting In-country Adoptions (Sheshu Greh) within its
fold.

(c) to (e) The Juvenile Justice (Care and Protection
of Children) Act, 2000 has been amended recently.
According to the newly inserted provision under Section
62A, ‘every State Government shall constitute a Child
protection unit for the State and, such units for every
district, consisting of such officers and other employees
as may be appointed by that Govemment, to take up
matters relating to children in need of care and protection
and juveniles in conflict with law with a view to ensure
the implementation of this Act including the establishment
and maintenance of homes, notification of competent
authorities in relation to these children and their
rehabilitation and co-ordination with various official and
non official agencies concemed'.

The Working Group on the Development of children
for the 11th Plan has recommended a new Centrally
Sponsored Scheme ~ ‘Integrated Child Protection Scheme'
which, inter-alia, has a component for setting up of such
child protection units.

Distance Education Council

2782. SHRI BACHI SINGH RAWAT “BACHDA": Will
the Minister of HUMAN RESOURCE DEVILOPMENT be
pleased to state:

(a) whether prior approval and recognition art
mandatory for distance education courses including
degree/diploma/certificate courses being run by different
States, Central and Deemed Universities under the Indira
Gandhi National Open University Act, 1985;

(b) it so, the details thereof;

(c) whether courses offered and approved/recognizec’
by UGC and AICTE are not recognized by Distance
Education Council;

(d) if so, the reasons therefor;
(e) the steps being taken by the Govemment to give
wide publicity to such Universities and distance courses;

and

(f) if not, the basis on which the Distance Education
Ccuncil is usurping such power of approval/recognition
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and action being taken/proposed to bo taken by the
Government against the Council?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) indira Gandhi National
Open University (IGNOU) Act, 1985, empowers the
University to promote the open university and distance
education systems in the country and for the determination
of standards of teaching, evaluation and research in such
systems. Accordingly, Statute 28 framed under the IGNOU
Act, 1985 for creation of Distance Education Council (DEC)
and specifying its role, inter-alia, provides for maintenance
of standards in the institutions offering distance education
programmes and to prevent, through such measures as
are considered appropriate, institutions from offering
courses which do not conform to the standards laid down
by the Council.

(c) and (d) UGC, AICTE and DEC are different bodies
having specific mandates. UGC and AICTE are
responsible for coordination and determination of standards
of general higher education and technical education
respectively, whereas DEC is mandated for coordination
and determination of standards in education through
distance mode.

(e) IGNOU has informed that the DEC, one of its
authority, has put up on its website a list of universities/
institutions along with other programmes approved by DEC
for information for the general public.

(f) Does not arise.
High Magnitude of Mineral Resources

2783. SHRIMATI ARCHANA NAYAK: Will the Minister
of MINES be pleased to state:

(a) whether the Government is unable to tap the high
magnitude of mineral resources due to outdated
methodologies and delay at every state;

(b) if so, the steps taken/proposed to be taken to
renovate and modemize the production line methodology
and equipments;

(c) whether the Govemment has any policy to attract
entrepreneurs from abroad for exploration and extraction
of minerals;

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) and (b)
Geological Survey of India (GSI) carries out regional
geological surveys and exploration in the country. Mineral
Exploration Corporation Limited (MECL) is engaged in
detailed mineral exploration whereas Indian Bureau of
Mines (IBM) is the custodian of the mineral data and is
the regulatory body for mineral related policies. These
organizations have vast experience in the field of
exploration and are in the process of acquiring the latest
technology through modemization programmes. The efforts
of these organizations for survey and exploration of
minerals are being intensified.

(c) and (d) As per the Mines and Minerals
(Development & Regulation) Act, 1957 State Government
may grant mineral concession to an Indian national or a
company as defined in sub-section (I) of Section 3 of the
Companies Act, 1956. A High Level Committee under the
chairmanship of Shri Anwarul Hoda, Member, Planning
Commission was constituted to review the National Mineral
Policy and recommend possible amendments in the Mines
and Minerals(Development & Regulation) Act, 1957 to give
a fillip to private investment in the sector. One of the
terms of reference of the High Level Committee
was to suggest the changes needed for encouraging
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investment in public and private sector in exploration and
exploitation of minerals. The Committee has submitted its
report to the Central Government, which is under
consideration.

indian MNC

2784. SHRI M. SREENIVASULU REDDY: Will the
iviinister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether Indian companies have acquired
distribution channels, brands and global customer base
intemationally;

(b) if so, the details thereof, and

(c) the steps taken by the Government to encourage
Indian MNCs in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) As per
available information, the details of sectors in which the
indian Companies have set up Joint Ventures (JVs) or
Wholly Owned Subsidiaries (WOS) abroad are as follows:

SLNo. Type of Activity Joint Wholly owned Total
Venture (JV) Subsidiaries (WOS)
1. Sound recording or reproducing apparatus 1 2 3
2. Video recording or reproducing apparatus 2 0 2
3. Fitms 3 5 8
4 Broadcasting & Telecasting 4 14 18
5. Advertising & Publicity concems 13 7 20
6. Communication services 7 14 21
7. Other Communication services 6 2 8
8. Publishing 5 7 12
9. To effect “Intemational Trademarks® 0 1 1
10. Producing & Telecasting of Tele-serials etc 3 9 12
11. Film productions Distribution 2 10 12
12. Production of music & entertainment related activities 1 2 3
13. Telecommunication 5 15 20
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(c) The Government has a liberal policy for Indian
direct investments abroad which includes permission to
Indian Corporates to invest up to 200% of their net worth
in entities abroad; removal of monetary ceilings; removal
of the stipulation of minimum net worth for Indian
Companies engaged in financial sector activities in India
for investment abroad in the financial sector; enlargement
of the scope of guarantee under the automatic route and
further liberalization of the automatic route of
disinvestments.

Prices of Cement

2785. CHAUDHARY LAL SINGH:
SHRI RAGHUNATH JHA:
SHRI KULDEEP BISHNOI:
SHRI HANSRAJ G. AHIR:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) the number of heavy and medium scale cement
manufacturing industries in the country with name, location
and annual production;

(b) the number of units of Cement Corporation of
India are closed at present;

(c) the details of steps taken for revival of closed
units including Charkhi-Dadri units;

(d) whether the prices of raw materials required for
manufacturing of cement has increased,

(e) if so, the reasons therefor alongwith action taken
thereon;
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(f) whether Government has any proposal to ban
exports of cement; and

(g) if so, the details thereof and reaction of
manufacturers of cement industries?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) The details of large and medium scale
cement manufacturing plants in the country are given in
the enclosed Staterment.

(b) and (c) Seven units of Cement Corporation of
India (CCl) viz., Mandhar (Chhatisgarh), Kurkunta
(Kamataka), Nayagaon (MP), Akaltara (Chhatisgarh),
Adilabad (AP), Charkhi Dadri (Haryana) are not in
operation presently. In the Rehabilitation Scheme
sanctioned in 2006 for the CCl, the Board for Industrial
and Financial Reconstruction had recommended the
closure and sale of all these 7 non operating units.

(d) and (e) The cost of inputs for cement
manufacturing viz., coal, other fuels and transportation has
increased. Though cement is a decontrolled commodity
and its prices are governed by economic factors, the
Government had impressed upon the cement
manufacturers the need to rationalise cement prices.
Responding to it, the Cement Manufacturers’ Association
gave an undertaking to maximize production and dispatch
of cement; ensure that the retailers do not indulge in
profiteering; bring in fresh investment to create additional
capacities; and supply cement on priority and at 5%
discount on the ruling prices to the Central Government
departments.

(f) and (g) There is no proposal under consideration
of the Government at present to ban the export of cement.

Performance of Cement Companies—Companywise 2005-2006

(000" Tonnes)
SI. No. Company/Plant Location State Cement Prodn.
1 2 3 4 5
A.CC. Ltd.
1. Chaibasa Chaibasa JHK 556.96
2. Chanda Chanda MAH. 1028.11
3. Jamul Jamul CTG 1007.90
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1 2 3 4 5
4 Kymore :l Kymore MP 1333.34
Kymore—-Mehgaon Kymore MP Clinkerisation U
5. Lakheri Lakheri RAJ. 715.45
6. Madukkarai Madukkarai TN 858.60
7. Mancherial Mancherial AP 87.06
8. Sindri (G) Sindri JHK 859.45
8. Wadi Wadi KAR 1801.00
10. Wadi-New Wadi KAR 2694.60
1. Gagal-l Gagal HP 1558.63
Gagah-l Gagal HP 1908.33
12. Damodhar Cmt. Works (G) Purulia W.B. 502.29
13. Tikaria (g) Tikaria uP 2150.05
14, Bargarh Cement Works Bargarh ORISSA 840.63
Total AC.C. Ltd. 17902.40
Andhra Cements
15. Vijaywada (G) Vijaywada AP Nil
16. Vizag (G) Vishakhapatnam AP 92.01
17. Nadikude Durga Cmt. Nadikude AP 228.98
Total Andhra Cements 320.99
Birla Corp. Ltd.
18. Birla Vikas Satna MP 853.72
19. Satna Cement Satna MP 698.95
20. Birla Cement Chittorgarh RAJ. 782.11
21. Chanderia Cement Chittorgarh RAJ. 1526.00
22, Durgapur (G) Durgapur W.B. 633.43
23. Durga Hitech Cmt (G) Durgapur W.B. 8.64
24. Birla Cmt-Raebareli (G) Raebareli upP 647.46
Total Birla Corp. Ltd. 5150.31
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1 2 3 4 5
C.C.l Ltd.
26. Adilabad Adilabad AP Nit
26. Akaltara Akaltara CTG Nt
27. Bokajan Bokajan ASSAM 128.34
28 Charkhi Dadri Charkhi Dadri HAR Nil
29. Kurkunta Kurkunta KAR Nit
30. Mandhar Mandhar CTG Nit
31. Neemuch Neemuch MP Nil
32. Rajban Rajban HP 196.65
33. Tandur Tandur AP 617.48
4. Delhi (G) Tughalakabad DELHI Nil
Total C.C.I. Ltd. ' 942.47
Century Textiles
35. Century Cement Tiida CTG 1711.21
36. Maihar Cement Maihar MP 3304.22
37. Manikgarh Cmt. Manikgarh MAH. 1620.43
Total Century Textiles 6635.86
Chettinad Cement
38. Chettinad-Karur Karur TN 1165.31
39. Chettinad-Karikkali Karikkaii TN 1195.25
Total Chettinad Cement 2360.56
Grasim indus.
40. Rajashree-Malkhed Malkhed KAR 2940.33
41. Rajashree-Hotgi (G) Hotgi MAH. 1527.33
42. Vikram Cement Jawad -‘Road MP 3162.36
43. Aditya Cement Shambhupura RAJ. 1731.48
44, Grasim Cement-Raipur Raipur CTG 1992.23
45, Grasim South Reddipalayam N 1182.97
46. Sikka Sikka GUJ. 897.41
47. Grasim-Bhatinda (G) Bhatinda PUB 1214.77
Total Grasim Indus. 14648.88
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DECEMBER 12, 2006 fo Questions 128
1 2 3 4 5
Guj. Ambuja Group
48. Ambuja Cement Kodinar GUJ. 1617.90
49. Gajambuja Cement Kodinar GUJ. 2960.10
50. Ambuja Cmt. H.P. Darlaghat HP 1147.82
51. Ambuja Cmt. Ropar (G) Ropar PUB 2672.11
52. Ambuja Cmt-Bathinda (G) Bhatinda PUB 570.74
53. Ambuja Cmt-Rabriyawas Pali RAJ. 1773.27
54, Ambuja Eastem-CTG Bhatapara CcTG 695.91
§5. Ambuja Eastem-WB (G) Sankrait w.B. 1133.81
56. Maratha Cement Chandrapur MAH. 2622.69
Total Guj. Ambuja Group 15094.35
HMP Cmts. Ltd.
§7. Poorbadar Porbandar GUJ. Nil
58. Shahabad Shahabad KAR Nit
Total HMP Cmts. Ltd. Nil
india Cements
59. Sankamagar Talaiyuth TN 1569.69
60. Sankaridurg Sankaridurg TN 540.83
61. Chilamkur Works Chilamkur AP 1210.53
62. Dalavoi Trichy TN 1145.00
63. Visaka Cement Tandur AP 1178.19
64. Yerraguntia Yerraguntia AP §55.22
65. Raasi Cement Wadapally AP 2234.93
Total india Cements 8434.39
J.K. Group
66. J.K-Nimbahera Nimbahera RAJ. 2533.03
67. J.K-Mangrol Mangro} RAJ. 977.99
68 Lakshmi Cement Sirohi Road RAJ. 2663.46
69. J.K Udaipur Udyog Udaipur RAJ. Nil
Total J.K. Group 6174.48
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1 2 3 4 5
Jaypee Group
70. Jaypee Rewa Rewa MP 2819.77
71. Jaypee Bela Bela MP 2152.72
72. Jaypes-Sadva Khurd (G) Sadva Khurd upP 587.43
73. Jaypee Ayodhya (G) Tanda UpP 756.02
74. Churk (#) Churk uP Nil
75. Dalla (#) Dalla upP Nit
76. Chunar (G) (#) Chunar up Nil
Total Jaypee Group 6315.94
Kesoram Indus.
77. Kesoram Cement Ramagundam AP 1046.61
78. Vasvadatta Cement Sedam KAR 2075.87
Total Kesoram Indus. 3122.48
Lafarge indla (P) Ltd
79. Arasmeta Cement Bilaspur CTG 1348.57
80. Lafarge-Sonadih Sonadih CTG 476.09
81. Lafarge-Jojobera (G) Singbhum JHK 2748.11
Total Lafarge India (P) Ltd. 4572.77
Madras Cements
82. Ramasamyraja Nagar R.S. Raja Nagar TN 1186.72
83. Jayantipuram Jaggayyapet AP 1047.30
84. Alathiyur Works-| Alathiyur TN 758.02
Alathiyur Works-l| Alathiyur TN 1558.24
Total Madras Cements 4550.28
Malabar Cement
85. Malabar Cements Palghat Kerla 502.22
86. Malabar Cements (G) Alappuzha Kerala 180.70
Total Malabar Cement 682.92

( # ) — Pertain to the period of February, 06 - March 06 as Jaypee Group has taken over U.P. State Cmt. from February, 06.
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1 2 3 4 5
Mangaiam Cement
87. Mangalam Cement Morak RAJ. 548.08
88. Neer Shree Cement Morak RAJ. 1062.32
Total Mangalam Cement 1610.40
Mehta Group
89. Saurashtra Cement Ranavav GUJ. 1069.23
90. Gujarat Sidhee Cmt. Veraval GUJ. 930.64
Total Mehta Group 1999.87
Mysore Cement
91. Mysore Cement Ammasandra KAR 361.85
92. Diamond Cmt-| Damoh MP 489.66
Diamond Cmt-li Damoh MP 453.66
93. Diamond Cmt-Jhansi (G) Jhansi upP 740.35
Total Mysore Cement. 2045.52
Orient Paper Iindus.
94, Orient Cement Devapur AP 1336.68
95 Orient Cmt-Jalgaon (G) Jalgaon MAH. 775.45
Total Orlent Paper Indus. 2112.13
Penna Cement
96. Penna-Tadipatri | & Il Tadipatyi AP 1523.74
97 Penna-Ganeshpahad Ganeshpahad AP 810.43
Total Penna Cement 2334.17
Tamil Nedu Cement
98. Alangulam Alangulam ™ 258.03
99 Ariyalur Ariyalur TN 526.82
Total Tamil Nadu Cement 784.85
U.P. State Cmt.
Churk (#) Churk UP Nil
Dalla (#) Dalla uP Nil
K.C.C. (#) Clinkerigation Un
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1 2 3 4 5
Chunar (G) % Chunar uP Nil
Total U.P. State Cmt. Nil

(8)-Pennlntolheperiodoprr-Os-—Janosanorwm:hlthasbeontakenoverbyJaypeeGroup.
Ultra Tech Cement Ltd.

100. Ultra Tech-ACW Chandrapur MAH. 3122.53
101. Ultra Tech-JCW (G) Jharsuguda ORISSA 881.65
102. Uitra Tech-HCW Hirmi CTG 1407.16
103. Ultra Tech-Gujarat Pipavav GUJ. 3591.89
104. Ultra Tech-APCW Tadpatn AP 1996.46
105. Ultra Tech-ARCW (G) Arakonam ™ 785.37
106. Ultra Tech-WBCW (G) Durgapur W.B. 971.70
107. Jafrabad Jafrabad GUJ. 182.59
108. Magdalla (G) Magdalla GUJ. 577.86
109. Ratnagiri (G) Ratnagiri MAH. 190.27

Total Uttratech Cement Ltd. 13707.48

Zuari Cement Ltd.

110. Zuari Cement Krishna Nagar AP 1770.31
111, Sri Vishnu Cement Sitapuram AP 1068.21

Total Zuari Cement Ltd. 2838.52

Others

112. Shree Cement Beawar RAJ. 3219.95
113. Prism Cement Satna MP 2128.48
114. Binani Cement Sirohi Road RAJ. 2313.02
115. Indo Rama Cement (G) Raigad MAH. 489.45
116. Lemos Cement Khalari JHK Nil
17. Kistna Kistna AP Nit
118. Bagalkot Udyog Ltd. Bagalkot KAR 101.99
119. Dalmia Cement Daimiapuram TN 1558.27

120. OCL India Ltd. Rajgangpur ORISSA 1583.09
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1 2 3

4 5
121. J&K Ltd Khrew J&K 159.35
122 Kalyanpur Cement Banjari Bihar 466.72
123. K.C.P. Ltd Macheria AP 531.50
124. Mawmiuh Chemra Charrapunii MEG. 100.23
125. Panyam Cements Bugganipalie AP 9.10
126. Sone Valley Japla JHK Nit
127. Rain Indus. Ltd. Ramapuram AP 963.68
128. Shriram Cements Kota RAJ. 393.63
129. Sanghi Indus. Ltd. Abdasa Taluka GUJ. 1828.09
130. My Home Indus. Ltd. Mellacheruvu AP 1626.60
Total Others 17463.15
Grand Total 141805.17

Border Infrastructure along China

2786. SHRI IQBAL AHMED SARADGI: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Govemment proposes to improve
border infrastructure along the frontier with China and
projects worth over Rs. 900 crore has been cleared;

(b) if so, whether Ministry of Home Affairs has
submitted any proposal to the Ministry of Environment
and Forests for Clearance of some projects since some
projects pass through dense forests; and

(c) it so, the details thereof and the present status of
such projects?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The
Government has approved construction of 27 road links

totalling 608 Kms along India-China border in the States-

of Jammu & Kashmir, Himachal Pradesh, Uttaranchal,
Sikkim and Arunachal Pradesh at an estimated cost of
Rs. 912.00 crores.

(b) and (c) No, Sir. The executing agencies are in
the process of preparation of Detailed Project Reports
(DPREs).

Commiittee on Seif Help Group for Women

2787. SHRI M.P. VEERENDRA KUMAR: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether Govermment has received requests from
NGOs/women’s groups to set up a Committee on the
statute of Self Help Group to address that social, economic
and potential rights of women;

(b) if so, the details thereof and the action taken/
proposed to be taken by the Government in this regard;

(c) whether the participation in Self Help Group has
enabled women to gain access to credit in crisis and
consumption related needs; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMAT!
RENUKA CHOWDHURY): (a) No, Sir.

(b) Does not arise.

(c) and (d) Yes, Sir. Under the Swayamsiddha
scheme of the Ministry of Women and Child Development,
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regular saving habit of the Self Help Group (SHG)
members provides an opportunity to avail emergency loans
as and when required. The Rashtriya Mahila Kosh also
grants loans to SHGs through NGOs and other agencies
inter-alia for taking care of the crisis and consumption
related needs of poor women.

As on March 2006, 55,649 SHGs under the scheme
of Swayamsiddha are giving loan to SHG members for
consumption purpose and other needs. 55,800 SHGs have
benefited from RMK loan as on date.

[Translation]
Population Pressure in NCR

2788. DR. RAJESH MISHRA:
PROF. MAHADEORAO SHIWANKAR:
SHR!I KAILASH NATH SINGH YADAV:
SHRI SAJJAN KUMAR:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state: ’

(a) whether the Government proposes to confer the
status of SEZ to the five cities being developed as counter
magnet towns in view of the population pressure on the
NCR;

(b) if so, the details thereof and the steps taken/
proposed to be taken in this regard;

(c) whether foreign investors have proposed to invest
in the National Capital and National Capital Region (NCR);

(d) if so, the details thereof and reaction of the
Government thereto;

(e) whether there has been decline in the foreign
investment in this region in comparison to other States in
the country since last year,

() if so, the details thereof and reasons therefor,
State-wise; and

(g) the corrective steps taken by the Govemment in
this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir. .
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(b) Does not arise.

(c) and (d) As per available information the details of
FDI inflows in RBI's New Delhi region (Delhi, Part of Uttar
Pradesh and Haryana) are as below (Amount in Rs.
Crore):

2003-04 2004-05 2005-06 2006-07

Apr. Sep
2123.46 3717.53 4564.93 4294.86
(e) No, Sir

(f) and (g) Do not arise.
Insecurity of Government officials

2789. SHRI KIRIP CHALIHA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether there has been increasing physical attacks
against Central Revenue Intelligence Officials in the North-
East Region;

(b) if so, whether there has been a feeling of
insecurity amongst officials in fighting the drug mafia in
North-East Region; and

(c) the steps taken by the Government for security of
such officials?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Govemment
have received some reports of threats/kidnapping of
customs and central excise officials working in one state
of the North East.

(b) No, Sir. Officers of the Narcotics Control Bureau
involved in countering drug trafficking in the region do
not face a higher degree of threat on account of nature
of their duties. Durg trafficking activities in the North
Eastem Region are quite unorganized.

(c) The concerned State Government has been
requested to assure these officer of adequate security.
Timely action on the information/complaints received from
the officers of these departments is also ensured.
[English]

Export of Agro-products

2790. SHRI TEK LAL MAHTO: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:
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(a) the names of the agro products exported from
the country particularty Jharkhand, State-wise;

(b) the details of exports made during the last three
years, State-wise;

*(c) the reason for less export from Jharkhand in
comparison to other States; and

(d) the action taken by the Government to promote
the agro-products?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MIINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) The main
agricultural products exported from india are food grains
(includes basmati & non-basmati rice, wheat and other
cereals), nuts and seeds, meat, poultry & dairy products,
fruits and vegetables, processed foods, oil meals, tobacco
and its products, spices, sugar, tea, coffee, etc. The details
of total agro products made during the last three years
are as follows:
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The total agro products exported during 2005-06 in
respect of Jharkhand is Rs. 313250974/-. The state-wise
total exports in respect of all commodities is given in the
enclosed Statement.

{d) Encouraging export is a continuous process. The
Government is taking steps to encourage export of agro
products through measures and incentives under Plan
schemes of the Commodity Boards etc. In order to boost
Indian agricultural products, the Ministry of Commerce &
Industry has put in place various schemes namely Market
Development Assistance (MDA), Market Assistance
Initiative (MAI), Assistance to States for Developing Export
Infrastructure and Allied Activities (ASIQE) etc. with
modified guidelines under which the various Boards/
Councils undertake programmes like organization of Buyer-
Seller Meet, participation in Trade Fairs, Visit of
Organisation of delegations of traders and exporters to
various countries. Under these schemes mentioned, the
exporters are also provided grants in aid for modemization,

Year Value (US$ Million) technology upgrafdation, packaging and quality
improvement etc. with a view to enhance the exports of
2003-2004 6204 the country. Government has announced a Vishesh Krishi
Upaj Yojana with an objective to promote export of fruits,
2004-2005 7033 vegetables, flowers, dairy, poultry, minor forest produce
2005-2006 8762 and their value added products by incentivising exports

of such products.

Statement

State-wise Export dala dunng 2005-06, 2004-05, 2003-04 and 2002-2003

Apr'05-Mar'06 Apr'04-Mar'05 Apr03-Mar'04 Apr'02-Mar'03
State-code State Name value in Rs Value in Rs. Value in Rs. Value in Rs.
1 2 3 4 5 6

01. Assam 8246456917 7505837374 5165806544 4802633445
02. Meghalaya 2422374956 2272970133 2858829114 2776354972
03. Mizoram 97649660 348313754 118221681 91052193
06. Bihar 3632605396 4952345898 6303938963 3781216194
07. Jharkhand 18502756146 21795287018 10870081908 6299386493
0. Arunachal Pradesh 283359238 702790438 818541620 1082048786
10. West Bengal 157673872871 168753829140 137371848392 97561311605
14, Nagaland 64227794 248331491 62773536 44662936




141

Whitten Answers AGRAHAYANA 21, 1928 (Saka) to Questions 142
1 2 3 4 5 6
15. Manipur 5489414 18068726 24201612 392703911
16. Orissa 64391950043 81003536215 24111624057 24064848611
17. Sikkim 101122234 122265857 170726880 750764896
18. Tripura 80377477 102576476 174228725 11942576011
19. Andaman and Nicobar 92707069 152501603 142444905 118852762
20. Uttar Pradesh 150034354168 133636415281 112902837465 77275023213
21, Uttaranchal 3743397766 2806909314 1425363348 608230785
29. Delhi 232838877228 197565134664 185529226062 158130360907
30. Punjab 104380608630 91555438043 84915274563 61762197042
3. Haryana 144624725657 112908650509 78747927926 47939790098
39. Chandigarh 2092259500 2019368114 2120953002 1748610493
4. Jammu and Kashmir 3216621451 2550662650 1807035172 1464326395
46. Himachal Pradesh 8610944231 5407354386 5177991278 2579709872
50. Rajasthan 123559688136 80020267434 64333012717 44304383744
54. Gujarat 645388852355 530444844033 319767169431 222087623733
60. Maharashtra 1415734385735 1204514671187 897451484508 549788577374
67. Daman and Diu 6726830336 4782998556 2545121391 945420993
68. Goa 56658276195 48145989304 28964667075 29090656456
69. Dadra and Nagar Haveli 5512410612 4105969443 1331155797 306039279
70. Madhya Pradssh 117620073914 76311094894 61307482103 33351590970
. Ckattisgarh 16300405067 14801527901 10601758896 4252156827
80. Andhra Pradesh 178475201306 126908627489 117651391910 92730489841
89. Kamataka 493091981335 322837418195 219862981698 141014831821
90. Lakshadweep 10477260 52898023 46081331 97054571
96. Tamil Nadu 448237700611 374725855924 319638130640 280193188224
96. Kerala 87429925277 77403031238 56529953500 56827335889
99. Pondicherry 6217160458 4229801866 3726126825 3121933064
Blank/ Unspecified 58078470151 47681687803 169294987962 588044826610
Invalid

Grand Total 4564178616594 3753395270439 2933667482636 2551372770986

This informallon is based in the “State of origin® as supplled by Customs Authorities in the export DTR's.
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Jute Technology Mission

2791. SHRI SARVEY SATYANARAYANA: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Government has launched a Jute
Technology Mission;

(b) it so, the details thereof;
(c) the proposed cost of the Mission; and

(d) the extent to which it would be useful to the Jute
growers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Govemment
has approved the Jute Technology Mission which is yet
to be launched formally.

(b) The Jute Technology Mission will be
operationalised through four Mini Missions. it has the
following objectives:

* To improve yield and quality of jute fibre;

* To strengthen existing infrastructure for
development and supply of quality seeds;

* Improvement of quality of fibre through
better methods of retting and extraction
technologies;

« To increase the supply of quality raw materal to
the jute industry at reasonable prices and to
develop efficient market linkage for raw jute;

+ To modemize, technologically upgrade, improve
productivity, diversify and develop human
resource for the jute industry;

e To develop and commercialise innovative
technology for diversified use of jute and allied
fibres.

(c) The proposed cost of the Mission is Rs. 355.55
Crores.

(d) Of the four Mini Missions of the Jute Technology
Mission, Mini Mission-i, Il & Il specifically provide for
growth of jute growers. The mandate of Mini Mission-| is
to strengthen Research and Technology activities for the
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development of improved varieties and protection
technologies for jute and allied crops. This will make
available good quality seeds and short duration crops to
the jute growers. The mandate of Mini Mission-ll is to
transfer improved technology through extension to the
farmers. This will make available the latest retting
techniques to the farmers and also help in quality
improvement of the crops. The mandate of Mini
Mission-lll is to develop and ensure efficient market
linkages and value addition for raw jute by Upgradation
of the existing market infrastructure and facilittes to be
provided to farmers. This will enable the farmers to get a
fair market price by providing reliable and accessible
market information.

[Translation/
Promotion for- Agro and Rural industries

2792. SHRI KAMLA PRASAD RAWAT:
SHRI S.K. KHARVENTHAN:

Will the Minister of AGRO AND RURAL INDUSTRIES
be pleased to state:

(a) the details of supplies made by Khadi and Village
Industries Commission (KVIC) to various Government
Departments including Railways during the last three years
and current year,;

(b) whether the Government has organised exhibitions/
trade fair during the above period;

(c) if so, the details thereof during each of the last
three years district and State-wise;

(d) whether the exhibitions have helped in expanding
the market of KVIC products; and

(e) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The details of supplies
made by the Khadi and Village Industries Commission
(KVIC) to various Govemment Organisations, including the
Indian Railways, during 2003-04, 2004-05, 2005-06 and
2006-07 (upto November 2006) are given in the table
below:
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SL.No. Products Value of supply (Rs. lakh)

2003-04 2004-056 2005-06 2006-07

(Upto November
2006)
1. Cotton Khadi (Rate Contract items) 1744.52 1714.76 1758.06 1216.85
2. Polyvastra/Bed Sheet 45.87 16.09 308.69 4.68
3. Handicrafts & Non-Rate Contract 96.01 0.00 0.00 0.00
4. Other Non-Rate Contract items 0.00 467.79 220.62 0.00
Total 1886.40 2198.64 2287.37 1221.83

(b) and (c) The number of National, Zonal, State,

due to the exhibitions during the last three years are

Additional Sales (Rs. crore)

39.21

60.72

54.29

District level exhibitionsArade fairs, etc., of khadi and village given below:—
industry (KVI). products organised by KVIC in various parts
of the country during 2003-04, 2004-05 and 2005-06 are Year
given in the enclosed Statement |, Il and Il
2003-04

(d) and (e) These exhibitions help promote the sales
of KVI products as well as in creating awareness about 2004-05
these products among the general public and make them 2005-06
potential buyers. The estimated additional sales generated

Statement |

State-wise details of number of exhibitions organised dunng 2003-04

Sl. No. State/Union Temitory M a St DL MBL Instt. Oher Buyer DSO  Total

Seller

Meet
1 2 3 4 5 6 7 9 10 " 12
1. Andhra Pradesh 1 3 5
2. Bihar 2 4 1 7
3. Jharkhand 1 1 1 3
4. Goa 1 1 2
5. Gujarat 1 3 4
6. Haryana 2 1 3
7. Himachal Pradesh 1 1
8. Jammu and Kashmir 4 4
9. Kamataka 1 3 2 1 1 1 4 13
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1 2 4 5 6 ] 10 1 12
10. Kerala 1 6 1 5 15
11.  Madhya Pradesh 1 1 2 4
12.  Chhattisgarh 2 2
13. Maharashtra 1 7 12 1 3 24
14.  Orissa 2 5 7
15.  Punjab 1 2 1 4
16. Rajasthan 1 4 6
17.  Sikkim -
18. Tamil Nadu 5 1 6
19. Uttar Pradesh 2 9 14
20. Uttaranchal 1 1 2
21.  West Bengal 1 2 1 1 5 10
22. Andaman and Nicobar islands -
23. Dehi 1 1 3 1 4 10
24. Pondicheny -
25. Meghalaya 1 1
26. Assam 1 2 1 4
27. Tripura 1 1
28. Mizoram 1 1
29. Manipur 1 1
30. Arunachal Pradesh 1 1 2
31.  Nagaland 1 2
32. Dadra and Nagar Hevali 7 2 9

Total 4 28 71 21 4 28 167

NL: National Level Exhibition

ZL: Zonal Level Exhibition

SL: State Level Exhibition

DL: District Level Exhibition
D.S.0.: Departmental Sales Outlets.
MBL: Mobile exhibitions.
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Statement i
State-wise aetails of number of exhibiions organised dunng 2004-05
Si. No. State/Union Teritory Organized during 2004-05
NL a S oL Spacial
Exhibion  Partic- Uttarpurva  Buyer- Total
pation  KGMela  Soller meet

1 2 3 4 5 6 7 8 9 10 il
1. Delhi —_ —_ 1 2 1 3 1 -_ 8
2. Haryana _ _ 2 4 — — — —_ 6
3. Himachal Pradesh - - — —_ —_ -— — —_ —_
4, Jammu and Kashmir —_ _ 1 —_ —_ —_ — —_ 1
5. Punjab -— 1 - 3 — — —_ — 4
6. Rajashthan 1 —_ 2 9 7 — —_ 1 20
7. Bihar — — 2 6 - — — — 8
8. Jharkhand —_ —_ 1 1 —_ —_— —_ — 2
9. Orissa — _— 1 7 —_ — — —_ 8
10. West Bengal — — 1 3 — 7 1 — 12
1. Sikkim — — —_ —_ —_ — —_ —_— —_
12. Arunanchal Pradesh — — 1 3 —_ — — —_ 4
13. Assam — 1 _ 8 — - — —_ 9
14. Manipur — — —_ 2 — — —_ —_ 2
15. Meghalaya - —_ -— 2 —_ — — —_ 2
16. Mizoram —_ — — 2 — — — —_ 2
17. Nagaland - —_ - - —_ —_ — —_ —_
18. Tripura —_ _ 1 5 — — —_ — 6
19. Andhra Pradesh - — 2 8 4 — —_ — 14
20. Kamataka 1 — 1 6 19 _ 1 1 29
21. Kerala - 1 1 8 2 —_ — —_ 12
22. Tamil Nadu — - 3 7 - — — — 10
23. Goa _ —_ — —_ — — —_ — —
24. Guijarat - - 1 6 2 — — —_ 9
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1 2 3 4 5 6 8 10 "
25. Maharashtra — —_ 1 9 1 2 17
26. Chhattisgarh — —_ 2 2 — —_ 4
27. Madhya Pradesh — 1 1 6 — — 8
28. Uttaranachal —_ —_ 2 4 —_ —_— 7
29. Uttar Pradesh 1 _ 4 15 —_— 1 21
30. Andaman and Nicobar islands — — - — —_ - —_
31, Chandigarh — - —_ —_ — - —_
2. Dadra and Nagar Haveli —_ —_ - 3 - - 4
33. Daman and Diu — —_ -_ — —_ —_ —
34. Lakshadweep — — — - — — —
35. Pondicherry - — — — — —_ —_
Grant total 3 4 31 131 1 s 229
NL: National Level Exhibition
ZL : Zonal Level Exhibition
SL : State Level Exhibition
DL: District Level Exhibition.
During the year no mobile exhibitions was organized since it was found more expensive.
Statement Hl
State-wise defais of number of exhibitions organised during 2005-06
Sl.No. State/Union Temitory Organised during 2005-06
NL ZL SL DL Spl. Total
1 2 3 4 5 6 7 8
1. Delhi 0 0 1 8 0 9
2. Haryana 0 0 1 10 0 11
3. Himachal Pradesh 0 0 0 2 0 2
4 Jammu & Kashmir 0 0 1 2 0 3
5. Punjab 0 1 0 11 0 12
6. Raj. Jaipur 1 0 2 17 0 20
7. Bihar 0 0 1 6 0 7
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1 2 3 4 5 6 7 8

8. Jharkhand 0 1 0 2 0 3
9. Orissa 0 0 (v 5 0 5
10. West Bengal 0 0 0 2 1 3
11 Sikkim 0 0 0 2 0 2
12. Arunachal Pradesh (o] 0 0 2 0 2
13. Assam 0 1 0 8 0 9
14, Manipur 0 0 0 0 (i} 0
15. Meghalaya 0 0 0 0 0 0
16. Mizoram 0 0 1 1 0 2
17. Nagaland 0 0 0 0 0 0
18. Tripura 0 0 0 0 0 0
19. Andhra Pradesh 0 0 2 1" 0 13
20. Kamataka 1 0 2 0 0 3
21, Kerala 0 0 0 9 0 9
22. Tamil Nadu 0 1 0 16 0 17
23. Goa 0 0 0 2 0 2
24. Gujarat 0 0 1 6 0 7
25. Maharashtra 0 1 1 8 1 11
26. Chhattisgarh V] 0 1 5 0 6
27. Madhya Pradesh 0 0 1 10 0 11
28. Uttaranchal 0 1 o 0 0 1
29. Uttar Pradesh 0 0 0 27 0 27
TOTAL 2 6 15 172 2 197

NL: National Level Exhibition
ZL : Zonal Level Exhibition
SL : State Level Exhibition

DL : District Level Exhibition.

During the year no mobile exhibitions was organized since it was found more expensive.
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Import Through Silk Route

2793. SHRI BHUPENDRASINH SOLANKI:
SHRI MAHESH KANODIA:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether China proposes to modify the list of
products selected for trade through the silk route; and

(b) it so, the details thereof alongwith the reaction of
the Government thereto?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRi JAIRAM RAMESH): (a) The Chinese
Govemment has not approached the Govemment of india
with proposal to modify the list of products selected for
trade through the silk route of Nathula Pass.

(b) Does not arise.
[Englishj
Domestic Violence Act

2794. SHRI SURAVARAM SUDHAKAR REDDY:
SHRI BACHI SINGH RAWAT “BACHDA";
SHRI M. SREENIVASULU REDDY:
SHRI C.K. CHANDRAPPAN:
SHRI GURUDAS DASGUPTA:
SHR!I G.V. HARSHA KUMAR:
SHRI MOHAN RAWALE:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the Domestic Violence Act, 2005 for
protection of women has come into effect;

(b) if so, the steps proposed to be taken to ensure
effective implementation of the Acts in various States;

(c) steps taken to create awareness among the
people; and

(d) the number of cases registered so far in various
States under the Act?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
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RENUKA CHOWDHURY): (a) The Protection of Women
from Domestic Violence Act, 2005 (No. 43 of 2005) has
come into force on 26th October, 2006.

(b) and (c) The Ministry of Women and Child
Development has advised all State Governments and
Union Territory Administrations to take immediate steps
as per the Act to (i) appoint Protection Officer(s) in each
district and provide them with necessary infrastructure;
(i) invite applications from service providers and register
them after due verification; (iii) publish the names and
addresses with telephone numbers of the Protection
Officers and service providers prominently in news papers
and put the information on the website of the State
Government; and (iv) give wide publicity to the provisions
of the Act.

(d) As per the information received so far from the
State Governments, 8 cases have been registered in
Punjab.

UNICEF Report on Sexual Violence against Children

2795. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI ANANDRAO VITHOBA ADSUL:
SHRI RAVI PRAKASH VERMA:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether any study on violence against children
by UNICEF has found a disturbing trend that girls are
more prone to sexual violence while boys were susceptible
to physical violence, especially involving weapons;

(b) it so, the details thereof;

(c) whether the Govemment has studied the report
of UNICEF;

(d) if so, the response of the Government thereto;

(e) whether study also found that some groups or
categories of children were more vulnerable than others;
and

(f) the steps taken by the Government to safeguard
the interest of children in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) UNICEF has not
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conducted any study on violence against children.
However, UN Secretary General has got conducted a
global study by Mr. Paulo Sergio Pinheiro, an Expert on
violence against children. The Report has been released
recently which gives the global scenario on the subject.
The Report contains the nature and extent of the problem,
factors contributing to violence against children, responses
to violence in different settings and recommendations for
its prevention. The Report also states that the girls suffer
more sexual violence than boys and that they are more
vuinerable to violence in many settings while boys are
more likely to be the victims of homicide and particularly
of violence involving weapons.

(c) and (d) Tthe Report has received requisite
attention of the Govemment for appropriate action.

(e) Children with disabilities and leaming difficulties,
refugee children and children form indigenous minorities
and nomadic communities, orphan children, children
affected by HIV/AIDS and girls have been reported as
vuinerable to violence.

(f) Chiidren are protected against violence by
implementation of various legislations, policies and
schemes and programmes such as, provisions of the
Indian Penal Code, Immoral Traffic (Prevention) Act,
National Policy for Children, National Charter for Children,
Integrated Scheme for Street Children, integrated Scheme
for Juvenile Justice, etc.

US Trade

2796. SHRI L. RAJAGOPAL: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether US is reviewing the 32 year old trade
benefits given to India;

(b) if so, the benefits that india is getting under
Generalized System of Preferences Programme from US;

(c) whether the move is as a part of the retaliation
to India’s reluctance to further open its markets to
developed countries;

(d) it so, whether the Ministry is making any efforts
through diplomatic and political channels to renew the
programme beyond December 31, 2006; and

(e) if yes the details thereon?
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THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) The US has
invited written comments from the 13 beneficiary countries
including India as to whether limit, suspend or withdraw
the trade benefit; to these countries under its, annual
review of Generalized System of Preferences Programme
(GSP) scheme.

(b) Out of US § 18.8 billion of US's imports from
India, US $ 4.17 billion were duty free under the US-
GSP programme in 2005.

(c) and (d) The countries which have annual GSP
utilization of over US$ 100 million and are a upper middle
income economy as per World Bank or which accounted
for more than 0.25% of world's goods exports in 2005
have been taken up for the current review.

(d) and (e) The Government of India has submitted
a detailed -petition justifying the continuation of GSP benefit
to India. This issue has also been taken up in the bilateral
meetings held from time to time.

Speedy Finalisation of Border area
Development Plan

2797. SHRI NIKHIL KUMAR:
SHRI ADHIR CHOWDHURY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Union Government has asked States
which have international borders to speedily finalise their
action plan under the Border Area Development Plan
(BADP);

(b) if so, the details of the action plan the State
Govemnments have expedited;

(c) whether the State Governments have since
submitted their plans to the Union Government; and

(d) i so, the details thereof State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) Yes
Sir, all the seventeen border States have since submitted
their Annual Action Plans for the year 2006-07 under
Border Area Development Programme (BADP) proposing
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works to be taken up in the sectors of social infrastructure,
fink roads, livelihood, education, sports, health, drinking
water, agriculture & allied sectors and tourism etc. The
Annual Action Plans (AAPs) have been approved and
funds released to State Govemments as per BADP
guidelines.

Fallure of ASEAN

2798. DR. THOKCHOM MEINYA:
DR. K.S. MANOJ:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether the Government has offered the Free
Trade Agreement (FTA) with ASEAN countries;

(b) # so, the salient features of Indo-Asean FTA;

(c) whether there is a cut on tariffs on certain
agricuttural produce;

(d) if so, the details thereof;

(e) whether there is tariff elimination for certain tariff
lines;

(f) it so, the details thereof;

(g) whether the special security clearance under the
FTA will adversely affect growing indo-China trade; and

(h) if so, the steps taken to eliminate negative effects
of such clearance?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHR! JAIRAM RAMESH): (a) to (b)
Framework Agreement on Comprehensive Economic
Cooperation Agreement (CECA) between ASEAN and
India was signed on 8th October 2003 in Bali, Indonesia.
However, no final agreement has been reached.

(c) to (f) The modalities in reduction of tariffs are
ongoing.

(g) and (h) As no final agreement has been reached,
its impact on Indo-China trade can not be assessed.
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Apparel International Marts

2799. SHRI D. VITTAL RAO: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Government has unveiled Apparel
Intemational Marts in some parts of the country;

{(b) if so, the details and the present position thereof;

(c) the extent to which it would be useful to the
textile industry and the buyers; and

(d) the future programmes of Marts in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.VK.S. ELANGOVAN): (a) and (b) Yes,
Sir. The Government has approved one Apparel
International Mart (AIM) project in Gurgaon (Haryana).
The project is near completion. An auditorium made under
the project has been inaugurated on 13.06.2006 by the
Union Textile Minister.

(c) and (d) The AIM envisages networking of all the
essential links of the export chain from apparel
manufacturer and exporters to buyers and buying houses
and the associations. Equipped with modem facilities
conducive for international business, AIM is the single
permanent industry platform offering immense possibilities
for growth. The Mart would provide a permanent market
place for the intemational buyers to do business. The
Govemment plan to hold intemational fairs on apparel
and on its inputs, productivity seminars, product
development seminars, material sourcing and tashion
forecast seminars for the benefit of garment exporters,
suppliers etc. The AIM will also provide in-house tacilities
such as Forex and Bank. There is no proposal under
consideration of Government for further expansion of AiM
in other parts of the country.

lilegal Mining

2800. SHRI BALASAHEB VIKHE PATIL:
SHRI ANANTA NAYAK:

Will the Minister of MINES be pleased to state:

(a) whether the illegal mining of various minerals is
going on in various States;

(b) if so, the number of cases reported and major
culprits identified during each of the iast three years in
various States; and
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(c) the detalls of action taken against them and the
steps taken to stop illegal mining in various States?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) to (c) Some
instances of illegal mining have came to the notice of
the Central Government. State Govermmments are the
owners of minerals and grant mining lease. Since the
mineral rights and collection of revenue vests with the
State Govemment, and police and law & order machinery
is with the respective States, full powers to curb illegal
mining have been delegated to the State Government as
per the Mines & Minerals (Development & Regulation)
Act, 1957. Statistics regarding cases of illegal mining are
not centrally maintained. State Governments have been
asked to frame rules for prevention of illegal mining,
transportation etc., constitute Task Forces at State/District
level and to fumish quarterty retum on the steps taken
to check iliegal mining to the Ministry of Mines for review.
During the last one-year State Govemments have detected
29382 cases of illegal mining of major/minor minerals
involving an area of 11057.96 hectares. State
Govemments have filed FIRs in 1047 cases of illegal
mining, 4961 court cases were filed and the courts
decided 3817 cases.

Concurrent Assessment of SSA

2801. SHRI RAVI PRAKASH VERMA:
SHRI ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether several independent agencies have been
authorised by the Government to undertake a concurrent
assessment of the Sarva Shiksha Abhiyan (SSA) launched
by the Government;

{b) it so, the names of the agencies authorised to
undertake a concurrent assessment of SSA;

(c) whether these agencies have submitted their
reports to the Govemment; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) Yes, Sir.
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(b) A list of the Monitoring Institutions identified for
this purpose is enclosed as statement.

(c) Seventeen of them have submitted their half yearly
reports in the financial year 2006-07,

(d) The reports provide independent feed back on
the status of implementation of the SSA programme in
the States.

Statement
List of Monitoring Institutions
1. Jammu University, Department of Education,
Jammu Tawi, Jammu & Kashmir.

2. Himachal Pradesh University, Centre for Adult,
Continuing Education & Extension, Shimla,
Himachal Pradesh.

3. Kurukshetra University, Department of Education,
Kurukshetra, Haryana.

4. Sardar Patel Institute of Economic and Social
Research, Ahmedabad, Gujarat.

5. Maharaja Sayajirao University of Baroda,
Department of Education, Vadodara, Gujarat.

6. SNDT College of Education for Women, Pune,
Maharashtra.

7. Regional Institute of Education, Bhopal, Madhya
Pradesh.

8. ANN. Sinha Institute of Social Studies, Patna,
Bihar.

9. Jamia Millia Islamia, Institute of Advanced Studies
in Education, New Delhi.

10. Gauhati University, Department of Education,
Gaubhati, Assam.

11. Rajiv Gandhi University, Department of
Education, ltanagar, Arunachal Pradesh.

12. University of Kashmir, Srinagar, Jammu &
Kashmir.

13. Xaviour Labour Relations Institute, Jamshedpur,
Jharkhand.

14. Institute for Social and Economic Change,
Bangaluru, Kamataka.
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15,

16.

17.

18.

19.

21.

24.

25.

27.

28.

29.

31.
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Regional Institute of Education, Mysore,
Kamataka.

Centre for Development Studies, Trivandrum,
Kerala.

Tata Institute of Social Sciences, Mumbai.
Maharashtra.

M.P. Institute of Social Science Research, Ujjain,
Madhya Pradesh.

Indian Institute of Education, Pune, Maharashtra.

Manipur University, Department of Education,
Imphal, Manipur.

North-Eastern Hill University, Department of
Education, Shillong, Meghalaya.

. Mizoram University, Department of Education,

Aizawi, Mizoram.

. Nagaland University, Kohima, Nagaland.

Nabakrushna Choudhury Centre for Development
Studies, Bhubaneswar, Orissa.

Dr. P.M. Institute of Advanced Study in
Education, Sambalpur, Orissa.

. Punjab University, Department of Education,

Chandigarh.

Institute of Development Studies, Jaipur,

Rajasthan.

University of North Bengal, Darjeeling, West
Bengal.

Alagappa Ubpiversity, Department of Education,
Karaikudi, Tamit Nadu.

. Indian Institute of Management, Bangaluru,

Kamataka.

Tripura University, Department of Analytical &
Applied Economics, Agartala, Tripura.

Giri Institute of Development Studies, Lucknow,
Uttar Pradesh.

. Govind Ballabh Pant Social Science Institute,

Jhunsi, Allahabad, Uttar Pradesh.

. Centre of Advanced Development Research,

Lucknow, Uttar Pradesh.
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35. Lucknow University, Institute of Advanced Studies
in Education, Lucknow, Uttar Pradesh.

36. National Institute of Administrative Research,
Mussoorie, Uttaranchal.

37. Indian Institute of Management, Kolkatta, West
Bengal.

38. Visva-Bharati University, Dist. Birbhum, West
Bengal.

39. Centre for Studies in Developing Socisties, Deihi.
40. Pondicherry University, Pondicherry.
Nathula Trade

2802. SHRI REWATI RAMAN SINGH:
SHRI B. MAHTAB:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether Indo-China Trade at Nathula has been
suffering for want of suitable infrastructure and non-issue
of IEC by Income Tax Department;

(b) the amount of trade that has taken place so far;

(c) the areas in which indo-China trade has been
established during the last three years;

(d) whether the Government have a proposal to
expand Indo-China trade during coming years;

(e) if so, the new areas identified to  increase bilateral
trade between both the countries; and

(f) the security precautions Government have taken
to promote the trade?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JAIRAM RAMESH):
(a) Yes, Sir. There were some difficulties in export and
import through Nathula Pass during the period from
6.7.2006 to 27.7.2006. Export and import was not allowed
without valid Import-Export Code in Terms of Para 2.2 of
Foreign Trade Policy read with Para 2.8 of Handbook of
Procedures. Vide Public Notice No. 36(RE-2006)/2004-
2009 dated 27.7.2008, issued by DGFT, it has been
notified that import-Export Code shall not be required for
import and export upto GIF value of Rs. 25,000.
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(b) Since opening of the Nathula Route, goods worth
Rs. 8.86 lakhs have been exported and goods worth
Rs. 10.61 lakhs have been imported through this route
from July to September 2006.

(c) The main Indian exports to China include lron
Ore, raw cotton, organic chemicals, diamonds, heavy
machinery, plastic, copper and animal feed. Major product
categories of Chinese exports to India including electrical
machinery organic chemicals, Iron and Steel products and
silk.

(d) to (f) Yes Sir. With a view to examine the potential
complementaries between the two countries in expanded
trade and economic cooperation and draw up a
programme for the development of India-China trade and
economic cooperation a Joint Study Group was set up
after the visit of the Prime Minister to China in June
2003. In pursuance to the recommendations of the JSG
a Joint Task Force has been set up to examine the
feasibility of and the benefits that may derive from the
possible China-India Regional Trading Arrangement (RTA)
and also give recommendations regarding its content. Two
meetings of the Joint Task Force have already taken
place. The representatives of industry have been included
in the Joint Task Force to ensure the interest of the
business community.

[Transiation]

Irregularities in Allotment of Kiosks
and Outlets in NDMC

2803. SHRI BHUVANESHWAR PRASAD MEHTA: Wil
the Minister of HOME AFFAIRS be pleased to state:

(a) whether irregularities are being committed by New
Delhi Municipal Council (NDMC) in implementing
handicapped rehabilitation policy and in alloting kiosks,
shops and outlets on lease;

(b) the total number of handicapped to whom NDMC
has provided financial assistance and allotted outlets and
kiosks as on date and the total number of handicapped
have been kept in waiting list for providing financial
assistance and for the allotment of outlets and kiosks;

(c) the number of outiets and kiosks given on lease
to handicapped as on date by NDMC alongwith fees
charged from them; and
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(d) the criteria adopted by the NDMC for alloting these
outlets, shops, kiosks to handicapped?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) No,
Sir. New Delhi Municipal Council is providing financial
assistance to 38 handicapped persons residing in NDMC
area at the rate of Rs.350/- per month. It has also allotted
four shops and one flower kiosk stand to physically
handicapped persons till October, 2006. There is no
waiting list for this purpose. The monthly license fee
charged from the above mentioned four shops and one
kiosk is as under:

Si.No. Location of shop/ Rate of licence
kiosk fee per month
(i) Rafi Marg Subway Rs. 4679/-
(i)  Press Club Rs. 3300/-
(i)  Shaheed Bhagat Singh Rs. 10418/-
Place
(iv) Yaswant Place Rs. 1044/-
v) Flower Kiosk at Palika Rs. 1/- per

Bazaar to a winner of sq. ft.
bravery award

(d) The shops/kiosks etc. are allotted by New Delhi
Municipal Council through tender published in leading
newspapers and 3% of the new units, which become
available, are kept reserved for physically handicapped.
In case of physically handicapped persons not being
available, such reserved shops/kiosks are allotted to
candidates of general category.

[English]
FDI in Retail

2804. SHRI SHAILENDRA KUMAR:
SHRI M.P. VEERENDRA KUMAR:
SHRI SURESH PRABHAKAR PRABHU:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether FDI in retail sector has been permitted;

(b) if so, the details thereof;
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{c) whether the Government proposes to further
iberalise the Foreign Direct investment in the retail sector;

(d) if so, the details in this regard;

(e) whether the Govemment also proposes to further
liberalise the FDI in other sectors also;

(f) if so, the details thereof and the time by which a
final decision will be taken in this regard;

(g) whether such liberalisation will adversely affect
the interest of indigenous sectors including Indian Small
Retailers;

(h) if so, the details thereof, Sector-wise; and

(i) the steps taken to safeguard the interest of
indigenous sectors?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) and (b) Foreign Direct investment (FDI) is
prohibited in retail trade except in Single Brand Product
retailing. Government, vide Press Note 3 (2006 Series)
dated 10-2-2006 has, aflowed Foreign Direct Investment
(FDI) up to 51%, with prior Govemnment approval, in the
retail trade of ‘Single Brand’ products subject to the
conditions contained in it.

(c) to (f) FDi policy, including the sectoral equity caps
and associated procedures, is revised on a continuous
basis.

(g) to (i) FDI is a means to supplement and
complement domestic investment for achieving a higher
level of economic development, providing opportunities
for technological upgradation, access to global managerial
skills and practices, optimal utilisation of human and
natural resources, making Indian industry intemationally
competitive, opening up export markets, providing
backward and forward linkages and access to intemational
quality goods and services.

Study on W&C by UNICEF & N.S.S.0.

2805. SHRIMATI P. SATHEEDEV!: Will the Minister
of WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether any study has been conducted jointly by
the National Sample Survey Organisation and UNICEF
on well being of women and children; and
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(b) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) National Sample
Survey Organization (NSSO) on the request of UNICEF
conducted a survey on the well-being of children and
women selected districts in 14 States of India. A list of
43 districts is given in the enclosed Statement. The Survey,
covered various aspects of well being of children and
women, namely, health, nutrition, education and protection,
knowledge and perception on HIV/AIDS and also provided
insight of the situation of service delivery in he villages
of these districts. Significant disparities were observed
for several indicators between the districts and within the
districts, across different categories such as sex, age-
group, religion, social group, mother's education level and
standard of housing.

Statement

List of 43 Focus districts where the
survey was conducted

State District

1 2

Andhra Pradesh Chittoor
East Godavari
Medak
Nizamabad
Assam Dibrugar
Kamrup
Bihar Nalanda
Gaya
Muzaffarpur
Vaishali
Chhattisgarh Rajnandgaon
Gt;jarat Dangs
Valsad

Vadodara
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1

Jharkhand

Kamataka

Madhya Pradesh

Maharashtra

Rajasthan

Tamil Nadu

Uttar Pradesh

Waest Bengal

AGRAHAYANA 21, 1928 (Saka) fo Questions 170
2 Visas
East Singhbhum 2806. SHRIMATI MANORAMA MADHAVRAJ:
DR. LAXMINARAYAN PANDEY:
Ranchi
Will the Minister of HOME AFFAIRS be pleased to
West Singhbhum state:
Raichur (&) whether there have been unusual delays in issuing
Mysore visas to foreign workers from China, Taiwan and Sri Lanka
for working in units set up in SEZs in the country,
Tumkur
(b) if so, whether this delay in issue of visas for
Guna foreign workers is attributed to abundant caution exercised
Shivpurni by the Home Ministry on national security considerations;
Gwalior (c) it so, whether such delays are likely to send
wrong signals among overseas investors in indian SEZs;
Aurangabad and
Chandrapur .
(d) if so, the steps taken by the Government to
Nandurbar simplify the procedure to avoid delay in issue of visas?
Latur THE MINISTER OF STATE IN THE MINISTRY OF
Baleshwar HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
There is no general ban on employment of foreigners,
Koraput including foreign workers from China, Taiwan and Sri
. Lanka. However, such foreigners need to qualify in terms
Mayurbhanj of eligibility as laid down for grant of visa. Grant of visa
Dholpur to such foreigners is also made subject to security
verification wherever put in place or appear appropriate
Jhalawar and necessary.
Alwar (b) and (c) Govemment conveys the clearance as
Tonk expeditiously as possible, subject to security verification,
wherever required.
Tiruvellore
(d) Changes in the visa regime is a continuous
Vellore process. Recently, the visa guidelines for Chinese
Krishnagiri nationals have been liberalized, while maintaining the
necessity of security verification wherever in place.
Lalitpur
. Tannery Technology Upgradation Fund
Varanasi for Leather Industry
Sitapur -
2807. SHRI A.K. MOORTHY: Will the Minister of
Murshidabad COMMERCE AND INDUSTRY be pieased to state:
Purulia

South 24-Paraganas

(a) whether the Tannery Technology upgradation tund
for leather industry has been set up;
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(b) if so, the details thereof;

{c) detail of the money released so far in Tamil Nadu;
and

(d) the reasons for not releasing the full amount?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMARY): (a) and (b) The Union Govemment has notified
a comprehensive scheme titled “Integrated Deveiopment
of Leather Sector” (IDLS) for modernization and
technology up-gradation in all the segments of the Leather
Industry which /nfer-aka includes tanneries. The Scheme
became operational with effect from November 3, 2005.
The assistance is available in the form of investment
grant @ of 30% to SS! units and 20% to non-SS| units
with a ceiling of Rs. 50 lakh for both SSI & non-SSi
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units. The Scheme is being implemented through two
Project implementation Units (PIUs), viz., Central Leather
Research Institute (CLRI) for tanneries and Footwear
Design and Development Institute (FDD!) for leather goods
and garments, saddlery, leather footwear and footwear
components. An industrial unit desirous of availing financial
assistance under this scheme has to apply in the
prescribed form to a PIU. After technical appraisal by the
PIU and financial appraisal by the concerned Bank
sanctioning loan to the units or Small Industries
Development Bank of India (SIDBI) in case of self-
financing cases, applications are placed before a Steering
Committee for sanction. The Scheme does not provide
for a State-wise allocation of funds.

(c) Details of cases approved by the Steering
Committee and funds released pertaining to the State of
Tamil Nadu is tabled below:

Number of

Amount of Amount of Amount of Amount of Amount to be
cases Government Govemnment Govemment Govermnment released to
approved by of India’s of India’s of India’s of india’s the units after
the Steering assistance assistance assistance assistance instaliation of
Committee involved released to released for released to machines at
the units tanneries units site
excluding
tanneries.
48 cases Rs. 9.91 Rs. 1.82 Rs. 0.93 Rs.0.89 Rs. 8.09
{39 tanneries crore crore crore crore crore.
& 9 others)

(d) The Government of India's assistance for the
scheme is released for purchase and installation of
machines at site. The scheme is under implementation
only since November, 2005 and most of the units are
currently still implementing their modemization projects.
While some projects are under implementation, release of
proportional assistance has also been allowed.

Deveiopment of Tourist Spot on
Indo-Bangladesh Border

2808. SHRI LALIT MOHAN SUKLABAIDYA: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Govemment of Assam proposes to
develop tourist spot situated on Indo-Bangladesh border
in memory of sepoys killed by British Commanders during
Sepoy Mutiny;

(b) if so, whether the particular site though situated
beyond 150 meters from the zero line has been left
outside the barbed wire fencing,

(c) if so, whether the Government proposes to change
the alignment of the fencing to enclose the memorial site
within the barbed wire fencing to keep the site of India
within the mainland; and

(d) if not, the steps taken by the Government to
motivate the tourists/visitors to visit this historical site?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The
Govemment of Assam has informed that there is no such
proposal.

(b) to (d) In view of the (a) above, does not arise.
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[Translation]
Poultry Products

2809. SHRI MITRASEN YADAV: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

{(a) whether a decrease in export of poultry products
was registered due to the bird fiu;

(b) if so, the details thereof;

(c) whether some countries has stopped import of
poultry products from India after the outbreak of bird fiu;

(d) if so, the names of such countries;

(e) the names of the countries to whom India has
been exporting poultry products; and

(f) the total amount eamed by the export of poultry
products during the last year and current year?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes,
Sir. Export of poultry products during April-July 2006 was
Rs. 65.35 crores as compared to Rs. 89.92 crores during
the same period last year.

(c) and (d) Yes: Sir. United States of America (USA),
Bangladesh, United Arab Emirates (UAE), Saudi Arabia
and Japan have banned poultry meat from India.

(e) Major countries to which poultry products have
been exported are Germany, Japan, Oman, Australia,
Nepal, the Netherlands and Tanzania. The detailed
country-wise data on export of poultry products is available
in the publication of Directorate General of Commercial
Intelligence & Statistics (DGCI&S).

(f)y Total amount eamed by the export of poultry
products during last year and curent year is as under.

Year Amount eamed
(in Rs. crores)

2005-06 167.58
April, 2006 to July 2006 65.35

Source: DGCI&S, Kolkata
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Allotment of Mines

2810. SHRI CHANDRAKANT KHAIRE: Will the
Minister of MINES be pleased to state:

(a) the number of applications for the aliotment of
mines lying pending for approval with the Union
Govemment;

(b) if so, the reasons therefor;

(c) whether the disposal of applications sent for No
Objection Certificate by the State Govemments takes a
lot of time;

(d) if so, the criteria fixed in this regard; and

(e) the reasons for delay in clearance of such

proposals?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) to (e) The
details of mineral concession proposals lying pending for
approval with the Union Govemmment along with the
present status of the proposals and reasons of their
pendency are maintained on website of Ministry of Mines,
i.e. http//www.mines.nic.in. As on 8.12.2006, a total
number of 232 proposals from various State Governments
seeking approval of Central Government for grant of
mining lease are pending in the Ministry of Mines. The
mineral concession proposals received in Ministry of Mines
are examined as per the provisions of the Mines and
Minerals (Development and Regulation) Act, 1957 and
the rules made thereunder, and decisions thereon are
taken after consulting Geological Survey of India, Indian
Bureau of Mines, Department of Atomic Energy etc.
wherever required. In many cases, additional information/
clarification is also sought from concerned State
Govemment. Therefore, it is not possible to indicate the
exact time frame that would be required to clear the
pending proposals.

Textile Schemes for Weavers

2811. SHRI RAGHURAJ SINGH SHAKYA:
SHRI SUNIL KUMAR MAHATO:
SHRI HARIKEWAL PRASAD:

Will the Minister of TEXTILES be pleased to state:

(a) whether the economic condition of enterpreneur
and small weavers are deteriorating;
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(b) if so, whether any nationwide survey has been
undertaken to assess the economic condition of
entrepreneurs and poor weavers engaged in textile
industry in the country;

{c) ¥ so, the details thereof, and

(d) the steps proposed to be taken to improve their
condition?

THE MINISTER OF STATE IN THE MINISTRY OF

TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) No
nationwide survey has been undertaken to assess the
economic condition of entrepreneurs and weavers engaged
in the textile industry in the country for the last few years.
However a joint census of Handioom and Powerloom was
conducted in the year 1995-96 according to which average
monthly income of weavers household for the country as
a whole was Rs. 14587/- against Rs. 715/- in the year
1987-88 during first Census of Handiooms.

(d) The Government is implementing a number of
schemes to improve the economic condition of

entrepreneurs/weavers and for development of textile
sector, such as:

(i) Technology Upgradation Fund Scheme;

(§) Group Workshed Scheme for decentralised
powerloom sector;

() Group Insurance Scheme for Powerloom
weavers/workers in the decentralised sector;

(iv) Textile Workers Rehabilitation Scheme;

(v) Deen Dayal Hathkargha Protsahan Yojna;
(vi) Integrated Handioom Training Project;

(vii) Marketing Promotion Programme;
(vii) Mill Gate Price Scheme;

(ix) Workshed-cum-Housing Scheme;

(x) Weavers Welfare Scheme,

(xi) Handloom Export Scheme;

(xii) Integrated Handioom Cluster Development;

(xiii) Mahatma Gandhi Bunkar Bima Yojna and Health
Insurance Scheme for Handioom Weavers;

(xiv) Handloom Mark.

DECEMBER 12, 2006
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[English]
Modernisation of Rural Industries

2812. SHRI AJOY CHAKRABORTY: Will the Minister
of AGRO AND RURAL INDUSTRIES be pieased to state:

(a) whether the Government has taken up a massive
programme to develop and modemise the existing rural
industrial units in the country;

(b) if so, the details of the programmes;

(c) whether the Government is seeking foreign
assistance, both financial and technical, for this purpose;
and

(d) it so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and (b) The Government
(in the Ministry of Agro and Rural Industries) implements
two schemes to modemise the existing rural industrial
units in the country, namely, the Product Development,
Design Intervention and Packaging (PRODIP) Scheme and
Scheme of Fund for Regeneration of Traditional industries
(SFURTI). The PRODIP Scheme, under implementation
since 2003-04 through the Khadi & Village industries
Commission (KVIC) aims at improving product quality,
developing better designs and improving the packaging
of khadi and village industry (KVI) products. Under this
scheme assistance is provided as under:

(i) Rs. 2 lakh per project per year or 75 per cent
of the project cost, whichever is lower, to eligible
institutions; and

(i) Rs. 1 lakh per project per year or 75 per cent
of the project cost, whichever is lower, to eligible
individual entrepreneurs.

The SFURTI aims at comprehensive development of
clusters of khadi, village and coir industries. The Scheme
includes measures for improvement in productivity of khadi
spinners and weavers, setting up common facility centres
(CFCs) to provide such facilities which are necessary but
cannot be afforded by individual production units/artisans,
development of new designs for fabric and garments,
market promotion, exposure vigits to other clusters and
institutions, need-based training, skill development of
workers, capacity building, of insfitutions and workers/
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artisans, etc. The Scheme provides similar facilities and
support for village industry and coir clusters. 29 clusters
of khadi, 50 clusters of village industries and 25 clusters
of coir have been identified for development under
SFURTL

(c) No, Sir.
(d) Does not arise.
Slik Blended Yarns

2813. SHRI M. SHIVANNA: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Union Govemment has received any
proposal from the Govt. of Kamataka regarding (i) the
process of development and optimization for production
of silkk blended yams and fabrics, and (i) conducting
studies on the promotion of Seri silk worm rearing as
subsistence sustainable occupation in the State;

(b) if so, the details thereof;
(c) the action taken thereon; and

(d) the time by which these proposals are likely to
be cleared by the Government?
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THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) (i) The
Government of india has not received any proposal from
the Govemment of Kamataka regarding the process of
development and optimization for production of Silk
blended yamns and tfabrics.

(i) Regarding promotion of Eri Silkworm rearing as
sustainable occupation in the State, Central Silk Board
has received two proposals from NGOs, forwarded by
Government of Karnataka, one from “The Bridge
Foundation (TBF)” and “Kamataka Sustainable Agriculture
& Rural Development Society (KSARDS)".

(b) Details are given in the enclosed Statement.

(c) The Bridge Foundation (TBF) has submitted one
more project viz. “Promotion of Ericulture in Kamnataka®
for the districts of Davanagere, Shimoga and Hassan
during June, 2006 which is under consideration by the
Central Silkk Board.

(d) CSB will be convening a Meeting of the Project
Approval Committee (PAC) shortly, during the month of
January, 2007 to scrutinize and consider the Projects
submitted by the NGOs and, the above said Proyeci
proposal would be considered at that time.

Statement

Details of the NGO Projects that are being implemented with Central Assistance

Title of the Project

Promotion of Er Silk
Wormm Rearing

Promotion of Ericulture
Technology

3

Project implementing
Agency/NGO

Duration of the Project

The Bridge Foundation

One time assistance

KSARDS

(Kamataka Sustainable
Agriculture & Rural Development
Society)

1 Year

provided during 2004.

Project Cost
Central Assistance -

Beneficiary Contribution -

Rs. 33,500/

Rs. 21.27 lakhs
Rs. 13.68 Lakhs

Rs. 7.59 lakhs
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2

3

Brief Objectives of the Project

No. of Beneficiaries

Proiect imol tati
Present Status

To assist the Benelficiaries
to take up training and Silk
Worm Rearing

One Eri Demonstration
cum Training Centre at
Belgaum and 15
bebeficiaries assisted for
plantation, procurement of
leaves, equipment and for
payment of stipend.

18.11.2004
In total 2,700 Eri dfis were

To create awareness

among the rural poor

farmers of the target area

on cultivation of Eri Food
Plants, Castor.

To encourage the rural
poor farmers raising

systematic plantation of
Eri Food Plants, Caster.

240

From the year 2006

reared and registered a
cocoon Yyield upto 94 Kgs.
per 100 dfis.

Under this project, so far
4.2 MT of Eni cocoons were
produced. Presently, 126
beneficiaries from the four
districts have taken up En
silkworm rearing during

Nov. 2006. The cocoons are
yet to be harvested. A very

good crop is expected.

Design Process Outsourcing

2814. SHRI MANORANJAN BHAKTA: Will the Minister
of TEXTILES be pleased to state:

(a) whether the Government proposes to extend the
subsidy to the Design Process Outsourcing under Scheme
for integrated Textile Parks;

(b) it so, the details thereof; and:

(c) the measures taken by the Government to sustain
the growth rate in the textile sector and to bring the textile
industry at par with the intemational level/market?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b)
Under the Scheme for integrated Textile Parks (SITP),
Government assistance is provided for infrastructure

development, /nfer aka including, common infrastructure
like compound wall, roads, drainage, water supply,
electricity supply including captive power piant, effluent
treatment, telecommunication tines etc., common facilities
like testing laboratory, design center, training center, trade
center/display center, ware housing facility/raw material
depot, creche, canteen, workers hostel, offices of service
providers, labour rest and recreation facilities etc. and
factory buildings. The project is executed by a Special
Purpose Vehicle (SPV) promoted by Industry Associations/
Group of Entrepreneurs.

(c) Govemment has been taking a number of steps
from time to time for overall growth of the textile industry,
some of which are given under:-

(i) 100% Foreign Direct Investment is allowed in
the textile sector under the automatic route.
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(i)

(i)
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v

(vi)

(vii)

(viil)

Written Answers

The Govemment has de-reserved the readymade
garments, hosiery and knitwear from the SSi
sector.

The Technology Upgradation Fund Scheme
(TUFS) has been in operation since 1.4. 1999
to facilitate modemisation and upgradation of the
textile industry.

To improve the productivity and quality of cotton,
Government has launched the Technology
Mission on Cotton (TMC). Incentives are
provided for better farm practices, quality seeds,
improvement in market infrastructure and
modemisation of ginning & pressing sector.

With the objectives of imparting a focused thrust
to set up apparel units of international standards
and upgrading infrastructure facilities at important
textile centres, the Government had launched
the Apparel Park for Exports Scheme (APES),
and Textile Centre Infrastructure Development
Scheme (TCIDS). Under these two schemes
30 projects had been sanctioned with an
estimated support from Government of India of
Rs. 463.37 crore. However, after reviewing the
implementation of these two schemes, a new
scheme, namely, Scheme for Integrated Textile
Parks has been launched by merging the two
schemes to equip the industry with world-class
infrastructure facilities for setting up their textile
units. 26 projects have been approved under
the SITP with an estimated project cost
(infrastructure component) of Rs. 2411.20 Crore,
out of which Government of india support would
be Rs. 862.55 Crore.

The fiscal duty structure has been generally
rationalised to achieve growth and maximum
value addition within the country.

The import of specified textiles and garment
machinery items has been allowed at a
concessional rate of customs duty to encourage
investments and to make our textile products
competitive in the global market.

The National Institute for Fashion Technology
(NIFT) and the Apparel Training & Design
Centers (ATDCs) are running various courses/
programmes to meet the skilled manpower
requirements of the textile industry.
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(ix) Facilities like eco-testing laboratories have been
created for testing of textile products.

Foreign Companies in Mining

2815. SHRI SANTASRI CHATTERJEE: Will the
Minister of MINES be pleased to state:

(a) whether the Government proposes of handover
few mines in the country to foreign companies;

(b) if so, the details thereof;

(c) whether the foreign companies have asked for
special concessions for mining operations;

(d) if so, the details thereof, and
(e) the reactions of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) No, Sir. Under
Section 5(1) of Mines and Minerals (Development and
Regulation) Act, 1957, only an Indian national or a
company registered in India under Section 3(1) of the
Companies Act, 1956 can be granted a mining lease.

(b) to (e) Does not arise in view of reply to (a) above.
Export to Pakistan

2816. SHRI UDAY SINGH: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether Pakistan has included more items to the
list of commodities that can be imported from india,

{b) if so, the details of new commodities to which
India agreed for export to Pakistan;

(c) whether the export of such commodities to
Pakistan will have any adverse impact on its availability
in domestic market;

(d) it so, the details thereof, and

(e) the steps taken to ensure sufficient availability of
such commodities for domestic use?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes Sir.
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(b) The Ministry of Commerce, Government of
Pakistan vide their Order dated 3 November 2006
increased the items in their List of importable items from
India, called Positive List, from 773 to 1075 The details
of these items are available in the Waebsite
www.commerce.nic.in under the heading “Trade

Agreements/Transit Arrangements—Iindia-Pakistan Trading .

Arrangement”.

(c) to (e) Export of the items included in the Positive
List to Pakistan would be regulated under India's current
Export Policy which takes car—of the domestic needs.
No adverse impact on the availability of the commodities
for domestic use on account of export to Pakistan is
anticipated.

IS Network in UP

2817. SHRI SAJAN KUMAR:
SHRI AVTAR SINGH BHADANA:
DR. RAJESH MISHRA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether Central intelligence agencies have
conducted any inquiry about the spreading of ISI network
in several districts of Uttar Pradesh;

(b) if so, the details thereof;

(c) whether any talks has been held with Uttar
Pradesh Govemment on the said issue; and

(d) it so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! SHRIPRAKASH JAISWAL): (a)
and (b) The Central and State Security and inteliigence
agencies remain alert to thwart the designs of ISI. 21 IS
backed espionage modules have been busted in the
country during the year so far, out of which 4 modules
were busted in Uttar Pradesh.

(c) and (d) The Central Government has been
sensitizing the State Governments about the activities of
ISI. Periodic coordination meetings are also held with the
State Govemments for sharing inputs from various
quarters and for devising strategies to counter such

ities.
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[English]
Free trade between UK and india

2818. SHRI ASADUDDIN OWAISI: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Confederation of British Industry (CBI)
and EU have expressed urgent need for an
unprecedented new free trade pact with India during the
recent visit of Prime Minister to that country; and

(b) if so, the details thereof and detalled strategy
chalked out by both the countries to further enhance the
trade between the two countries?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHR!I JAIRAM RAMESH): (a) and (b) The
India-EU Summit was held in Helsinki on 13 October,
2006. The Summit was co-chaired by our Prime Minister
and by the Prime Minister of Finland which currently holds
the Presidency of the European Union. Leaders on both
sides encouraged an expansion and deepening of trade
and investment linkages. Recognising that stronger
economic engagement is mutually advantageous and
would buttress the Strategic Partnership, the leaders
decided to advance their bilateral trade relations. The
summit welcomed the work done by the High Level Trade
Group and endorsed the case made for a future broad-
based bilateral trade and investment agreement. The
Summit agreed that both sides move towards negotiations
for such an agreement.

Special Economic Zones

2819. SHRI NIKHIL KUMAR:
SHRI ADHIR CHOWDHURY:
SHRI JUAL ORAM:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether the IMFs Chiet Economist has cautioned
the Indian Government on the huge revenue losses on
account of Special Economic Zones (SEZs);

(b) i so, the facts and the details thereof;
(c) whether the Indian Government has proposed to

seek the views of the several State Governments on the
setting up of SEZs;
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(d) it so, the details thereof;

(e) whether the Govermnment proposes to make some
change in the Special Economic Zone Act; and

(f) if so, the details thereof and the reasons thersfor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) No such
formal communication has been received by this
Department. However, comments made by the
International Monetary Fund’s (IMF’s) Chiet Economist on
tax incentives given to the Special Economic Zones
(SEZs.) have come to notice through media reports.

(c) and (d) As per the provisions of the SEZ Act,
2005 and the SEZ Rules 2006 the concemed State
Govemment’s recommendations are required for approval
of the SEZ.

(e) and (f) There is no such proposal to amend the
SEZ Act 2006.

SS| Schemes

2820. SHRI RAYAPATI SAMBASIVA RAO: Wil the
Minister of SMALL SCALE INDUSTRIES be pleased to
state:

(a) the details of the major schemes and programmes
which have been implemented for the small scale sector;

(b) the allocations made for such schemes and

programmes for the current year and the amount spent
so far, State-wise;

(c) whether Government has undertaken any study
to know the problems being faced by the small scale
sector; and

(d) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The Development and
promotion of small scale industries (SSI) is primarily the
responsibility of the respective State Governments/Union
Territory Administrations. The Central Government,
however, supports and supplements their efforts through
various schemes/programmes relating to credit,
infrastructural development, technology/upgradation,
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marketing, entreprensurial deelopment, etc. These are
implemented across the country.

(b) For the year 2006-07, an amount of Rs. 466.33
crore has been allocated for the schemes/programmes of
the Ministry of SSI and Rs. 245.16 crore (provisional) has
been spent upto November, 2006. Allocation of funds is
made scheme-wise and not State-wise.

(c) and (d) Studies of the problems faced by the SSi
have been conducted from time to time. Government
keeps itself informed of the problems through regular
interaction with various Industry Associations and feed-
back received from the field institutions. It is the
continuous endeavour of the Government to help/solve
the problems faced by the SS! which (according to the
studies mentioned above) relate mainly to availability of
credit, technology upgradation, infrastructure, marketing
facilities, etc.

[Translation]
W.H.O. Report on Suicide

2821. SHRI GANESH SINGH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the World Health Organisation ( WHO) in
its report has stated that India is on the top of the list of
the countries in the world where the youth in the age
group of 15 to 25 are committing suicide;

(b) if so, whether the W.H.O. has stated that the
maximum number of the youth who are committing suicide
in India are from South India;

(c) if so, the details and facts in this regard, alongwith
reasons therefor;

(d) the effective steps also taken/proposed to be taken
by the Government in this regard;

(e) if so, whether the Government agree to the report;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)
to (c) The World Health Organization (WHO) Report titled
‘Suicide Prevention: Emerging from Darkness’ brought out
by WHO Regional Office for South-East Asia in 2001,
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provides information on suicides in the region. It does
not state that India is on top of the list of the countries
n the world where the youth in the age group of 15 to
25 are committing suicide or that the maximum number
of suicides in that age group is from South India. The
Report states that Kerala, Kamataka, Tripura and West
Bengal had the highest rates of suicides. However, the
Report adds that “major variations are noticed across the
country, probably related to reporting practices”.

(d) to (f) Do not arise.

Secretary Level talks with Bangladesh

2822. SHRI THAWARCHAND GEHLOT:
DR. LAXMINARAYAN PANDEY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the details of issues discussed and decisions
taken during recent Secretary level talks held between
india and Bangladesh;

(b) whether the Government has raised the matters
related to the hiding of terrorists, involved in Mumbai local
trains blast cases, in Bangladesh and the use of their
territory as a passage to come to India; and

(c) if so, the reaction of the Government of
Bangladesh thereto?

THE MINISTER OF STATE {N THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The issues
discussed in the latest Home Secretary Level talkks held
between India and Bangladesh in August 2006 at Dhaka,
inter alia included Land Boundary Agreement 1974,
security related issues, peaceful management of border,
cross-border movement and bilateral treaties.

(b) and (c) During these talks Indian side pointed out
that recent terroris<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>